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LOK SABHA DEBATES

LOK SABHA
Priday, 26th November, 1958

The Lok Sabha met at Eleven of the
Clock.

{MR. Spearer in the Chair]

ORAL ANSWERS TO QUESTIONS

Technical Man-Power Reguirements
for Oil and Natural Gas Commission

*291. 8hri V. C. Shukla: Will the
Minister of Steel, Mines and Fuel be
pleased to state how Government pro-
pose to mcet the requirements for
the technical man-power of the Oil
and Natural Gas Commission’s diffe-
rent directorates for the remaining
period of the Second Five Year Plan?

The Minister of Mines and 0il (Shri
K. D, Malaviya): In addition to the
present practice of sending the officers
of the Commission abroad for higher
training, it is proposed to recruit per-
sons with suitable educational back-
ground and train them up with the
existing fleld parties. Recently. &
technical tramning school was started
at Jwalamukhi to impart training in
oil well drilling.

Shri vV, C. Shukla: May I know
whether the arrangements made at
Jwalamukhi for traiming men in oil
and gas technology are considered to
be sufficient for our reguirements
under the Second Five Year Plan, and
if not, what additional arrangements
are being made in India for training
persons 1n oil and gas technology?

Shri K. D. Malaviya: We require a
large number of technicians for the
remaining part of the Second Five
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Year Plan, about 1200 persons, includ-
ing geologists, geo-physicists and dril-
lers. The Jwalamukhi school caters
only to drilling experts; we have got
a phased programme; and the number
of students who are receiving train-
ing there is according to our imme-
diate programme; since there is only
limited accommodation there, we
have phased the programme in such
a way that we shall meet the de-
mands of our drilling programme
only.

Shri V. C. Shukla: Have any esti-
mates been made of the number of
technicians required for the Third
Plan period, for gas and oil techno-
logy, and if so, what are those esti-
mates?

Shri K, D. Malaviya: For drawing
up a programme for technicians for
the Third Plan, we must have an idea
of the programme itself. That will
take some time, perhaps a Yyear or
more,

Shri C, R. Pattabhi Raman: Are
they being sent in baiches abroad for
technical training?

Shri K. D, Malaviva: Yes If we
require such trainces, we do send
some boys outside. As a matter of
fact, many of our boys are receiving
training abroad also.

Shrimati Mafida Ahmed: Is it a fact
that some engineering personnel are
undergoing training in the Assam Oil
Co.?

Shri K. D. Malaviya: They were
receiving training in the Assam Oil
Co., some time back.

Shrl Joachim Alva: As a result of
the agreement with Rumania. how
many boys are going to be sent to
Rumania for training?
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Sbrl K. D. Malaviya: There are two

many scores, perhaps to fifty or sixty
or more. With regard to our drilling

directorates
under this particular commission
which are purely of a temporary
nature are going to be declared per-
manent after the Second Five Year
Plan?

SBhri K. D, Malaviya: The perma-
nemd madure of the sadre depends wpom
the permanent nature of the work.
We think that we are progressing
well with our oil exploration pro-
gramme, and when the entire pro-
gramme is put on a permanent basis,
the technicians also will be put on a
permanent basis,

Shrl T, B. Vittal Rao: At what stage
is the proposal to have an All India
Petroleum Institute?

Shri K. D. Malaviya: Just now, we
are not actively considering any pro.
posal for creating an All India Petro.
leum Institute. There are varioug
institutes where the required typc o
training is being imparted.

Shri Hem Barua: May I know,
whether Government propose to start
a training institute for drillers in thig
country, and if so, whether they have
selected the site for the location of
that institute?

Shri K. D Malaviya: We have al.
ready started a drilling centre at
Jwalamukhi. About 40 boys are
receiving training there; some are
receiving practical training at the sitp
of drilling, and some are receiving
theoretical training. As our require.
ments increase according to this pra.
gramme, we shall have to admit more

boys, and perhaps open a  school at
Cambay also.
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Shrl Raugs: Have Government any
scheme to see that the Assam Oil Co,
trains 2 number of our young men
in a systematic manner from year

time back that they had some people

1o be trained; but afterwards, we de
not know what is happening.

Shri K. D, Malaviya: Unfortunately,
I must say that we have not had a
very good experience of sending
boys for practical training in the
sam OQil Co, because they do
of the work on a contract s
they are more anxious to finish
work within a scheduled time
train our boys as they say, it
more time for them. We are no
undertaking all such work
matically and under our gwn a&crange-
ments.

Shri P. C. Bose: May I know
whether a new section has been open-
ed recently in the Indian School of
Mines to impart training in oil techno-
logy?

Shri K, D. Malaviya: Yes, in certain
activities of oil exploration.

Child Lifting

*292. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 375 on the 21st August,
1058 and state the progress made
with regard to the study of existing
laws to determine whether they are
adequate for coping with child-lifting
and the specific problem of children
being mutilated?

The Minister of Home Affairs
{Pandit G. B. Pant): The views of the
State Governments on the tentative
conclusions reached by the Govern-
ment of India in the matter are
awaited.

Shri D, C. Sharma: May I know how
many States have sent their views,
and how many have not sent their
views?

Pandit G. B. Pant: Some of the
Union Territories have sent their com-
ments and replies, but none of the

<

;
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State Governments has t
" yet sent fts

Shrl D, C, Sharma: May I know
‘l'hether_ social welfare agencies like
the Indian Council of Child Welfare
will be consulted in this matter?

Pandlt G. B. Pant: No. Perhaps, a
reference has been made to them; if
not, we shall do so.

Shri D. C. Sharma: Is it not a fact
that in the neighbouring countries like
le}ln. there is no problem of child
l.ittn:m. and will it be possible for the
Ministry to find out how they have
been able to overcome this  social
disease?

Pandit G, B, Pant: A number of pro-
posals have been sent to the States
by the Central Government, and they
also involve an amendment of the
Indian Penal Code, and a number of
administrative measures.

Shri Rameshwar Tantla: May 1
know whether Government arc awarc
that an innocent sadhu has been
burnt to death in Jaipur, last month,
in the wrong behef of his being 8
«<hild lifter, and if so, what protection
would be given to such persons in
future?

Pandit G. B. Pant: I am sorry that
an nnocent sadhu has been murdered.

Dr. Sushila Nayar: 1 understand
that reference has been made from
time to time to the need for a com-
prehensive Act for the protection and
welfare of children. Have Govern-
ment taken any steps in that direc-
tion?

Pandit G B. Pant: Government have
advised State Governments to adopt
the Bombay Children's Act which
geems to be the most progressive of
all, and a Bill is also being introduced
in Parliament.

Some Hon. Members:
‘hear the hon. Minister.

: The hon. Minister will

Mr. Speaker
%indly address the whole House. The
mike arrangements are such that un-

We cannot
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less he addresses the Chair, it will
not be audible to the whole House.

Pandit G. B. Pant: | am sorry. It
was an hon. lady Member who asked
the question, So I thought I should
turn that side,

Shri Tangamani: Three months have
Passed since Government have reach-
&d certain conclusions about proper
legislation. The hon. Home Minister
has stated that only a few State Gov-
érnments have jesponded to this.
May I know whether, on the basis of
the conclusions, suitable legislation
will be introduced here or a model
biece of legislation sent to wvarious
State Goveruments?

Pandit G. B. Pant: The legislation
wil) be passed hers, but ay the item
is included in the Concurrent List,
it is necessary to consult the States
before initiating the legislation,

Dr. Sushila Nayar: The hon. Minis-
ter has said that the States have been
advised to apply the Bombay Chil-
dren's Act which is the most modern
today. May I ask if this most modern
Act has been applied to the Union
Territories by the Home Ministry?

Pandit G. B. Pant: I was just sub-
Imitung that we are introducing a Bill
of our own here which, we hope, will
Thature into an Act soon.

Dr. Sushila Nayar: In Delhi the Act
that has been applied is the 1921 Bom-
bay Children's Act, After that, there
have been two revisions. In spite of
repeated requests, that the latest
Act be applied, it has not so far been
Gone, Is there any reason for that?

Pandit G. B. Pant: I understand
there are perhaps some legal difficul-
ties. We have accordingly decided to
introduce a Bill here in Parliament
which, if everything goes well, may
be adopted even in this session, but
it the latest in the budget session.

Shri D. C. Sharma: Is there any
broposal to flog publicly proved offen-
ders of this kind?

Pandit G. B. Paat: No, we have,
abolished flogging completely.
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Loeal Bodles Bchools in Purjab
*283. Shri Ram Krishan: Will the

Minister of Edmcation be pleased to
state:

(a) whether Government have
received a request from the Govern-
ment of Punjab to give money for
implementation of scheme for pro-
vincialisation of Local Bodies Schools
in the State;

(b) if so, the total money asked for;
and

(c) the nature of action taken in
this regard?

The Minister of Education (Dr. K. L.
Shrimali): (a) A scheme for the revi-
sion of salary scales of teachers of
local bodies' achools has been receiv-
ed.

(b) Rs, 62 lakhs as Central assis-
tance during 1858-59.

(¢) The Btate Government have
been advised to include this scheme
in their Second Five Year Plan in
order to earn Central assistance.

Shri Ram Krishan: May I know
whether any help has so far been
given for raising the salaries of these
teachers?

Dr, K. L, Shrimali: During 1957-58,
Central grants umounting to Rs.
16,75,500 were sanctioned Under the
scheme for improving the salary
scales of primary school teachers.
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Mr. Speaker: He only wantz ¢o
know whether the Central Govern-
ment have advised various other State
Governments also to provinciplise the
local bodies’ schools in various tee-
ritorie=s,

Dr, K. L. Shrimali: No general
advice has been given to all the
State Governments. But whenever
certain specific proposals are  made,
the Central Government do examine
them.

Indian Comnell for Cultural Relations.
© o+
J Shrl Subodh Hansda:
*2%4:1 shri §. C. Samanta:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether the plan and estimate
for the construction of the building
for Indian Couneil for Cultural Rela-
tions have heen prepared;

(b) if so, whether this has been
approved by Government,;

(c) whether the location for the
building has also been finalised; and

td) if so, where?

The Minister of Bclentific Research
and Cultoral Affairs (Shri Humayus
Kabir): (a) to (d). The plans have
been generally approved by Govern-
ment, but detailed estimates have yet
to be approved. It will be located in
the Indraprastha Estate, New Delhi,
and the foundation stone of the build-
ing was laid by the President of Indis
on 11th November, 1858,
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Shrl Subodh Hansda: May I know
whether it is a fact that the original
wstimate has been reduced as a mea-
sure of cconomy? If so, what is the
amount reduced?

Shri Humayun Eabir: It is a fact
that the original estimate of Rs, 82
lakhs has been reduced to Rs. 72
dakhs.

¥ ifier T : wifs 77 T
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8hri S. C, Samanta: The hon, Minis-
ter has said that the building will be
located in  Delhi, May I know
whether the swiability of the space
that will be available in the National
Laboratory for housing this Council
has been examined?

Shri Humayun Kabir: I do not
quite follow the question. Does the
‘hon. Member suggest that this should
be Jocated in the National Physical
Laboratory?

Shri Ranga: National Library.

gbri S. C. Bamanta: The additional
gpace that will be available could be
used.

ghri Homayun Kabir: The question
is not very clear. If it is the National
Laboratory, which National Labora-
tory? If it is the National Library,
the building does not exist.

Shrimati Eenn Chakravartty: May I
kpow whether, in view of the fact that

wnany very important pricrity projects
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have had to be put off for lack of
funds, such building projects are going
't be continued still?

Shri Humayun Kabir: It is a matter
of opinion. The hon. lady Member
May not have much use for culture,
but others have

Shri T. B. Vittal Rao: What is this
answer, Sir?

Mr. Speaker: 1 do not think the
Question descrves such an answer.

Shri Humayun Kabir: It is a ques-
Yion of opimion as to what is impor-
t4nt and what is not. I consider a
bulding for the central headquarters
for the cultural association of India
ty be a very high priority It 15 &
Matter of opinion.

Mr. Spea’.~r: Order, order. Nobody
depies 1t, but to say that the hon.
Member is not well conversant with
Oy culture is not proper.

Shri Humayun Kablr: I withdraw
that part of the reply.

Mr. Speaker: Hon. Ministers must
be a little thick-skinned.

Shrl V. P. Nayar: The hon. Minis-
ter has said that the firm of Kanvinde
a8nd Rai are the firm of architects to
Whom the contract has been given.
What were the special circumstances
Upder which the contract for draw-
ing up of plans were given to that
Particular firm of architects and why

drawing was not entrusted fo
8rchitects attached to the CFWD?

Shri Humayun Kabir: This matter
Was considered several years ago, and
8fter consulting the CPWD and the
Ministry of Finance, the contract was
€iven to Kanvinde and Ral

Policy Direction to Life Insurance
Corporation

295, Shri Harish Chandra Mathar:
Will the Minister of Finance be plsas-
ed to state:

(a) what policy directives, if any,
have been issued by the Government
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of India tu the Life Insurance Cor-
poration; and

(b) what is the purpose and effect
of the directives?

The Deputy Minister of Finance
(Shri B, K. Bhagat): (a) and (b).
Government have so far issued two
directives for purposes mentioned
below:

(i) to entrust Enquiry regarding
8hri L. 8. Vaidyanathan's conduct
in the Mundhra deal to the Bose
Board of Enquiry; and

(ii) to move the Allahabad High
Court to appoint a Special Officer
for the regulation and conduct of
the British India Corporation and
Begg Sutherland and Company
Limited, and to issue an injunc-
tion preventing the former man-
agement from exercising any
powers in relation to the conduct
of the affairs of these companies.

Both the directives have since been
implemented by the Life Insurance
Corporation.

Shri Harish Chandra Mathur: May I
know what steps, if any, have been
taken to streamline the administra-
tion and functioning of the Corpora-
tion in the light of the recommenda-
tions and conclusions of the Chagla
Inquiry Commission?

Shri B. B. Bhagat: That is too wide
a question.

Shri Harish Chandra Mathur: This
is a question of policy directives to
secure the independent working of
the Corporation and ensure the
streamlining of the administration.
Have any directives been issued and
have any steps been taken in this
regard?

Sbri B, B. Bhagat: There has been
no other directive issued other than
the two that I have mentioned so far
as the purpose in view of the hon.
questioner iz concerned.

Shrl Bimal Ghose: So far as the
second item of policy directive is
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concerned, may I know what is the
policy involved in that?

Shrl B. B, Bhagat: It relates to the
appointment of a Special Officer. It
is an important matter; it is not a
minor matter,

Shri Prabhat Ear: May I know
whether any policy directive has been
issued to the Life Insurance Corpora-
tion regarding the payment of bonus
to the staff?

The Minister of Finance (Shed
Morarjl Desal): That was issued last
year saying that no bonus is to be
paid in the government nationalised
sector.

Shri Bimal Ghose: The hon. Deputy
Minister has given one policy and the
hon. Minister said another directive
policy.

Mr, Speaker: Next question.

Shri Harish Chandra Mathur: May
1 ask one gquestion, Sir?

Mr. Speaker: I have already passed
on to the next question, 1 already
allowed the hon. Member 3 questions.
I looked at him; because he sat down
I called another Member,

Shri Harish Chandra Mathur: 1 am
sorry 1 was not observed. Certain
very strong observations have been
made by the Chagla Enquiry Come
mission regarding the administration
and functioning of the Corperation.
May I know whether the Government
considers them to be of no conse-
quence and whether they consider it
is not necessary to take any actiom
and issue instructions in the light of
those observations?

Shri B. R. Bhagat: I am surprised
that the hon. Member draws this con-
clusion, The matter was discussed in
this House and no less a person than
the Prime Minister himself spoke om
it and gave the opinion of the Gov-
ernment on these matters.

Shri Ranga: May I put a question,
Sir?
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Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 2727 on the
24th September, 1958 and state:

(a) whether any programme has
been chalked out for the manufacture
of earth moving equipment like trac-
tors, bulldozers etc., in the Ordnance
Faclories of India in collaboration
with Messrs. Komatsu Manufacturing
Company of Japan; and

(b) 1f so, the details thereof?

The Deputy Minister of Delence
(8hri Raghuramaiah): (a) and (b).
The question of manufacturing various
types of earth moving equipment in
the Ordnance Factories of India is
under consideration. At present it is
proposed to take up the manufacture
of tractors for the Defence Services.
The tractors will be of Class I, Class
IT1 and Class IV.

An agreement for the manufacture
of these tractors was concluded with
Messrs. Komatsu Manufacturing Co.
Limited of Tokyo on the 5th Septem-
ber 1958. It is proposéd to manufac-
ture these traciors between the years
1959 and 1962.

The prices of these Japanese trac-
tors are favourable and are cheaper
than those of equivalent types obiain-
able elsewhere, Firm prices have
been guaranteed, subject only to price
variations according to wage index
and steel prices,
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tors on the basis of specifications
given by the manufacturers. The
firm have guaranteed performance up
to specifications.

A team of Defence Engineers went
to Japan and reported successful
trials of all the three classes of trac-
tors,

It has been agreed that we shall be
et liberty to export tractors and
other items manufactured under this
agreement to any country subject to
payment of such royally as might be
mutually agreed upon.

It is estimated that the manufacture
of tractors under this agreement will
result in a considerable saving of
foreign exchange, which may amount
to about 110 lakhs in the next four
years,

Shri Bahadur Singh: May I know
the approximate cost that i1s proposed
to be incurred in the establishment of
these factories and also the places
where such factories will be establish-
ed?

Shri Raghuramaiah: We already
have a good deal of machinery in
the Ordnance Factories which can be
utilised for this. Some  special
machinery we have to import that is
all not the whole machinery.

Mr, Speaker: The hon. Member
wants to know the cost of such

machinery as would have to be im-
ported.

Shrl Raghuramalah: About Rs, 40
lakhs,

st s gtfea - & o T
g fr 2z ag %4 926 fg aewrdy
o faee ¥ & ?

Shri Raghuramaiah: These are
what are technically called the
crawler tractors. The Army has been
using these tractors—not of the
Japanese manufacture but crawler
tractors such as those which the
Japanese are going to aseist in the
manufacture of in this country,
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Shri Rameshwar Tantia; May I
know whether this firm supplied trac-
tors to the Spanish Government and
they were found unsatisfactory?

Shri Raghuramalah: I have no in-
formation of that at the moment. But
our experts have gone there and have
satisfled themselves that they are
quite capable of performing the task
which they are to perform.

Bome Hon. Members rose—

Mr. Speaker: Why should hon. Mem-
bers be in such a haste?

Sardar A. 5. Baigal: May I know
whether the overhead expenses also
will be included in the production
figures?

Shri RBaghuramalah: These are mat-
ters of detail which have to be work-
ed after production begins.

Mr, Speaker: I am going to  call
first those hon. Members who have
tabled the question. Shri Raghunath
Singh,

Shri Raghunath Singh: May I know
whether it is a fact that the team was
sent to Japan after signing the agree-
ment?

Shri Raghuramaiah: That 15 so, Sir,

Shri Raghunath Singh: May I know
the reason why it was not sent before?

Shri Raghuramaiah: In the first
instance, there was agp, agreement
entered into with the International

rs, an American company,
subject to ratification by the Amern-
can head office. They backed out and
we thought that il would not be safc
to go on prolonging negotiations. As
it is, the Japanes firm have given us
the specifications; the Army approved
of the specifications. And, further
more, the Japanese firm has given us
a guarantee of satisfactory perfor-
mance. Therefore, we thought it best
to enter into an agreement.

Shri U. C. Patnalk: May I know, in
view of our past experience with firms
of this kind, whether the antecedents
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and the capabilities of this firm were
taken into consideration and whether
the Ministries o2 Agriculture and Ir-
rigation and Power were consulted?

Shri Raghuramaiah: A few months
before entering into this agreement
we, in fact, called for global tenders
and only two companies agreed to
assist us in the manufacture. One is
the Internationml Harvesters and the
other is Marshal and Co. of United
Kingdom. The second company did
not and had not manufactured heavier
tractors of class I type which the
Army wants. Therefore, we were left
only with the International Harvesters
and they backed. out So, we had no
option.

Shri Tyagi: That is not the reply.
The question put was whether the
other Ministries were consulted?

Mr. Speaker: Hon, Members ought
not to go on putting questions sitting.

Shrl Tyagi: The question was not
properly replied, Sir. The question
was whether the other Ministries were
consulted or not. That has not been
replied.

Mr, Speaker: I will give an opportu-
nity.

Shri Morarka: Is it a fact that a
prior contract existed between the
Ordnance Factories and an Indian
firm the Voltas Ltd., for the manufac-
ture of such equipment; and, if so, has
that agreement been cancelled and
when?

Shri Raghuramalah: 1 am not aware
of such an agreement.

Mr. Speaker: What is the question
that was not answered?

Shri U. C. Patnaik: The question was
whether the Ministry of Agriculture
wherein the C.T.Q. deals with heavy
earth removing machinery and the
Ministry of Irrigation and Power
which also deals with such machinery
were consulted before this transaction
was entered into?
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Shrl Raghuramaiah: The crawler
type of tractors are not used normal-
ly by the Agriculture Ministry. I
believe only the wheel type is used
for agricultural purposes. In any

Shri U. C. Patneik: The C.T.O. has
got the ‘caterpillars’, the crawler type
of tractors,

Shri Raghuramaiah: In any case, the
Ministry that was concerned with it
is the Commerce Ministry and we did
consult the Commerce Ministry before
entering into this agreement.

Shri 8, M. Banerjee: May I know if
thg earth-moving  equipments are
going to be manufactured in a parti-
cular ordnance factory or a number
of ordnance factories and if so, what
are those factories?

Shri Raghuramaiah: I will have to
-examine that; I cannot give off hand
that information.

Sardar A. 8. Saigal: May I know
how much foreign exchange will be
involved in this deal?

Shri Raghuramafah: Actually the
scheme involves saving of foreign ex-
change. Over a period of three or
four years, we hope to save about
Rs. 110 lakhs of foreign exchange 1
might add, Sir, this information. A
question was put earlier as to how
much machinery we may have to
import and I said: about Rs, 40 lakhs.
I may add that it actually equals to
a saving we contemplate in regard to
the spare parts so that in effect we
do not pay any more foreign exchange
at all even for the machinery which
we obtain. .

Dr. Sushila Nayar: The hon. Deputy
Minister has stated that the expert
team had gone after signing of the
agreement. What was the purpose, of
sending that team after the agree-
ment has been signed?

Shri Raghuramglah: I have already
explained that when this Japanese
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firm entered into an agreement with
us, they gave us an undertakjng. They
not only gave us specifications but
they also gave us a guarantee of satis-
factory performance when the things
are manufactured here or delivered
here. Therefore, there was no reason
why we should not enter into an
agreement straightaway with them.
We were not committing ourselves ir-
respective of their performance,

What is more, the International
Harvesters with whom we entered
into an agreement earlier backed out
and so much time was already lost.
1 can take the House into confidence
and say that we did not want to risk
another such incident. Therefore, we
straightaway entered into an agree-
ment and we sent our team in order
to make sure that they had enough
capacity.

Shri Goray: Having now completed
the contract, what were these experts
supposed to do there in Japan?

Shri Raghuramaigh: The contract
was completed subject to the condi-
tion of satisfactory performance. We
sent our team to satiefy ourselves that
they could do so.

Shri Jaipal Singh: May we know
why the International Harvesters
backed out?

Shri Raghuramalah: I wish my hen,
friend would give me that informa-
tion: 1 really do not know and I can-

not say anything on that...
(Interruptions,)
Some Hon, Members rose—

Mr. Speaker: Order, order. Many
hon. Members have caught my &ye.
Next question,

Shri Tangamani: I am also one of
the Members who tabled this question
and there is a specific purpose for that.

Shri Raghunath Singh: At least a
one hour discussion is required.

Mr. Speaker: I cannot satisfy every
hon, Member. There may be twenty
persons who table a particular ques-
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tion and § give an oppartunity to as
many as possible. I cannot convert
Question Hour ints a resolution hour
or discussion hour.

Shri Tangamani: The purpose for
which I raised this question hiy not
been served by any other question.

Mr, Speaker: My difficulty is this,
The hon. Member is very alert and
tries to study every question and
wants to table a number of supple-
mentary questions on almost every
subject. Therefore, I have to pick and
choose and occasionally drop him out,
He will have plenty of other opportu-
nities.

Shri Tangamani: None of the sup-
plementaries have brought out the
point which I wanted. It is a simple
question.

Mr. Speaker: What is it?

Shri Tangamani: I would like to
know whether there is any provision
in the agreement for the manufacture
of spare parts and if so, what is the
percentage of royalty which 1s to be
paid to this particular firm?

Shri Raghuramalah: I am afraid I
cannot disclose it . . .(Interruptions.)

Shri Tyagl: Why not? Is there any-
thing fishy about it?

Shri Baghuramaiah: I am sorry; I
have had something else in my mind.
As a matter of fact, I might say that
we had already answered it on the
floor of this House in reply to an un-
starred question on 24th September,
1958. 'The royalty fee is in certain
caves two per cent. ... (Interrup-
tionsa.)

Shri Raghunath Singh: Sir, I have
a very important question,

Mr. Speaker: If the hon. Members
are very much interested in this mat-
ter and if there is something more to
be elucidated arising out of this ques-
tion, they may table m motion for
half-an-hour discussion. Next ques-
tion.
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Shrl Dasappa: May I know whether
this is going to be an independent
unit or an adjunct of the Central Food
Technological Research Institute?

Shri Humayun Kabir: Though it
started in the Central Food Technolo-
gical Research Institute, its work is
now being done by three different
parties: Vijaya Chemicals in Trichino-
poly, The Narbada Valley Corporation,
Bombay and probably also in the
Regional Research Laboratory at
Hyderabad; I say ‘probably’ because I
have two different reports.

8hri V, P. Nayar: As I understood
the hon. Minister, he said that some
oil is being extracted from bran and
rice husk . . . (Interruptions.)

An. Hon. Member: Husk and bran
are two different things.

Shri V. P. Nayar: I have known of
oil being extracted by processing rice
bran but husk is something different.
1 was wondering whether any process
has been found to press oil out of
husk also”

Shri Humayun Kabir: I have already
answered that question about oil
being extracted from rice bran. From
the husk we are getting activated car-
bon which is naturally a different
thing

Shri V. P. Nayar: May 1 know
whether the large-scale manufacture
on cottage-industries basis, of activat-
ed carbon from husk has been intro-
duced and if so, the necessary techm-
cal knowledge will be imparted?

Shri Humayur Kablr: 1 have al-
ready answered that question: the pro-
cess has been perfected; in three places
it is being done. There is a capacity
for about 500 tons but we are pro-
ducing about 150 tons per year.

Shri Achar: May I know what is
the cost of this plant which has been
recently started?

Shri Humayun Kabir: The capital
expenditure on plant and machinery
for a ten-ton demonstration unit is
estimated to be about Rs, 5,25,000.
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Jeep Case

%298, Shri U. C. Patnaik: Will the-
Minister of Defence be pleased tov
refer to the reply given to Starred
Question No, 1546 dated the 24th
September, 1958 and state;

(a) whether any date has been fix-
ed for the hearing of the case relating
to the jeeps deal flled by the Govern-
ment of India in the UK,; and

(b) if so, which date?

The Deputy Minister of Exiernal
Affairs (Shrimati Lakshmi Menon):
(a) and (b). No date has been fixed
for the hearing of the case.

Shri U. C. Patnaik: May we knowr
whether 1t is a fact, as reported in
the newspapers dated the 22nd
August, and 24th August, 1958, that
in order to avoid much of dirty linen
being washed in the courts, the
Government of India 1s contemplat-
g the settlement of the case out of
Court?

Shrimat! Lakshmi Menon: It is the
newspaper report. I cannot disclose
anything more as the matter is still
sub judice.

Shri U. C. Patnaik: Is it a fact that
one of the partners has gone into....

Mr. Speaker: The case is pending
and the hon. Members ought not to
make any reflection so far as the case
is concerned by saying dirty linen
and other things.

Shri U. C, Patnalk: I am referring
to the neswpaper reports in this
country . . . (Interruptions.)

Mr. Speaker: Order, order. The
newspaper may say anything.
would not allow the hon. Member
say all that here. The question
lates to the date. The hon.
then went on to ask whether it
going to be a compromise, and add
along with that an insinuation
dirty linen being washed. I am
going to allow that.

ER&?E??&
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Shri U. C Patnaik; It appeared in
the newspt pers

Mr. Speaker: 1 am not going to
allow hon. Members to blindly copy
and say parrot-like here whatever
appears in newspapers They ought
not to say anything when a case 18
pending

Shri Hem Barua: Sir, you have been

pleased to use the word ‘“parrot-
hke”
Mr Speaker I am sorry, if 1t 1s

not “parrot-like”, 1t 15 repeating word
for word

Shri Goray: The 1mportant part of
the question was whether attempts
are being made to settle it outside the
court.

Mr Speaker, I have not the least
objection to a question of that sort,
but let no insinuation be made on a

pending case

Shri Goray: There was no reply to
that

Mr. Speaker All right Is there
any proposal to have the matter settl-
ed out of court?

Shrimati Lakshmi Menon® Sir, 1
cannot answer that question because
I do not know whether there 1s anv

such proposal

Shri Hem Barua: May I know whe-
ther 1t 15 a fact that Sir France
Soskice was asked by our Defence
Minister, Shr1 Krishna Menon, n
London to send his confidental
opinion on the case and 1t 13 n  the
possession of the Law Mimster, and,
if so, whether 1t 1s a fact that his
advice to Government of India 13 not
to proceed with the case?

Shrimati Lakshml Menon That 1s
for the Law Miruster to answer

Mr Speaker: Anyhow, that does
not anse out of thie question.
Shri Gorey: It does, Sir

Shr1 Braj Ra) Singh The Law Min.
ister 15 here
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Shri Hem Barua: The Law Minis-
ter may be asked (Interruption)

Myr. Bpeaker: Order, order There
may be many things with respect to
a case—I do not know But, so far as
this question 15 concerned 1t 13 my
duty to see whether anything whuch 1s
asked here arises out of 1t This does
not arise out of the question—whe-
ther a date has been fixed or not

Shri Bimal Ghose: Sir, 1t arses, 1f
1 ask whether in connection with the
case about which a date 1 to be fixed,
the opinion of Sir France Soskice was
elicited, and 1if so, what?

Mr Speaker. We are concerned
with the date and not generally about
the case

Shri Bimal Ghose: Unless we know
what he was asked—it may be that
for delaying it or bringing it before
the court

Mr Speaker: There 15 no good im-
agining all that

Shri Hem Barua* Sir, a date 13 lo
be fixed

Mr Speaker Order order Evi-
dently the hon Member wants to
know 1if on account of any negotiations
that are going on the date has not
been fixed Is that the question?

Shri Bimal Ghose* Yes

Shrimati Lakshmi Menon This
question arses out of the answer that
was given on the 24th  September
when 1t was etated that the discovery
and nspection of documents has been
completed and the cage is hikely to
come up for hearing early next year
The question now put 1s whether a
date has been fixed. I have answered
that no date has been fixed It was
saild “early next year”, | think we
better wait for the date

Shri Hem Barua‘ I want to pindown
the Mimster to a defizite answer
The documents have been received
We understand that Sir France
Soskice was asked m Londen by
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Shri Knshna Menon to send his con-
fidential opimion on the case to the
Government here It has already
been sent, so far as my mformation
goes, and 1t 13 m the possession of the
Law Minister I want to know what
is the opimion of Sir France Soskice
on the question of deallng with that
eaze?

Mr Speaker: That question does
not anse out of the original question
We will go to the next question

University at Kanpur
+

.mehr!s M Banerjee:
" Shri Tangamani:

Will the Minster of Education be
pleased to state:

(a) whether 1t 1s a fact that UP
Government has requested the
Central Government for axd for
establishing a residential University
at Kanpur, and

(b) if so the action taken thereon?

The Minister of Education (Dr K
L Shrimall) (a) No Sir, the Minis-
try of Education has received no such
request

(b) Does not arse

Shri § M Banerjee May ] know
whether the Univer<ity Grants Com-
mussion has considered this matter,
and if o the reaction »f the Com
mission?

Dr K L Shrimali*- There 15 a pro-
po~al before the Umversitvy Grants
Commission with regard to the est-
tablishment of a technological in-
stitute at Kanpur If the hon Mem-
ber wants more details with regard to
this question he may kindly address
it to the Minister of Scientific Re-
search and Cultural Affairs who 1<
dealing with that subject

Shri 8. M Banerjee May I know
whether 1t 13 & fact that because of
the proposed  establishment of a
higher technological nstitute 1n
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Kanpur it has been demed a remiden-
tial umiversity? [

Dr K L. Shrimall: I have already
suggested to the hon Member that
this question may be put to the Min-
1ster of Scientific Research and Cul-
tural Affairs

Shri § M. Banerjee: Sir, I know
that a higher technological institute 1s
being established 1n Kanpur I want
to know whether because of this
Kanpur has been denied a residential
umversity They say that this parti-
cular institute 1s a substitute for the
residential university My submis-
sion 18 that 1t 13 not so I want to
know what are the facts?

Dr K L Shrimali: I have already
answered the question which was put
by the hon Member that no proposal
for1 setting up a university has been re-
ceived by the Minustry of Education.
As far as the technical university and
higher technical institution are con-
cerned, the hon Member may kindly
address that question to the Minister
of Scientific Research and Cultural
Affairs

Shri § M Banerjeer May I know
whether the Students’ Federation of
UP have sent a memorandum 1o the
hon Minister for consideration of this
demand and, if so what 18 the re-
action of the Centre®

Mr Speaker- What i1s their de-
mand? How does it anse out of this
question?

Shri 8 M Banerjee: They have
sent a repre<entation for the establish-
ment of this university

Mr Speaker The original question
1= whether tht UP Government has
sent  1n any requisition” The stu-
dents may or may not send 1n a re-
quest we are not concerned with that
here

Shri Tangamani* In wview of the
fact that nearly 60 per cent of the
colleges are affibated to the Uni-
versitv at Agra and 40 per cent lo the
Allahabad University, may I know
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whether a proposal has ever been
received that some uniformity must
be brought in by starting s separate
University in Kanpur?

Mr. Speaker: He has stated already
-that there is no such proposal—the
hon. Member is only putting the same
question in another form.

Shri Dasappa: In view of the fact
that there are not enough colleges in
Eastern U.P. for ordinary graduate
course and there is a rush on the
Banaras Hindu University, may 1
know whether priority will not be
given for starting colleges for gradu-
-ate course?

Mr. Speaker: How does it arise?

Shri Dasappa: Money has to be
diverted, first of all, to meet the
urgent needs of certain areas. I am
suggesting that instead of having a
residential university, the money....
[ 3

Mr, Speaker: No body says that
there is a proposal to have a residen-
tial university.

Shri Dasappa: He referred to the
‘technological institute,

Mr, Speaker: That is different from
thie university.
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Foreign Exchange Regulations

Shri Ferose Gandhi:

Will the Minister of Finance be’
pleased to refer to a news item
published in the Hindusthan Standard,
Delhi, dated the 7th October, 1858
and state:

(a) the circumstances in which the
baggage of Shri Shanti Prashad Jain,
Industrialist, was searched at Palam
Airport by the authorities concerned;

(b) the nature of documents scized;

(¢) whether any attempt was made
by Shri 8. P. Jain to snatch away any
paper from any official; and

(d) if so, what action Government
have taken in the matter?

The Minister of Revenne and Civlil
Expenditure (Dr. B. Gopala Reddl):
(a) On the basig of certain informa-
tion in the possession of the Enforce-
ment Directorate of Foreign Exrhange
Regulation.

{b) The documents seized contain
a 'diary and some papers which appear
to indicate maintenance of foreign
currency accounts. In addition, he
had in his possession Travellers'
Cheques of the value of $25%0 al-
though he had been sanctioned only
$ 1400 by the Reserve Bank.

{c) Yes, an unsuccessful attempt
was made by him to snatch away and
tear off some documents.

(d) Adjudication proceedings as
provided under the Foreign Exchange
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Regulation Act, 1947 have been started
against Shri 8. P, Jain,

Shyl Feroze Gandhi: Since it is
only with the permission of Govern-
ent that the Director of Enforce-
ment can institute a prosecution, will
the Government assure the House
that if asked for, this permission will
be readily given?

The Minister of Finance (Shri
Morarfi Desal): Most certainly.

Shri Ferose Gandhi: Since the
amount under investigation is about
Rs. 50 lakhs, may I know whether
Government propose to realise in-
come-tax of Rs 40 lakhs on this
amount and impose a penalty of 150
per cent, that is Rs. 60 lakhs, as
provided for in the Income-tax
Regulations?

Mr. Speaker: Is it not a suggestion
for action?

Shri Feroze Gandhi: That arises out
of the question here.

Mr. Speaker: How can they give
an advance reply?

Dr. B. Gopala Reddi: The adjudi-
cation proceedings have been started.
The party has to give an explanation,
and thereafter the Director will de-
cide whether he should take it to
court or whether he should himself
adjudicate 1t. The question of in-
rome-tax arises thereafter.

Shri Feroze Gandhi: The hon.
Mimister just told the House that
1,400 dollars were sanctioned o Shr:
S P Jain for his round-the-world
trip and that on his return 2,590
dollars were recovered from his per-
son besides goods worth a sum of
Rs. 7,000. If so, may I know whe-
ther the Government contemplate
prosecution under section 23B of the
Foreign Exchange Regulation Act?

Dr. B. Gopala Reddi: All these
things are under the investigation of
the Director. He has given notice on
the 22nd of this month and the ex-
planation is awaited on the 3rd or
the 4th December. Thereafter, of
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course, the Director will look into the
be considered by him.

Shrl Feroze Gandhi: May I know
whether it is a fact that the Reserve
Bank have asked Shri 8. P. Jain to
quit the Chairmanship of the Punjab
National Bank because of this parti-
cular investigation?

Dr. B. Gopala Reddl: No, Sir. It is
not a fact.

Shri Ram Krishan: Since this
money belongs to public limited com-
panies and has been accumulated as
a result of over and under invoicing,
may I know whether the Government
intend to take action against Shri
8. P. Jain under section 420 of the
Indian Penal Code?

Dr. B. Gopala Reddl: The question
does not arise at this stage.

Shri Narayanankuity Menon: In
view of certain disclosures made
from the documents of Shri S. P. Jain
regarding the existence of a large
amount of foreign exchange in over-
seas countries, may I know whether
the Government propose to have an
independent investigation apart from
the adjudication now in progress re-
garding the amount of foreign ex-
change standing to his credit over-
seas?

Dr. B. Gopala Reddi: The Director
of Enforcement is there for this very
specific purpose. We do nct find the
necessity of entrusting it to another
independent investigation, ctc. The
Director of Enforcement is competent
to investigate into the matter and he
is going into the matter.

8hri Jadhav: May I know how far
it is true that Shri 8. P, Jain has dealt
with America and Germany illegally
to the extent of Rs. 32 lakhs and that
for this purpose deposited the amount
in dollars and marks?

Dr. B. Gopala Reddi: The whole
matter is under investigation. Notice
has been given, and the Director is
awaiting the explanation.
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Shrl 6. A. Dange: The Minister has
replied faat an investigetion is to be
made. May I know for how many
years this investigation is expected to
last, or, is there any time-limit for
it?

Dr. B. Gopala Reddi: Already the
adjudication proceedings have been
started. He has been served with
notice on the 22nd of this month.
There is no undue delay in this
matter.

Shri Sinhasan Singh: There is an
express provision in the law for such
breach of the law, why should such
investigation proceedings go on, when
an expresg provision is there, az re-
ferrcd to by Shri Feroze Gandhi?
Why is not action being taken under
the existing law?

Mr. Speaker: They want to know
why prosecution has not preceded
adjudication?

Dr. B. Gopala Reddi: It is not a
cognizable offence. He cannot be
arrested without a magistrate’s war-
rant and all that.

Shri Feroze Gandhi: Section 23 of
the Foreign Exchange Regulation Act
has two parts: A and B. A provides
for adjudication and B provides for
prosecution. I wanted to know whe-
ther the Government contemplate
prosecution or whether they just want
to rely upon the provisions of 23-A.

Dr. B. Gopala Reddi: It ia too pre-
mature to say what is likely to
happen. After the explanation is re-
ceived, the Director is competent o
decide whether he should himself im-
pose a penalty or, if the penalty is
going to he inadequate according to
him, whether he should take it before
the court.

Shri Ferose Gandhi: He cannot take
it before the court without prior
sanction of Government.

Dr. B. Gopala Reddi: He is to make
the recommendation. At least he has
to come before the Government and
make a recommendation that he wants
to take it before the court.
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The Minister of Home Afnirs
(Pandit G. B. Pant): If any sug-
gestion for prosecution is made by
the Director, then the Government
will certainly give sanction for such
action.

Shri Nagi Reddy: May I know whe-
ther the seized document contains
any statement of account of his un-
authorised foreign emchange in
different banks of the world?

Shrl Moraril Desal: When the whole
thing is under investigation by the
Director, it is difficult for us to give
any details about these matters at this
stage. It is not in the interests of
the case itself that the details should
be given just now.

Shri Vasadevan Nair: Is the Gov-
ernment aware that this kind of
racket is not so uncommeon in our
country and, if so, whether there is
any proposal to constitute a general
enquiry into these malpractices?

Mr. Speaker: That is too broad »
question,

Shri Nagi Reddy: Are there cases
like that?

Mr. Speaker: There may be. The
hon. Member will table a separate
question.

Shri Goray: Have the Government
any information regarding the other
persons who have a such deposits in
foreign banks and what 15 the total
amount?

Mr. Speaker: All those point: do
not arise out of this question.

Pr B Gopala Reddi: Certain com-
plaints comc to the Director of En-
forcement from time to time, and he
certainly looks into the matter. The
number of cases received in 1956-57
was 1,319; in 1857-38, it was 1,556:
and in this year, from April to
October, 1858, it has been 443. So
many petitions were received, but
not all of them may prove the guilt
of the other persons.
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Shrimati Mafida Ahmed: May 1
know whether Government propose
%0 introduce rules to prevent per-
sons who indulge in such anti-national
activities from being invited to State
functions at Rashtrapati Bhavan and
also from entertaining foreign visitors
who come here in connection with con-
ferences?

Dr. B, Gopala Reddi: There 1 no
such proposal under the considera-
tion of Government just at present,

Shri Tyagi: The hon. Minister has
just mentioned the number of cases
¥ want to know if the Minister is
prepared to place a list on the Table
of the House, or, as a delerrent meas-
ure, if the Government are prepared
to publish such cases in the Press so
that people may know that such
and such & person has committed this
offence? And are the Government
prepared to place a list of the
offenders on the Table of the House”

Dr. B. Gopala Reddi: No. Sir A
separate question might he put and
whatever information is available, we
will place it before the House

Shri Prabhat EKar: In view of the
illegal transaction in foreign exchange
and also in view of the fact that Shri
8. P Jain was tempted to tamper with
the document when he was arrested,
may I know whether Government will
ask the Reserve Bank to see that he
is removed from the Cnairmanship of
the Punjab National Bank  which
deals with money?

Shri Morarjl Desai: This 1v a sug-
gestion for action, but such things do
not arise from this question.

Mr Speaker: True Next question.

Stainless Steel

*301 Shri V, P. Nayar: Will  the
Minister of Scientific Research and
Cultural Affairs be pleased to refes
%0 the reply given to Starred Ques-

250 (Ai) LSD—2,
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tion No. 1038 on the 8th September,
1958 and state: 3

(a) whether a final decision to sét
up a pllot plant to produce stainless
steel has since been taken; and

(b) if s0, the decision taken rd-
garding location of the plant?

The Minister of Scientific Rescarch
and Cultural Affairs (Shri Humayus
Kabir): (a) Not yet Sir.

(b) Does not arise.

Shri V. P. Nayar: May 1 know how
far the proposal to start production
of 100 tons, at the plant, of this alloy
steel has gone forward?

Shri Homayan Kabir: On the 8th
September last, I told the House that
when the alloy steel plant is zet up,
it will ‘run up’ the first hundred tons,
and for that, a project report. as 1
understand, has been called.

Shri V., P. Nayar: No, Sir. My
question was this. To the original
question, they said that the proposal
was under consideration—whether
100 tons could be produced there or
not. I want to know whether any
decision has been teken on that matisr
at least.

Shri Humayun Kabir: As [ said,
these project reports have bodm
called for from a number of firms im
different countries and when the pro-
ject reports have been received, them
only a final answer can be given®

Shri Nagi Reddy: Have any project
reports been called for at all?

Shri Humayun Kabir; That 1y what
T said just now.

Shri Hem Barua: In view of the
fact there is a special variety of
stainless steel which is on show m the
India 1958 Exhibition called Thacker-
on, may I know why it is associated
with Professor Thacker, who did not
have anything to do with the in-
vention?

Shri Humayun Kabir: I know abnu't
that special sieel. The name was
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presumably by the person who
mﬁt He had fhe option of
giving any name he liked.

WRITTEN ANSWERS TO QUES-

TIONS

Neyvell Thermal Power Station

. Shrl T. B. Vittal Rao:
m{smmrmm:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the Civil Engineering
work in comnection with the settinl
up of the Thermal Power Station at
Neyveli has since commenced; and

(b) when the erection of plant and
machinery will be undertaken?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a}
No.

(b) The contract with the Soviet
Organisation for the procurement of
plant and machinery has not yet
been concluded. Erection of the plant
and machinery w'll be undertaken on
receipt from the suppliers

Payments Through Foreign Banks

egos, [Shri H. N. Mukerjee:
"\ Shri Muhammed Blias:

Will the Minister of Finance be
pleased to state:

(a) the amount of payments made
through foreign banks by the Indian
High Commission in the UK during
1857-58; and

(b) the reasons for continuing to
make use of foreign banks for the
purpose?

The Deputy Minister of Finance
(8hi B. R, Bhagat): (a) The High
Commission for India in the UK
makes remittances through the Re-
perve Bank of India, London. The
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amounts of payments made by the
latter through the foreign banks are
as follows:—

1957

(Jar usry-December) L 67,751,788
1958

(Januarv-Jure) £ 19,448,532

(b) It is Government's policy to
utilise and encourage Indian banking
agencies for remittances abroad as
far as possible. However, continued
use has to be made of foreign banks
also for this purpose, for Indian barks
have got very few branches abroad.

Waterproof Mud Plaster

*304. Shrimati Nla Palhcoudburi:
Will the Minister of Sclentific Re-
search and Cnltural Affairs be pleas-
ed to state:

(a) whether 1t is ,a fact that
Central Road Research Institute has
recently carried out experiments
with a material known as ‘Water-
proof Mud Plaster’ which has been
developed by them;

(b) 1if so, the purposes for which it
can be used; and

(c) the results of the cxperiments
conducted so far®

The Minister of Scientific Research
and Cultural Affairs (Shrl Humayun
Kabir): (a) The Institute has only
carried out comparative tests on vari-
ous water proofing agents for use
in Mud Plaster as a result of which
the use of bitumen emulsion as an
effective water-proofing agent for
mud plaster has been recommended.

(b) It can be used for plastering
Kacha walls m villages thereby in-
creasing their durability by mak-
mg them water-proof against rain-
fall

(c) The water-proof mud plaster in
the semi-field laboratory trials has
been seen to resist the penetration of
continuous rain moisture for a period
of & days, as also the wetting effect
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of rain at night and drying effect of
weather during day for a period of
two and a half months,

Loan from Japan

*305. Shri Raghunath Singh: Wil
the Minister of Finance be pleased to
state what part of the 18 billion
Japanese Yen Credit will be utilised
for the development of shipping?

The Deputy Minister of Finance
(Shri B. R, Bhagat): A sum of 5§
billion Yen which is equivalent to
about Rs. 86 crores out of the 14
billion Yen Credit has been earmark-
ed for purchase of ships.

Police Force for Rourkela

*306. 8hri Panigrahi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Government of
Orissa have asked the Government
of India to bear the extra expen-
diture involved in the proposed in-
crease in the police force in Rourkela
area; and

(b) if so, action taken thereon?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) and (b).
Yes, the State Government were in-
formed that as the maintenance of
law and order was their responsibility.
it was for them to determine what
police force was necessary in a parti-
cular area and to bear the expen-
diture thereon.
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Se~vices of the Indlan Steel Works
Construction Co. Litd.

*308. Shri Morarka: Will the Min-
ister of Steel, Mines and Fuel be
pleased to refer to the reply givén to
Starred Question No. 1163 on the 11th
September, 1958 and state:

(a) how far the services referred
to therein have been rendered so far
by the Indian Stee] Works Con-
struction Co. Ltd.; .

(b) what amount out of 14 crores
has been paid to the Company 3o
far; and hd

(c¢) when is the balance amount
payable and how is it related to the
actual services to be rendered?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). A statement is laid on the Table
of the House. [See Appendix I,
struction Co. Ltd.;

Betiling of Death Claims by Life

Insurance Corporation

*309. Shri Anirudh Sinha: Will the
Minister of Finance be pleased to
state:

(a) the total number and amount
for which intimations for death claims
were received by the Life Insurance
Corporation of India upto 30th June,
1958 under policies boocked by the
Corporation since its inception upte
the 31st December, 1957;

(b) the total number of death
claims settled and the amounts in.
volved thereunder upto 30th Junse,
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1958 policies booked by  the
Bife Corporation; and

(e) the average time taken for
settlement of death claims during the
same period?

The Minister of Finance
(8hri B. B. Bhagat): (a) 1,191 claims
for Rs. 58,273858.

(b) 131 claims for Rs. 4,94,157.
(c) T months and 1 day.

Synthetic Rice

Shri Jhulan Sinka:
"“{mm:

Will the Minister of Sciemtific Re-
search and Culturai Affairs be pleas-
ed to state the present position with
regard to the development of synthetic
rice and the extent to which it has
been possible to supply it to the rice-
ponsuming people in the country?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Eabir): The term “Synthetic Rice” is
no longer in use. It is now known as
“Tapioca Macaroni'

A pilot plant with a daily capacity
of approximately one ton of “Tapioca
Macaroni” is in operation at the Cen-
wral Food Technological Research Ins-
fitute, Mysore, and the produce is
#ven to the Government of Kerala for
distribution in the State. Proposals
for setting up a bigger plant in Kerala
and for introducing “Tapioca Maca-
ront” in Uttar Pradesh are under
examination.

Central University i South India

Shri P. K. Deo:
Shri B. C. Prodhan:

Will the Minister of Edncation be
pleased to state whether Government
are considering the guestion of estab-
Mshing a Central University in South
India according to recommendation of
the States Reorganisation Commission?

. The Minister of Education (Dr. K.
L. Shrimali): No, Sur.

*311,
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*312, Bhri Vajpayes: Will the Minis-
:z;tl!mm be pleased to

(2) whether the Union Government
has issued any letter to State Gov-
ernments reservation of

regarding
State Bills for the considerati
President; and ° o ptithe

(b) if so, the nature of contents of
the letter?

The Minister of Stats in the Minis-
fry of Home Affairs (Shri B. N.
Datar): (a) Yes.

(b) A copy of the Government of
India, Ministry of Home Affairs letter
No. 17(159/58-Judl.l, dated the 28th
August 1958 is laid on the Table of
the House. [See Appendix H, annex-
ure No. 41.]. ’

Vd Commissioner-General

r313. Shri E. Madhusudan Rao: Wil]

the Minister of Finance be pleased to
slate:

(a) when the projected Commus-
sioner-General’s Office at Washington
with its branches in UK. and Europe
15 cxpected to start functioning;

(b) what 1s the composition of this
office and its branches; and

(¢) how much would this new es-
lablishment cost annually?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The Com-
missioner General's Organisation has
already begun functioning in Washing-
ton and in London

(b) The Commussioner General in
Washington will be aided by a Counsei~
lor, besides personal staff. The Minister
(Economic) in our Embassy in U.S.A
and our Executive Director and Alter-
nate Director on the International
Monetary Fund will now form part
of the Commissioner General’s Orga-
nisation. The Commissioner General
in Europe, who will also, for the pre-
sent, be discharging the functions of
the Minister (Economic) in our High
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Commission in London, will be assis-
ted by an officer of the rank of a
Second Secretary

(¢) It is estimated that the total
annual expenditure on “both these
organisations would be about Rs 9

lakhs
=
Treasury Bills

‘314, Shrl Naushir Bharucha: Will
thetemnister of Finance be pleased to
state:

(a) what 1: the total amount of out-
standing Treasury Bills held at pre-
sent by the Reserve Bank of India;

(b) what part thereof has been
funded or proposed to be funded,
apart from the creation of Rs. 300
<rores 4 per cent. 1873 loan; and

(c) what 15 the additional annual
burden in shape of higher interests and
on account of other terms of issue of
4 per cent. 1873 loan which will have
1o be borne?

The Deputy Minister of Finance
{8hri B. R. Bhagat): (a) Rs. 929 crores
roundly as on 20th November, 1958,

(b) The outstanding amount of
Hs 929 crores i1s exclusive of Rs. 300
vrores already funded. There is no
;mmediate proposal for any further
funding.

(¢) The 1ssue of 4 per cent. loan
1873 for Rs 300 crores in cancella-
tion of Treasury Bills of equivalent
amount nvolves an annual increase
in interest charges of Rs. 45 crores

Border Disputes

Shri Assar:
«315. Shri Mahanty:

Shri Pangarkar:

Shri Agadl:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have taken
any decision to solve the border dis-
pute of Belgaum, Nipani, Karwar
Districts; and

{b) if so. the nature thereof?
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The Minister of Home Affabs
(Pandit G. B. Pant): (a) jand (b).
The Government have tried to bring
about an agreement between the Chief
Ministers of Bombay and Mysore for
reaching or devising a suitable method
for final settlement.

Central Advisory Board for Harljan
Welfare

*316, Shri B. C. Mullick: Will the
Minister of Home Affairs be pleased
to state whether the various recom-
mendations and suggestions made by
the Central Advisory Board for
Harijan Welfare at its meeting held
on the 27th September, 1958, in New
Delhi have been gent to the State
Governments for action?

The Deputy Minister of Home
Affairs (Shrimati Violet Alva): Yes
Sir

Remission of Sales Tax

‘317, Sardar Igbal Singh: Will the
Minister of Finance be pleased to
refer to the reply given to Unstarred
Questjon No. 2383 on the 19th Sep-
tember, 1858 and state:

(a) the reactions of State Govern-
ments to the proposal for remission of
sales tax in respect of certain items
with a view to increase their export;
and

(b) the steps taken so far in this
regard?

The Deputy Minister of Finance
(Shri B. R, Bhagat): (a) and (b).
The replies received from the State
Governments are under consideration.

“Bond Delivery”

»318. Shri Nagl Reddy: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
Starred Question No. 1541 on the 24th
September, 1958 and state:

(a) whether Government have con-
cluded the examination of the type of
trade called “bond delivery” which is
in vogue in the case of oil companies
in India; and
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{b) if 30, what conclusions have
been drawy by Government and what
action 18 proposed to be taken in the
matter?

The Minister of Mines and Oil (8hri
K, D. Malaviya): (a) and (b) Under
the relevant Excise and Customs Law,
supplies of fuel, that ships or air-
crafts proceedmng fo foreign poris or
aurflelds take, are exempt from im-
port or excise duty Because of thus,
arrangements exist at Bombay,
Cuwicutta and Madras for such supplies
being made to them by the o1l com-
panles from bonded warehouses, for
supplies made to international air-
crafts from inland pomnts hke Delh,
where bonded warehouses have not
yet been provided they are entitled
¢ subsequent duty refund The
charges incuried and realizations
made from this particular portion of
the trading activities of the o1l com-
panies, are also included within the
scope of the examination that 1s being
conducted by the Chuef Cost Accounts
Officer of Government of the accounts
of the companies 1n order to evolve a
new price formula His report 15 ex-
pected to be ready by the end of
March, 1959

Territorial Army

*319 Shri D C Sharma Will the
Minister of Defence be pleased to
state

(a) whether there has been any in
crease 1n the recruitment to the Terri-
torial Army during 1958, so far as
compared with the same period In
1857, and

(b) if not, whether Government
have enquired into the 1easons there-
of?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, the num-
bers have increased resulting in meet-
ing the deficiency m part

(b) Dces not arise
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‘Pushpak’
Sbri Bahadur Singh:
*320. { Shrimati Ila Paichoudhuri:
{ Pandit D. N. Thwary:
Wil the ter of Defence be
pleased to state

(a) whether it 1s a fact that the
guestion of mass production of the
two-seater ultrd lhght  aircraft
‘Pushpak’ recently developed by the
Hmdustan Aurcraft Factory al
Bangalore 15 under the consideration
of the Government of India;

(b) if so, when a final decision is
likely to be taken,

(¢) when will production beguwn, and

(d) whether 1t 1s fitted with an
Indian aero-engine?

The Depunty Minister of Defence
(Sardar Majithla); (a) The gquestion
15 under consideration by the Hindu-
stan Aircraft Ltd, Bangalore who are
primarily concerned with this subject

(b) A decision has been taken for
production in  Hindustan Aurcraft
(Private) Limited

(c) This 1s unde1r consideration by
the Hindustan Aircraft (Private)
Limited

(d) Not at present
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Institzte of Archasology

*$2% Shri Ram Krishan: Will the
Minster of Sclentific Research and
Cultural Affairs be pleased to refer to
the reply miven to Starred Question
No 331 on the 21st August, 1958 and
state at what stage 1s the scheme of
opening an Institute of Archaeology in
New Dellu to train post-graduates in
history and atlied subjects in the field
of Archaeology?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir) The scheme has been accept-
ed 1n principle and details are now
being worked out

Ol Survey in UP

Shr: Raghunath Singh
Shn Mohan Swarup
Shri Ram Krishan

Will the Minuster of Steel, Mines
and Fuel be pleased to state

5 Shrimat1 Ila Palchoudhury
323

(a) whether 1t 1s . fatt that Gov-
ernment are conducting a survey in
the districts of Bareilly Rampur
Namtal and Pilibhat fo1 the explora-
tion of o1l

(b) if so the details thereof, and
(c) the progress made so far’

The Minister of Mines and Oil
(Shri E D Malaviya): (a) Yes, Sir

(b) and (c) A statement giving
the reguired information 1s laid on
the Table of the House

ST* rt MEN1

Geological surveys d4re being con-
ducted tn the foot-hills of the Hima-
layas and geophysical surveys by
Gravity, Magnetic and Seismic
methods are bemng carried out 1n the
plains During 1857-58 field season,
approximately 880 sq mules were
geologically mapped by two fleld par-
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ties Further surveys are bemg com-
ducted during the current field season
by three fleld parties

2 Two Seismic and two Gravity-
cum-Magnetic Parties were in opera-
tion 1n the UP ares during 1957-58
field season The Gravity-cum-Mag-
netic parties covered 3340 sq miles
ang took observations at 3356 stations.
The two Seismic parties shot 324 line
mules of profiles Some interesting
results have been obtained around
Bareilly irea but further investiga-
tions are essential for interpretation
of the data Two Geophysical Parties
are carrymng on further work

International Finance Corporation

r324 Shr V C. Shukla
Shri Bimzl Ghose

Will the Minister of Finance be
pleased to state whether it 1s a fact
that Government have agreed to the
Internatronal  Finance Corporation’s
fixation of the rate of interest on its
loans including profits on account of
right of participation?

‘The Deputy Minister of Finance
(Shri B R Bhagat): As the Interna-
tional Finance Corporation receives
and deals with loan applications from
private industries directly, interest
rates for the loans are to be settled
between the 1FC and the prospec-
tive borrowers The final approval
of Government 1s, however, necessary
for all foreign loans, including loans
from International Institutions Gov-
ernment have accordingly informed
the IFC that they would genera'ly
approve of the financial arrangementa
arrived at beilween the Corporation
and private borrowers in India, m-
¢luding profit sharing stock option or
other similar arrangement, provided
the loans are limited to projects which
carn or save foreign exchange and
that the total return to the Corpora=
tion will at no time exceed the sm-
change expected to be saved or earne
ed by the project.
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*325. Shri Naushir Bharucha: Will
the Minister of Stecl, Mines and Fuel
be pleased to state:

(a) whether recently heavy deposits
of magnesium and pure sulphur of
very high quality have been discover-
ed in UP,;

(b) whether prelimnary explora-
tions have reached a stage where it
would be possible to assess whether
commercial exploration is feasible;

(c) what is the analysis report of
samples so far procured; and

(d) how far Government have pro-
ooeded in the matter of formulating
any scheme for commercial exploita-
tion of the minerals?

The Minister of Mines and Oll (Shri
K. D. Malaviya): (a) Magnesium does
not occur as such. However, large
deposits of magnesite (magnesium
carbonate) have been located near
Bomeshwar, Almora District, U.P.

A small deposit of sulphur contain-
ing 7 per cent. native sulphur was
noticed near village Sutol, in Roop-
ganga Valley, Garhwal District by the
Department of Mines and Geology,
U.P. Government.

(b) In the above-named two areas
extent of the grade of magnesite
assewsed shows that the deposit is
commercially exploitable.

Regarding deposit of sulphur as 1s
now known it is too small for laige
scale commercial exploitation.

(c) Analysis report of magnesite 1<
m follows:—

Mg 20t045pe.

Cn* Tt 35pc.

Fe,*s 1t0 3.5 p.C.

ALY o.1t010pC
82 1to 10 p.c,

Loss on ignition Loss than 35 to s0%,

(d) Investigation for magnesite Is
#till continuing. The question of for-
mulating a scheme for commerctal
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exploitation will be considered after
the investigation is completed.

Bclentific Policy Resclution

«39¢ [ Shri D. C. Sharma
3%6. £ Shei Rass Krithan

Will the Minister of Scientific Re-
search ang Cultural Affairs be pleased
to refer to the reply given to Starred
Question No. 1563 on the 24th Sep-
tember, 1958 and state:

(a) whether the recommendaticns
made by the Conference for imple-
mentation of the scientific policy ress-
lution have been considered;

(b) 1if so, the result of the con-
sideration; and

(c) further steps taken in the
matter?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (c). It has been
decided to constitute a pool for

- ee

temporary placement of well-
qualified Indian Scientists and
technologists returning from

abroad until they are absorbed 1n
suitable posts. Persons witk Incian
qualifications having outstanding aca-
demic records will alsc be eligible for
appointment to the pool in not more
than 25 per cent. of the total number
of posts 1n the pool.

The C.S..LR have reviewed the
terms and conditions of service of
Scientific officers and staff 1n  the
National Laboratories. and have taken
decisions governing the promotion of
scientific workers to higher grades,
special ment promotions, advance
increments to scientific workers ecte.
A statement showing the particulars
of the decisions is laid on tre Table
of the House. [See Appendix II,
annexure No. 42.]

The other recommendations are
under consideration.

U.P.-Blhar Boundary Dispute

sg97 [ Shri Ram Krishan:
"\ Shrl Kamal Singh:
Will the Minister of Home Affairs
be pleased to refer to the replv given
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1o Unstarred Question No, 2622 on the
24th September, 1958, and state:

(a) whether the question of fixation
of a firm boundary between Ballia
Distriet of Uttar Pradesh and adjoin-
in:;d parts of Bihar has been finalised;
an

{b) if so, the result thercof?

The Minister of Home Affairs
(Pandif G. B. Pant): (a) Not vet.

(b) Does not arise.

Refinance Corporation

480. Shri Damani: Will the Minister
of Finance be pleased to lay a state-
ment on the Table showi~g loans
granted by the Refinancs Corporation
for development of industries, indus-
try-wise?

The Minister of Finance (8hri
Morarjl Desal): Since its reg:stration
on the 5th June, 1858 and upto the
end of October, 1858 the Refinance
Corporation for Industry Private Ltd.
has sanctioned only one loan of &s. 30
lakhs for the production of {ferro-
manganese. No amount against this
Joan has however, beer dicbursed so
far.

Scholarships to Other Backward
Classes Students of Orissa

481, Shri Panigrahi: Will the Minis-
ter of Educalion be pleasei to state:

(a) the number of Other backward
classes students who rteceived the
Government of India schoiarships for
post-Matric studies in Orissa, during
1056-57; and

(b) the number of applications re-
ceived from Orissa for sich scholar-
ships?

The Minister of Educatirn (Dr. K.
L. Shrimali): (a) 598.

(b) 911.

28 NOVEMBER 19058

Written Answers 1848

LAS. and LIPS,

482, Shri Ram m:
Sardar Igbal Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of LAS. and IPS.
officers who have been appointed in
Punjab by direct recruitment during
1957-58; ang

(b) the number out of I.A.S. officers
belonging to Scheduled Castes?

The Minisier of Home Affalrs
(Pandit G. B. Pant): (a) Indian Ad-
ministrative Service—3.

Indian Police Service—S.
(b) One.

Fost-Matric Scholarships

Shrimati Mafida Ahimed:
483. { Shri Daljit Singh:
Shri Rami Reddy:

Will the Minister of Edueation be
pleased to state:

(a) the number of applications re-
ceived for post-Matric scholarships,
State-wise, for 1858-69 from students
belonging to (i) Scheduled Castes (ii)
Scheduled Tribes and (iii) other
Backward Classes;

(b) the number of scholarships
granted to each category;

{c) the number of female applicants
for these scholarships; and

(d) the time by which the first ins-
talment of the scholarships is expect-
ed to be remitted?

The Minister of Education (Dr. K.
L. Shrimali): (a) to (c). Two state-
ments are laid on the Table of the
House. [See Appendix II, annexure
No. 43.].

(d) Ad hoc amounts for four months
which are in the nature of first instal-
ment of scholarships for 1958-59 were
sent in respect of 35,328 students to
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the Heads of various Institutions in
July 1858 for disbursenment to the
students '

Scholarship amounts :n respect of
the remammmng scholars selected for
the awards are expected to be remit-
ted before the end of February, 1959

Mixed Colonles in Union Territories

484. Sbri Kumbhar Wili the Minis-
ter of Home Affairs be pleased to
refer to the reply given to Unstarred
Question No 1844 on the 11th Sep-
tember, 1958, regarding Mixed Colon-
1es 1n Union Territories and States and
state

(a) whether the requued informa
tion has been collected and will be
laid on the Table, and

(b) if not, the reason th.itof”

The Deputy Minister of Home
Affalrs (Shrimat: Alva). (a) and (b)
Information 15 awaited from the Gov-
ernments of Andhra Piadesh Uttar
Pradesh and Jammu anidl hashmn

In the Union Territoiies of Hima
chal Pradesh, Manipur, Tiipura
Andaman ana Nicobar I.lands and the
States of West Bengal and Assam no
special encouragement to non-Hatjans
to mnduce them to lve with Haryans
1s considercd necessary as there 1s no
such problem there In the Unior
Territory of Laccadive, Minicoy and
Amindivi  Islands  thorc ar¢ no
Harjans

The State Government. ot Bombay
Madras and the Delln Administration
have been encouraging mived colume+
and institutions even fiomn before A
statement showing such colonies 1s
laid on the Table of the House [See
Appendix II anncexure No 44]

The Governments of Madhya Pra-
desh, Orissa and Pondicheriy are set
tmg up such colomes Theu
locations are given mn the statrment

In Kerala and Punjao Haryans and
non-Haryans live freely in mixed
hostels The question of having mix-
ed colonies 15 being considered by the
Government of Kerala The Govern-
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ments of Punjsb and Bihar have not
been able to implement this recom-
mendation in regard to colomes be-
cause they think that the funds avail-
able for this purpose are hardly ade-
quate to meet the needs of Haryans
The Governments of Mysore snd
Rajasthan are stul cons'dering the
matter

Educational Development Programme
Orissa

485, Shri Kumbhar Will the Mins-
ter of Education be pleased to state

(a) the amount allocated so far dur-
ing the Second Five Year Plan period
10 Orssa State for the educational de-
velopment programme, and

(b) the details thereof?

The Minister of Education (Dr. K. L.
Shrimali). (a) Against the total pro
vision of Rs 6 18 crores made for the
State Educational Development Pro
gramme of Orissa State, the following
amounts were allocated from year to
vear

1956-57 Rs 090 croies
1957-58 Rs 104 crores
1958-59 Rs 103 crore-

The total expenditure incurred dur-
g 1956-57, however, amounted to
Rs 075 crores The revised estimate
for 1957-58 put the expenditure lLikely
to have been 1ncurred during that
vear at Rs 098 crores

(b) A statement giving the informa
tion according to stages of education
1s laid on the Table of the Lok Sabha
iSce Appendix II annuxure No 45]

Commissioner for Scheduled Castes
and Scheduled Tribes

486 Shri Kumbhar, Will the Mims
ter of Home Affairs be pleased to
state:

(a) the number of employees work-
ing In the Office of the Commissionet
for Scheduled Castes and Tribes, and

(b) the number of employees among
them belonging to Scheduled Castes
and Tribes;
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The Deputy Minister of Home Affairs
(slr:hnﬂ Alva): (a) 83.

(b) Scheduled Castes—22; Schedul-
ed Tribes—3.

Technical Education

487, Shri U. C. Patnalk: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to refer to
the reply given to Starred Question
No. 1412, dated 2nd April, 1958 and
state what steps Government have
taken to make State Governments and
private bodies receiving Central grants:

(a) to provide salaries and other
amenities to the teaching staff as re-
commended by the All India Council
for Technical Education; and

(b) to spend the amount of grants
and loans as per the condition of the
grant?

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr.
M. M. Das): (a) The question of as-
sist.ang State Governments and private
technical institutions in the improve-
ment of salary scales of teachers is
under the consideration of the Central
Government and no grants have bren
sanctioned, so far

(b) (1) So far as private technical
institutions arc concerned, the follow-
ing steps have been taken to ensure
that the grants and loans sanctioned
for developmental projects are utilised
properly:—

(1) Each technical institution
should have a Managing Com-
mittee consisting inter-alia of
representatives of the Central
Government, State Govern-
ment concerned and the Al
India Council for Technical
Education. The administration
and management of the affairs
and finances of the institution
should vest in the Committee.

(1i) The expenditure on construc-
tion of buildings and purchase
of equipment should be sanc-
tioned by the Managing Com-
mittee in accordance with the
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scheme approved by the Cen-
tral Government. The ap-
pointment of the S should
also be approved by the Com-
mittee.

(m) The accounts of the Institu-
tion should be audited by a
Chartered Accountant, who
shall certify  whether the:
grants and loan: sanctioned
have been utilised in accord-
ance with the terms and con-
ditions prescribed by the
Central Government or not.
They are f{urther subject to
test audit by the Auditor
General of the state concern-
ed.

2. In the case of State Government
institutions, the grants and loans sane-
tioned are for projects included under
the Five Year Plan and the expendi-
ture is incurred by the State Govern-
ments in accordance with their normal
rules and regulations.

Geological Survey of Bombay

488 Shri Pangarkar: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

ta) whether Government have re-
ceived any report of the Geological
Survey of Bombay concluded in 1957-
58; and

(b) 1if s0, whether a copy of it will
be laid on the Table?

The Minister of Mines and Qil (Shri
K. D. Malaviya): (a) and (b). Re-
ports on mineral investigations carried
out by the Geological Survey of India
during 1957-58 are under preparation
and will be received after analytical,
petrological and other necessary in-
vestigations on the samples collected,
have been carried out,

It 15 not the practice to lay copies
of the reports on the investigations
varried out by officers of the Geologi-
cal Survey of India during any fleld
season on the Table of the House, but
I should be very happy to furnish the
Honourable Member with copies of the
reports on the work done in Bombay
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State during the fleld season 1987-58
when resdy, if he is interested in them.
“These reports will be published in the
form of Memoirg in accordance with
the msusl procedure, when the work
of a region has been completed.

Re-organisation of Secondary Educa-
tion in Bombay

489, Shri Pangarkar: Will the Minis-
‘ter of Education be pleased to state:

(a) the number of schemes for re-
‘organisation of Secondary Education
so far submitted by the Bombay Gov-
-ernment for assistance from the Cen-
tral Government under the Second
Five Year Plan; and

(b) the amount sanctioned or pro-
posed to be sanctioned for the purpose”

The Minister of Education (Dr. E. L,
‘Shrimali): (a) Ten

(b) Rs. 46,73,514 have already been
sanctioned up ti111 1957-58 and about
Ra. 2 crores are proposed to be sanc-
tioned during the period 1858—81

Soelal Service Camps in Bombay

490. Shrl Pangarkar: Will the Minis-
ter of Eduncation be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1835 on the 11th September,
1958 and lay on the Table the audited
accounts of the labour and social ser-
vice camps held in Bombay during
1957-58?

The Minister of Education (Dr. K, L.
Shrimall): Out of 155 camps held in
Bombay State during 1957-58, audited
accounts of only 99 camps have been
received so far. As these accounts
constitute voluminous material run-
ning into hundreds of pages, it will not
be practicable to place them on the
Table of the Lok Sabha. A state-
ment giving the abstracts of the ac-
counts so far received is, however, laid
on the Table. [See Appendix II, annex-
ure No. 46].
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Technical Education in Bembay

ter of Sclentific Research and Culterel
Affairs be pleased to state:

(a) whether any Technical Educa-
tion Schemes have been approved for
the State of Bombay by the All Indis
Council for Techmcal Education; and

(b) if so, the details thereof?

The Deputy Ministey of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) and (b). A statement
13 laid on the Table of the Sabha. [See
Appendix II, annexure No. 47].

Vigyan Mandirs in Bombay State

492, Bhri Pangarkar: Will the Minis-
ter of Scientific Research ang Cultural
Affairs be pleased to state the places
where Vigyan Mandirs have been
established or are to be estabhished
during 1858-59 in the Bombay State®

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr.
M. M. Das): One Vigyan Mandir is be-
ing established at Amravati

Two more Vigyan Mandirs are likely
to be established in the State during
1958-59: and their locations will be
decided in consultation with the State
Government.

Pakistanis in Defence Services

483. Shri D. C, Sharma: Will the
Minister of Defence be pleased to
state:

(a) the number of Pakistani na-
tionals serving at present in the Arm-
ed Forces and Ordnance Factories.
separately; and

(b) the conditions under which they
serve?

The Deputy Minister of Defence
(Bhri Raghuramaiah): (a) and (b
Information is being collected and will
be laid on the table of the Lok Sabha
in due course,
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Pakistanis in West Bengal

4¥. Shri D, C. Sharma: Will the
Munister of Home Affairs be pleased to
state the number of Pakistan: nation-
als detected 1n 1938, so far, who have
been hiving in West Bengal by falsely
declaring themselves as Indlan citi-
zens?

The Minisler of Home Affairs
(Pandit G. B, Pant): 2456 and 10
Pakistan: nationals were d tected to
be Living by faleely declanng them-
selves as Indian citizens in Caleutta
and Hooghly district respectively uptu
the end of July, 1958 Information in
respect of 1est of the districts 1 not
available

SUNF.ED.

495 Shri D. C. Sharma: Will the
Minister of Finance be pleased to refei
to the reply given to Starrcd Question
No 210 on the 18th August, 1958 and
state the progress made by the Eco-
nomuc and Social Council of the Unuted
Nations on the Report of the Prepara-
tory Committee towards the finalisa-
tion of the organisational frame-work
of the Special United Nations Fund
for Economic Development?

The Mimster of Finance (Shri
Morarjl Desai) The Econormc and
Social Council of the United Nations
concurred with the i1ccommendations
contained i the Report of the Prepa
ratory Committee and transmitted the
Report to the General Assembly The
latter has adopted a resolution on the
15th October, 1958 establishing the
Special Fund 1n accordance with the
provisions set forth in the Report of
the Committee

Indo-Pakistan Financial Issues

[ Shri D. C. Sharma:
496. Shri Ram Krishan:
Sardar Igbal Singh:

Will the Miiuster of Finance be
pleased to refer to the reply given to
Starred Question No, 800 on the 13th
August, 1958 and state

{a) whether any date for convening
a meeting for solving the pending
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financial 1ssues between India and
Pakistan has since been fiwed; and

{b) 1f so, what 15 the date?

The Minister of Finance (Shrl
Morarji Desal): (a) and (b) No date
has yet been fixed

Oll Targets

497. Shri Ram Krishan: Will the
Minister of Steel, Mines and Fuel be
Pleased to state:

(a4) whether any proposal for attain-
g self-sufficiencv mn crude ofl has
been finalised; and

(b) 1if so, the main features of the
Proposal’

The Minfster of Mines and Off (Shré
K D. Malaviya): (a) and (b) Self-
sufficiency m crude o1l depends on the
discovery and exploitation of adequate
new reserves of crude o1l m the coun-
try Efforts to achieve this are already
being made and exploration for oil
in parts of Punjab, Rajasthan, Cam-
bay.Cutch, Ganga Valley, West Bengal
and As<am 15 being earried out, The
reqults of these efforts cannot, how-
ever be predicted at this stage

Coal Resources

J Shri 8. C. Samanta:
7 Shri Subodh Hansda:

Will the Minister of Steel, Mines
and Fuel be pleased to state

(1) whether the suggestions made
1ceently by the Coal Council of India
about the development, utihsation and
tonservation of the coal resources in
the country have been considered,
scrutimsed, and final decision taken,

th) 1f so, whether a broad outline
of the decision will be laid on the
Tahle, and

(c) whether the four committees
constituted by the Coal Council will
he temporary ones”

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
{b) The suggestions made by the Coal
Council have been considered by Gov-

498,
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ernment The following 15 a broad
outline of* the decisions taken:

Development and Conservation Pre-
‘paratory planming for the production
of coal during the Thurd Plan period
should be taken up even now on the
basis of a tentative target of output
of 100 mullion tons

An order of prmority for geological
survey and prospecting of coal bearing
areag should be laxd down

The additional requrements of
technical manpower in relation to the
planned output of 100 million tons of
coal should be assessed and steps taken
to meet these requirements

Utalisation A Fuel Efficiency Con:-
mittee should be set up for the pur-
pose of evolving suitable and ade-
quate measures for achieving maxi-
mum economy and efficiency in the
use of the coal resources of the coun-
try

The above decisions are in the pro-
cess of implementation The Fuel
Efficiency Commuittee has been set up
already and has held two meetings so
far

(c) The term. of reference to the
committee are wide It 15, therefore
likely that the commttees wrll con-
tinue to function for a considerable
time
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Mining Institute at Becunderabad

500. Shrl T. B. Vittal Rao: Will the
Minister of Sclentiic Research and
Cultural Affalrs be pleased to state'

(a) the total grant g;iven to the Min-
ing Institute located at Secunderabad
for the year 1958-59, and

(b) whether 1t 12 a fact that dim-
culties are being experenced by the
students in the second year class for
practical training as the institute is
located far away from mining areas?

The Minister of Bcientific Regearch
and Cultural Affairs (Shri Humayun
Kabir): (a) An amount of Rs 1-08
lacs has been allocated as Central
Government's assistance to Mining
Institutes at Kothagudium and Gudur,
for 1858-59

(b) Government of Andhra Pra
desh have formulated a detailed
scheme of practical training for the
students concerned, which 15 in the
course of implementation No particu-
lar difficulties are anticipated The
Mining Course now conducted at
Secunderabad on a temporary basis
will be shifted to mining area as soon
as the institute buildings at Kothagu
dium are ready

Loans from Foreign Countries

rShtl V P. Nayar:

! Shri D C. Sharma:
501. Shri Raghunath Singh:

1 Shri Damani:

Lshd Mohammed Imam.

Will the Minister of Finance be
pleased to state the present total com-
mitment in value, of India’s foreigm
loans on Government account with
country-wise distribution of the loans
and the respective loan amounts owed
to each ¢untry at present?
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The Minister of Finance: (Shri
Mowrarjl Desai): A statement is laid
on the Table of the House. [See Ap-
pendix II, annexure No. 48].

Expenditure nnl'lmnc.w

Shri V. P, Nayar:
502. { Shri P. K. Deo:
Shri B. C. Prodhan:

Will the Minister of Finance be
pleased to state the expenditure in-
volved in the recent tour abroad of the
Finance Minister and his entourage?

The Minister of Finance (Shri
Morar}i Desal) The accounts havu
not yet been finalised as a few bills
from one of Missions abroad and on
account of air-freight are still to be
received. But the total expenditure
15 expected to be about Rs. 79,300.

Indian Culture Centre in Japan

503. Shri Rameshwar Tantla: Wil
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that there 1s
a move to open an Indian Culture
Centre 1n Japan, and

(b) if so, what is the scope of its
activities and how much amount is
going to he spent on it?

The Minister of Scientific Research
and Caltural Affairs (Shri Humayun
Kabir): (a) and (b). The Indian
Counal for Cultural Relations has un-
der cunsideration a proposal to open
a Cultural Centre in Eastern Asia,
but no details about the location, the
date of establishment or finances have
yet boen settled.

Foreign Capital Investments

504. Shri Kodiyan: Will the Minis-
ter of Finance be pleased to state:

(a) the number of applications for
investment of foreign capital in India
received during the ten years, 1948 —
1958; and
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(b) the number of lpphcutianl re-
jected?

The Minister of Finance (8hri
Morarfi Desal): (a) and (b). The
information regarding the number of
applications received for investment
of foreign capital in India during the
ten years, 1948—1958 is not available.
However, during the period lst Janu-
ary, 1948 and 30th June, 1958, 076
consents were granted for the invest-
ment of foreign capital in Indis.
During the same period 170 requests
were refused.

National Fundamental Education
Centres

Shri B. C. Majhi:
""“{sms;:mm

Will the Minister of Education be
pleased to state-

(a) the total number of fundamen-
tal education centres run by Govern-
ment;

(b) whether these centres are fully
financed and managed by Govern-
ment;

¢c) if not, what are the agencies
that help and manage fo run the
centres; and

(d) the nature of help rendered by
the agencies?

The Minister of Education (Dr. K.
L. 8hrimali): (a) One.

(b) Yes. It is a Subordinat: Office
of the Ministry of Fducation

(¢) Does not arise

(d) Does not arnise.

Vigyan Mandire

J Shri R. C. Majhi;

566 "\ Shri Subodh Hansda:

Will the Ministe:r of Scientific Re-
search and Cultural Affairs be plesn
ed to state:

(a) whether any new Vigyan
Mandirs have beun established during
the year 1958 so far;
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(b) if so, the number of such
Mandirs the names of the places
where these have been established;

(c) whether these Mandir: have
been fully manned and equipped; and

(d) if not, the reasons therefor?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir,

(b) Two; One at Nilokheri (Distt
Karnal, Punjab) and the other at

Ranbirsinghpura  (Distt. Jammu,
Jammu and Kashmir).
{¢) No Sir.

(d) The reasons are difficulties n
recruitment of personnel and procure-
ment of equipment.

Indian Institute of Technology

Kharagpar

xe7. J Shri B. C. Maghi:
"7 Shri Subodh Hansda:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
1o state:

(a) whether it 18 a fact that the
Indian Institute of Technology.
Kharagpur is rendering technical
assistance to scientific bodies and other
sister organisations;

(b) if so, the naturc of techmcal
agsistance rendered by the Institute:

(c) whether any fee :.
shis work:

charged for

(d) if so, how this fee is ussessed
and how 1t is recovered from them:
and

(e) whether this assisiance 15 ex-
tended to private Industrial and busi-
ness organisations in the country?

The Minister of Scicntific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (e). A statemen: is laid
on the Table of the House.
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STATENMENT

(a) and (b). The Indian Institute
of Technology, Kharagpur is render-
ing technical assistance to sclentific
bodies and other gister organisations
in the shape of conducting technical
tests, research, giving advice and
special training.

(¢) and (d). The Institute chaiges
fees for consultative practice work
and for conducting tests'in accord-
ance with the rules laid down by the
Board of Governors of the Institute
in this behalf. The fees are assessed
in the usual way to cover custs of
overheads, material used, labour in-
volved and the use of equipment
The recovery of fees is made vn pre-
sentation of bills.

(e) Similar assistaac: is extended
to private industrial and business
organisations in the country consist-
ent with normal work of the Institute
as an educational institution.

Setting up of an Investment Centre

508. Shri Raghunath Singh: Will
the Minister of Finance be pleased to
state:

{a) whether 1t 15 1 {act thai Pro-
fessor Harry J. Robinsea American
economist and financial expert has
suggested the setting up of an iuvest-
ment centre by the Government of
India to attract foreign capitai; and

(b) if so, what 1s the seaction of the
Government of India to the sugges-
tions?

The Minister of Finance (Shri
Morarji Desai): (a) and (b) Profes-
«or Harry J. Robinson, Svnior Inter-
national Economist of the Stanford
Research Institute in the  United
States, who had come to India as &
Ford Foundation Scholar. had sug-
gested the setting up of an Industriai
Development ang Information Centre
for India in co-operation with the
Government of India. One of the
objectives of the Centre would be to
stimulate industrial development in
desired industrial fields in the Public
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and Private Sectors through foreign
Iﬁ;':_lltnmt aod technical know-how.
¢ Qovernment are considering the

Limestone Deposits In Orissa

508. Bhri Panigrahi: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

{a) whether any new sources of
limestone and mica deposits have
been discovered in Orissa recently; and

{b) if so, the places of their Juca-
tion?

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) and (b). No
new sources of limestone and mica
deposits have recently been discover-
ed by the Geological Survey of India
However, in a recent press release
1ssued by the Directorate of Mining,
Government of Orissa, new sources of
limestone in Umpavalli-Tunmiguda
area of Koraput and mica in the
Boypore, Tentulikhunti area of Kora-
put and in Koksora and Ayapatha in
Kalahandi district are reported to
have been discovered.

Natienal Gallery of Modern Arts

510. Shri Ram Krishan: Will the
Minister of Scientiic Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that there is
shortage of technical personnel in the
National Gallery of Modern Arts New
Delhi; and

{b) if so, the steps iaken or propos-
¢d to be taken to overcome this
shortage?

The Deputy Minister of Scientific
Research and Cultaral Affairs (Dr.
M. M. Das): (a) and (b). No Sir, the
existing technical staff is considered
adequate for the present requirements
of the gallery, and will be increased
as ifs activities also increave and
Justify increase of staff.

250 (Ai) LSD—3.
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Excavations at Ratnagirl Hill

511. Shri Panigrabl: Wil the Minis-
ter of Sclentific Research and Cultural
Affairs be pleased to state:

(a) what are the finds ol the recent
archaeological excavations at Ratna-
giri hill in the district of Cuttack,
Orissa; and

(b) whether there is any proposal
to carry out any other archaeclogical
excavations in Orissa by 1980-61?

The Deputy Minister of Scientifie
Research ang Cultural Affairs (Dr.
M. M. Das): (a) The most important
find was a brick stupa, situated in the
South-Western part of the hili. The
area around the Stupa contained
several minor Stupas of varying
dimensions and base-forms. A falrly
large number of small to medium-
sized Buddhist stone sculptures, stone
slabs and terracotta plaquss bearing
inscribeg text of dharanis and the
Buddhist creed, were found in the
debris round the Stupas.

{b) Programme of cxcavations for
the subsequent years has not yet been
finalised.

Contract to M/s. Holchief Gammon

512. Shri Morarka: Will the Minister
of Steel, Mines and Fuel be pleased
to refer to the reply given to Starred
Question No. 81 on the 13th August,
1958 and state:

(a) the details of the item of Rs. 1.57
crore for ‘site supervision and equip-
ment hire’ in the contract given to
M/s. Hotchief Gammon, Bombay;

(b) the actual work invalved In
‘site supervision’; and

(¢) whether any such payment is
made in regard to any other plant to
other contractors also?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Bingh): (a) The
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amount of Rs. 1.57 crores is made up
of the following items:

Amount
1n lakhs
Cost of . of Rs,
of supervisory personne
(including passage & leave) . 67'34
Workers' sccommodation, wotk:u
insurence, etc. . 11'20
Hire of Plant ) . 50°00
Freight, handling charges
and I;I.qu:lllntnl.ll charges . 2800
Total Rs. 156 54 Iakhs or say Rs, 1-57
cror-s,

(b) By ‘'site supervision' is meant
the continuous supervision of the con-
struction work proceding at the site
angd of the operation of the construc-
tion machinery and equipment

(e) No such payment specifically for
site supervision has been p.ovided for
in other Civil Engineering Contracts
for other Sections of the Rourkela
Steel Plant. However, Lhe total pay-
ment provided under these contracts
take into account the cost of site
aupervision

High Court Judges

513. Shri Narayanankutty Menon:
Will the Mimister of Home Affairs be
pleased to state:

(a) how many judges were ap-
pointed to the wvarious High Courts
from 1947 to 1957 who were members
of any political party before their
appointment; and

(b) their number party-wise?

The Minister of Home Afairs
(Pandit G. B. Pant): (a) and (b). Ap-
pointments of High Cour: Judges are
made only on merit in accordance
with the procedurc prescribed in the
Constitution mostly on tie .nitiative
of the Chief Justice of the High
Court concerned and after consulting
the Chief Justice of India. No record
about the affiliation of any candidate
to any political party is lept
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Goverament Committees

§14. Sl N Menon:
Will the Minister of Home Affairs be
pleased to state:

(a) the number of Committees yp-
pointed by the Ministry of Home
Affairs which are functioning at pre-
sent;

(b) on how many of them Members
of Parliament are representrd; znd

(c) the names of Membera of Parlia-
ment on each such Commit‘ee?

The Minister of Home Affairs
(Pandit G. B, Pant): (a) Nine,

(b) Four.
(c)
Commutees Members of Parliament

I. Delhi Advisory (1) Shri Radha Raman
Commutree. (2) Shri Naval Prabha-

kar
(3) Smt. Sucheta
lani

Kripa
(4) Shri C. K. Nair
(5) Shr1 Onkar Nath
(6) Shri Brahm Perkash
(7) Mirza Ahmad Ali

11. Mampur Advi- (1) Shn I..  Achaw
sorv Comimitice. Singh
\2) Shrn Rung  Sung
Suisa
f20 Shn I..  Laln
Madhob Sharan
1. Jrrplrm Adenory (1, Shri Dasaratha Deb
lommiice 12) .‘Jl'i‘rl Elt gshu

3, Shn Abdul Laul

IV. Himackal PradeJi (1) Shn jhglndu Sen
ddvisory Conumitee Mard
fz) Smt. Lala Devi
'3} Shr1 Anand Chand
14} Shn Padam D
1) Shrt Neh Ram Ney

Tripura Territorial Council Dudget
for 1958-59

515. Shri Dasaratha Dch: Wil the
Minister of Home Affairs be plea~.d
to state:

fa) whether the Chairman of the
Tripura Territorial Council approach-
cd the Central Government for finan-
cial granis necessary for the imple-
mentation of the Council budget for
1958-59; and
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(by If so, what decision has been
taken by the Central Government in
that regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes.

(b) The Council was intormeqd that
a grant of Rs. 78.18 lakhs would be
made available under Secticn 36 of
the Territorial Council Act, 1956, for
the current financial year.

Government Quarters at Agartala

516. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) how many quarters hkave been
constructed for Government — em-
ployees at Agartala and Suk-divisions
of Tripura during 1957-38 and 1958-59
so far;

(b) how many of thein are for offi-
cers and how many for ithe staft;

(c) what is the total cost involved
for the construction of tnese quarters;

(d) whether the actual cost has
exceeded the budgeted amount; and

(e) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) 84 quarters were constructeg dur-
ing 1957-58 and 81 gquatters bave
been undertaken for constiuction dur-
ing 1958-59.

(b) 73 for officers and 52 for staff.
(c) Rs. 14,45,080-00.
(d) Nuo.

(e) Does not arise.

Kaushambi Finds

517. Dr. Ram Subhag Singh: Wiil
the Minister of Scientific Research and
Cultural Affairs be pleased to steic:

(a) the progress of cxcavations at
Kaushambi (U.P.);
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(b) whether they hav2 brougnt to
light certain archaeological fnds with
Harappan affinity; and

(c) if so, the detaiis of thize new
finds?

The Deputy Minister oi Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) The excavations have
yielded a large number of minor anti-
quities, amongst which parlicular
mention may be made of terracottas,
the more important of whiin were
human heads in the grey ware and
northern black polish ware and
arrow-heads of bone and iron. This
vear five main periods of the defen-
ces besides a predefence deposit with
fine grey ware including a fow paint-
cd specimens were discovered

(b) Finds are under examinatiorn
and at present nothing definite can be
said.

(c¢) Does not arise.

Himalayan Mountaineering Institute

518. Shri Ghosal: Will tlve Minister
of Defence be pleased to state:

(a) what is the strength of the
students of the Himalayan Moun-
taineering Institute at vresent;

(b) whether there is any ciiterien
in the selection of trainees; and
(c) if so, the details thevcof?

The Deputy Minister of Defence
{Sardar Majithia): (a) 1{o (c¢). The
Himalayan Mountaineerins Institute
runs four basic courses in a year eacn
of 6 weeks' duration. A course nor-
mally consists of aboul 24 students.
26 students are under training in the
current course which commenced n
1st November, 1938. The number of
persons seeking admission has so far
generally been within the capacity of
the Institute but to be accepled for
training every candidate should
be medically fit in accordance with
the standards presecribed by the Insti-
tute. Since its inception in Novemb:r
1954, the Institute has comipleted 15
basic courses in which 294 persons
have receiveq training.
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Staff in the Ministry of Education

519. Shri Daljit Singh: Will the
Minister of Education b» plcased to
refer to the reply given to Unstarred
Question No. 2422 on the 15th Sop-
tember 1958 and siate:

(a) the percentage of posts of
Assistants and clerks in the Ministry
of Education reserved for the Sche-
duled Castes and Scheduied Tribes;

(b) the reason not filling it up so
far; and

(c) the time by which it will Dbe
filled up?

The Minister of Education (Dr. K. L.
Shrimali): (a) to (c). A slatement
giving the required information is laid
on the Table of the House. [See Ap-
pendix II, annexure No. 49].

“Scheduled Castes and Scheduled
Tribes”

520. Shri Daljit Singh: Will the

Minister of Finance be pleased to-

refer to the reply given to Jnstarred
Question No. 2423 on the 19th Sep-
tember, 1958 in regard to the num-
ber of Assistants and clerks in the
Ministry of Finance and state:

(a) the percentage of posts reserv-
ed for persons belonging to the Sche-
duled Castes and Scheduled Tribes by
Government;

(b) the reason not filling up the
reserved posts so far; and

(¢) the time by whica they will be
filleq up?
\\

‘'The Minister of Finance (Shri
Morarji Desai): (a) Reservations of
posts for Scheduled Castes and Sche-
duled Tribes are made in accordance
with the roster prescribed in the
Ministry of Home Affairs Office
Memorandum No. 42(21149-NGS, dated
the 28th January, 1952 a copy of
which is laid on the Table of Lok
Sabha. [See Appendix II, annexure
No. 50].

(b) No direct recruitment to the
posts of Assistants and Upper Divi-
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sion Clerks is made by the Ministry
of Finance. The question of making
any reservations by this Ministry for
Scheduled Castes ang Scheduled
Tribes in the grades of Assistants and
Upper Division Clerks does not,
therefore, arise. Only in the case of
Lower Division Clerks, direct recruit-
ment was made. A few vacancies re-
served for Scheduled Castes and Sche-
duled Tribes are there but they could
not be filled owing to non-availability
of suitable candidates, and ban on
further recruitment of Lower Division
Clerks.

(c) As soon as possible, after the
ban on fresh recruitment is removed.

Colonies of Scheduled Castes and
Scheduled Tribes in Orissa

521. Shri Kumbhar: Will the Minis-
ter of Home Affairs be pleased to
refer to the reply and statement given
to Unstarred Question No. 1847 on the
11th September, 1958 and state the
number of families belonging to non-
Scheduled Castes and Tribes who have
been allotted accommodation in colo-
nies and hutments consiructed for
Scheduled Castes ang Tribes in
Orissa?

The Deputy Minister of Home
Affairs (Shrimati Alva): The requir-
ed information is being obtained from
the State Government and will be
laid on the Table of the House as soon
as received.

Coal in Bombay

522 Shri Assar: Will the Minister
of Steel, Mines and Fuel be pleased to
state:

(a) whether it is a fact ‘hat there
is a possibility of heavy coal deposits
surrounding Kerali village of Umbarga
Tehsil, Usmanabad District. Bombay
State;

(b) if so, whether Government have
sent any drilling party to investigate
the coal mines; and

(¢) if so, result thereoi?
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The w of Mines and Oft (Shri
L. D viya): (3) No, Sir. 'The
hole of the Umbarga Tesil is cover-
d by Deccan traps and there Is no
rospect of getting coal out-crops in
his area.

(b) and (c). Do not arise.
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Monnments in Manlpur

524. Shri L. Achaw Singh: Will the
Minister of Scientific Research und
Cultura) Affairs be pleased {o state:

(a) how many protected mon:luments
there are in the Union Territory of
Manipur; and

(b) whether the Kangla and the
Govindagi temple in the Cantonment
are protected monuments?

uty Minister of Sclentific
l::re:‘eznﬂ, Cultural Affairs (Dr.
M. M. Das): (a) One.

(b) No, Sir.

Natlonal Gallery of Modern Art,
New Delhl

525. Sardar Igbal Singh: Will the
Minister of Research and
Cultural Affairs be pleased to state:

(a) how many paintings and scul-
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National Gallery of Modern Art, New
Delhi, in 1958 so fer; and o

(b) price paid for each?

The Depaty Minister for Yclentific
Research and Cultural Affairs (Dr.
M. M. Das): (a) 28 paintings and 8
sculptures.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix II,
annexure No. 51].

Supply ef Iron anj Steel to Bombay

526. Shri Pangarkar: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state the total amount of iron
and steel quota allotted to Bombay
during 1858-50 and the total amount
actually supplied during the zaid
perlod so far?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): A total
quantity of 15,411 tons of pig iron and
41,088 tons of steel were allotted to
Bombay State during the period from
1st April, 1858 to 30th September,
1858, against which 23,044 tons of
steel were despatched upto 30th Sep-
tember, 1958, The despatches of pig
iron are not available.

Houses for Scheduled Castes

527. Shri Daljit Singh: Will the
Minister of Home Affalrs be pleased
to state the number of houses cons-
tructed for Scheduled Caste: in 1957-

58 with the Central assistance in each
State?

The Deputy Minister of Home
Affairs (Shrimati Alva): A statement
showing the information so far avail-
able Is laid on the Table of the House.
[See Appendix II, annexure No. 82.]
Progress reports from the Govern-
ments of Assam, Bombay, Jammu and
Kashmir, Kerala, Mysore, Rajasthan
and Uttar Pradesh have not yet been

received.

Standardisation Committee
528. Bardar Igbal Singh: Will the

Minister of Defemee be plesseg to
state:

(2) the main purpose and functions

ptures have been acquired by theof the Standardisation Committee;
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(b) the names of the members of
this Committee: and

(¢) the work done by this Commit-
tee so far?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) (iv To
rationalise eguipment.

(ii) To reduce to ihe minimum
the types and quantities of
equipment held by the user in
each Service.

policy  of
Standardisa-

(iit) To lay down the
Joint Services
tion.

(iv)y To liaise with other National
Standardisation Organisaticus,

{b) Chairman

Scientific Adviser to the Minister
of Defence.

Members

Chief of the General Staff, Army

Headguarters.

Chief of Material Naval Head-
quarters.

Air Officer Incharge, Technical
and Equipment Services, Air
Headquarters.

Additional  Financial  Adviser,
Ministry of Finance (De-
fence).

(¢c) The Committee and ifs various
Sub-Committees are at present, ac-
tively engaged in the preparation of
inter-services list of equipment with
a view to examining the scope for re-
duction in the total holdings.

“Smuggled Articles Seized in
Rajasthan”

529. Sardar Igbal Singh: Wil]l the
Minister of Finance be pleased to
state the value of smuggled articles
including gold and jewels separately
seized in Rajasthan during 1957-38
and 1958-59 so far?
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The Minister of Finance (Shri
Morarji Desai): 7he information is as
follows:

Year Gold Jewels  Other
-seized  seized  goods
seized
(Value  (Value (Value
Rs.) Rs.) Rs.)
1957-58 8,77,104  Nil 9,60,406
1958-59 14,08,121  Nil 2,32,065

(upo 318t
October, 1958)

Houses for Scheduled Castes

531. Sardar Igbal Singh: Will the
Minister of Home Affairs Do pleased
to state:

(a) the number of houses und colon-
les constructed in each distriet of
Punjab for Scheduled Castes ang Ex-
criminal Tribes, separately with the
Central Government assistance given
during 1956-57 and 1957-58;

(b) whether it is a fact that some
money allotted for the purpose laps-
ed in 1957-58; and

(c) if so, the steps being taken to

ensure that no amount lapses  in
future? :
The Deputy Minister of Home

Affairs) (Shrimati Alva): (a) A state-
ment showing the number of houses
constructed in Punjab during 1{he
years 1956-57 and 1957-58 is placed
on the Table of the House. District-
wise details are not available. [See
Appendix II, annexure No. 53 1.

(b) Yes.

(e) A new procedure for releasing
grants-in-aid to the State Guvern-
ments has been evolved according (o
which three-fourths of the Central
assistance will be made avaiiable to
the State Governments in nine equal
monthly instalments beginning with
May and the final payment w:il be
paid in the month of February on the
basis of actual expenditure for the
first three quarters and a realistic
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estimate of expenditure for the last
quarter, subject to final adjustment in
the following year in the light of
actual expenditure for thz year as a
whole. The State Governments have
been authorised to implement the
schemes included in the Seccng Five
Year Plan with the approval of their
own Finance Departments  without
waiting for any sanction from ihe
Government of India. Powers of re-
appropriation from one scheme to an-
other within the same group have also
been delegated therein.

Houses for Scheduled Castes and
Scheduled Tribes in ffunjab

' 532. Sardar Igbal Singh: Will the
Minister of Home Affairs Ll pleased
to state:

(a) whether it is a fact that the
financial allocations made by :he Cen-
tral Government for construction of
colonies and hutments for Scheduled
Castes and Tribes in Punjan during
1956-57 and 1957-58 have been given
to non-Scheduled Castes gnd Tribes;

(b) if so, how many such cases are

there in Punjab State (district-wise);
and

(¢) the steps being taken in the
matter?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) to (c).
The required information is being col-
lected from the State Government
and will be laid on the Table of the
House as soon as received.

12 hrs.
PAPERS LAID ON THE TABLE

AMENDMENTS TO INDIAN ADMINISTRA-
TIVE SERVICE (PAy) Rures

The Minister of State in the Minis-
try of Home Affairs (Shri Datar). T
beg to lay on the Table, under sub-
section (2) of Section 3 of the All-
India Services Act, 1951, a copy of
Notification No. G.S.R. 1097 dated the
22nd November, 1958 making certain
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amendments to Schedule 1II to the
Indian Administrative Service (I'ay)
Rules, 1954. [Placed in Library.
See No. LT-1049j58.}

REPORT OF SANSKRIT COMMISSION

The Minister of Education (Dr. K.
L. Shrimali): I beg to lay on the
Table a copy of the Report cf the
Sanskrit Commission, 1956-57. [Plac-
ed in Library. See No. LT-1050/58 ]

LEAVE OF ABSENCE

Mr, Speaker: The Committee on Ab-
sence of Members from the Siitings
of the House, in their Tenth Report,
have recommended that leave of
absence may be granted to the fol-
lowing Members for the pericds indi-
cated in the Report:—

. Shri Khushwaqt Rai

. Shri C. Bali Reddy

. Shrimati Maimoona Sultan
. Shri J. Rameshwar Rao

. Shri George Thomas Kottuka-
p.‘:lny
Rani Manjula Devi

[ B O R

o

. Shrimati Lalita Rajya Laxmi
. Shri Balasaheb Patil

. Shri Surendranath Dwivedy
10. Rani Kesar Kumari Devi
11. Shri K. G. Deshmukh

12. Shri Lachman Singh

13. Kunwarani Vijaya Raje.

I take it that the House agree with
the recommendations of the Comimit-
tee. The Members will be informed
accordingly.

Shri V. P. Nayar (Quilon): How
Many of them have been given leave
of absence before?

Mr. Speaker: The hon. Member
must have reaq the report. Here-
after I will ask the hon. Member who
tables this report to move it. It is
for him to move, instead of putting
me to the difficulty of answering these
questions.
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REFERENCE TO ALLESED INAC-
CURACY IN REFLY TO A
QUESTION

.Shrl | Narayanankuity Menon
(Mukandapyram): On the 9th Sep-
tember, 1058, {n answer to Starred
Question Nq. 1072 asked by Shrimati
Ila Palchoudhuri and four others, the
hon, Deputy Minister for Labour,
inter alia stated,

“The Vice-President of the
Federation, of which representa-
tives met us, has written to us
that the question should be left
to be settled by the regions them-
selves."”

When the hon. Deputy Labour Minis-
ter was present, the representatives of
the Federation including myself, re-
quested the Government of India to
set up a national tribunal, so far as
the demands of the All-India Petro-
leum Workers' Federation were con-
cerned. Later on, I personally wrote
a letter to Shra G. L. Nanda on the
25th August, 1858, from Bombay, in
which I requested the hon. Minister
to set up a national tribunal. It wras
after that letter that this question
was answered by the hon. Deputy
Labour Minister.

I had made it very clear in my
letter dated the 25th August that the
Federation stand for the appointment
of a national tribunal and the oil
companies are trying to upset the
whole demand by starting certain
regional negotiations. But obviously,
the hon. Deputy Labour Minister said
on the floor of the House that I have
written to the Government telling the
Government that it is better for the
Government to leave the matter to be
settled by the regions themselves.
That comes directly contradictory to
the stand taken by the Federation and
also what I have written in my letter.
The hon. Deputy Labour Minister says
that para. 2 of my letter gave him the
ithpression that 1 told the Govern-
ment that the matter should be left
to the regions themselves.

hw»”
. & Quagtion
§ have to submit that the answer
given the hon. Daputy Labour

the matter should be left to the
regions themselves to be settled. 1
also wish to submit that whatever

no impression could be gathered that
this matter should be left to the
regions themselves. On the contrary,
I have told the hon. Deputy Labour
Minister in the letter that the oil
companies are trying to raise up
issyes in the regions and the Govern-
ment of India should not deterred by
those regional negotiations which
have been started by the oil com-
panies I, therefore, request the hon.
Deputy Labour Minister to make
matters clear at least this time and
correct the answer that has been
given, so that the misunderstanding
that has arisen because of the reply
in the mind of the petroleum workers
can be removed.

The Deputy Minister of Labour
(Shri Abid Ali): Shri T. C. N. Menon,
who is the Vice-President of the All-
India Petroleum Workers' Federation,
in a letter addressed to the Ministry
of Labour and Employment on the 5th
August, 1958. ...

8hri Narayanankuity Menon: Not
5th August, but 26th August.

Shri Abid All: ....relating to the
demands of the leum workers,
stated inter alla as follows:

“After refusing to negoti on
the wage increase at
Madras, the Oil Companies all of
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& sudden expressed a willingness
10 negotiate with the Uniong in

¢ on the 14th of August,
1958. The Madras Labour Minis-
ter called a conference in which
the companles agreéd to negotiate
with the Unions. It was also
agreed that if no settlement is
reached within four weeks from
the date of the above agreement,
the parties are at liberty to pur-
sue their own course.”

This letter, particularly the part
}which I have just now read, ft an
impression on my mind that the hon.
Member wanted the question of wage
increase, etc. to be left to the regions
to settle.

Shri Narayanankutty Menon: It is
quite ‘'unfair. Read the next para-
graph.

Mr. Speaker: Although the te has
becen corrected as 25 and not 5, the
hon. Minister has read out the letter
without any mistake. The hon
Member has written that originally a
conference is going to be called and
it it is not successful, those people
will do it themselves. Evidently the
hon, Minister feels that because the
letter has proceeded from the Vice-
President of the Federation, that is his
view also that in case the conference
is not brought about by the Labour
Minister at Madras, the parties will
take to such steps as they think
proper. 1 do not know how we are
going to correct that impression.
That {mpression can arise or it need
not arise also.

Shri Narayanankutty Menon: He
has read out only the second para.
If he reads the third para. it will be
clear.

shri Abid All: It is not here,

Shri Narayanankutty Menon: I will
read it:

“This sudden change in the
policy of the companies especial-
ly at Madras alone is obviously
an attempt to disrupt the workers
ard also to find an excuse for not
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dealing with the workdts on an
all Indin basis. The Unions
attendeq the conference and
agreed to negotiate just because
they did not want themselves to
be accused later on that they
violated the code of discipline.
The time-limit even in Madras
would expire by 10th of Septem-
ber, I request you to be good
enough to appreciate the Oil
Companies tactics to frustrate the
Federation’s effect.”

Mr. Speaker: The hon. Member him-
self has suggested that if the oil
companies still persist in doing so, the
parties will take to their own course.

Shrimati Renu Chakravartty (Basir-
hat); What has been put forth by the
companies is attributed to the workers
themselves. He is opposed to it.

Mr. Speaker; Possibly para. 2 should
have taken the place of para. 3. If
he has put in para. 2 as para. 8, that
would have been proper, that his
view might come in ultimately. He
complains that these oil companies
are not dealing with the workers
properly and ultimately he gives a
suggestion in para. 2 that if nothing
happens, the only course is we will
be relegated to that position. It is not
as if the hon. Minister wanted to
attribute motives to any hon. Member
of this House.

Shri Narsyanankutty Menon: It is
a question of fact. He replied on the
floor of the House that the Vice-
President of the Federation has writ-
ten to the Government that this
question should be left to be settled
by the regions themselves.

Mr. Speaker: So?

Shri Nagl Reddy (Anantapur): The
letter does not say that it should be
left to the regions.

Mr. Speaker: What is that could be
done? I cannot rsiand what
more has to be done. para-
graphs have been read. Weither the
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ingccuracy in reply to

. @ Question

[Mr. Speaker]
companies nor the Federation is in
his hands. Therefore, they are try-
ing to seitle the differences, and that
15 the function of the Government.
Still, if nothing happens it has to be
regretted.

Shri Nurayansnkuity Menon: Sir,
that is not a dispute between you
and me. The hon. Deputy Labour
Minister attributed to my letter a
thing which 1 have not stated. Now
it is for hum to correct 1it.

Mr. Speaker: He must have quoted
this also—if nothing happens this is
what the President of the Federation
SHAYS.

Shrimati Renu Chakravartty: May I
submit something”

Mr. Speaker: What 1s it that the
hon. lady Member wants?

Shrimati Renu Chakravartty: You
should direct the hon Deputy Minis-
ter to express regret for the mistake.

Shri Abid Ali: What for?

Shrimati Renu Chakravartty: Fo
quoting what did not appear in the
letter. ] may also state that the hon
Deputy Minister is given to making
insinuations in reply alwayvs. So, it
15 better that he does 1.

Shri V. P. Nayar: Let him say that
he ould not understand that letter,

Mr. Speaker: I am afraid, one kind
of wrong information has been
answered by another kind of sugges-
tion that he is prone to make insinua-
tions.

Shri Narayanankutty Menon: I sub-
mit that the only question is that he
has stated that I have written a par-
ticular sentence, and that is not therc
in the letler That is the only question
involved.

Mr. Speaker: Hon Members will
understand the scope of this entry, se

ment Policy of Life
Insurance Corporation

far as corrections to answers are con-
cerned. It is always open to any hon,
Member who feels that the Minister
has not given a correct reply, or has
understood his letter differently, to
bring it to the notice of the House.
1 give notice to the Minister to be
present here and explain it. Now the
hon. Member has read out several
portions of the letter, and the hon.
Minister also has read out some por-
tions. There the matter stands and
nothing more is to be done. The pub-
lic at large are able to understand
what exactly has happened in regard
to this matter, Therefore, let us pro-
ceed to the next item.

12-13 hrs.

MOTION RE INVESTMENT
POLICY OF LIFE INSURANCE
CORPORATION

The Minister of Finance (Shri
Morarji Desal): I beg to move:

“That the statement made by the
Finance Minister in the Lok Sabha
on the 25th August, 1958, regard-
ing the Investment Policy of the
Life Insurance Corporation of
India, be taken into considera-
tion ™

I have not a long statement to make
at this stage, because the views of
Government have been made known
in the statemeni referred to in the
motion. The statement is now before
the hon. Members and the public for
more than three months. I find that
there is no grave criticism of this
policy so far. Therefore, too, it is
not necessary for me to speak now
about any particular points which
may arise for discussion in this
policy. I should, however, welcome
any suggestions or criticisms that may
be made by hon, Members here after
the deep consideration they must have
given to this policy, and I may assure
hon. Members that any suggestion
that may be made will be carefully
considered by Government and if any
changes are necessary, the changes
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will be made by Government, if Gov
ernment agree with those suggestions

I may, however, mention one pomt,
about which some doubts have been
raised and that 1s the mention n ths
statement of policy that the Life
Insurance Corporation will invest also
m order to foster the good of the
tommunity as a whole Some people
have raised doubts that this might
mean some pet schemes of Gov
einment and not considaied from
the point of view of the good of the
policy holders All investments made
bv the LIC are governed by one pr:
mary consideration, and that s they
must be good and sound investments
Therefort when these mvestments aie
made for the good of the community
a< a whole, 1t does not me¢an that they
w1l not be¢ sound and good invest-
ments  That condition, of eourse, will
ot there and thercfore, that feeling

1~ not qustihed wnd 1t <hould not bt
the e

It ha« also been our (xperience now
though the ume 15 ‘erv short, that
during the last threc months the LIC
has found no difheulty 1n 1mplement
ing this polics They have re-consh
tuted then Investment Committec,
which 1~ now functioning properly
and no difficulties have arisen so fa:
and 1t 1n expected that no diffi-
cultits will amse n  the future
A« 1 said before, 1 1look forward
to the entiessm  and the sugges-
tions that will be made by the hon
Member« in this House durmmg this
debate

Mr Speakerr Motion moved

“That the statement made by
the Fmance Mumster 1n the
Lok Sabha on the 25th August,
1958, regarding the Investment
Palicy of the Lif¢ Inswance Cor
poration of Indi be taken 1nio
consideration "
pr Krishnaswami (Chungleput)

Mr Speaker, the hon the Fmance
Minister has pointed out that the state
ment has been before the country for
the past two months and that there
fhas been no serious criticism made
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of Life Insurance
Corporation
of his policy I am grateful to hum for
having aprised Parliament at last
of the policy to be adopted for invest-
ing lhife msurance funds

It may be that certain aspects of
this policy are not satisfactory, it
may be that other aspects can be im-
proved upon But here 1s something
substantial on which the House can
pronounce 1ts views What i3 the poli-
¢y that should be adopted m nvesting
the funds of the life Insurance corpora-
tion? When we nationalised the mnsur-
ante companies— thc 240 odd nsur-
4ancy Lompunies —as my friend pomnts
out n his statement, we took a revo-
lutionary step, the full implications of
which were not understood or appa-
1ent, even to those who were most
vocal on the subject of strategic con-
trols The cxtension of provident fund
«hemes to cover industrial workers,
the nationalisation of the Impemal
Banh the nationalisation of the 240
hfe insurance companics and the cre-
ation of 1upce accounts by forengn
Goveirnments all taken together, Mr
Speaker, constitute a radical transfor-
mation of ow monciary system and
public debt policy It is to be hoped
that these extra departmental funds
that will bc wiselv invested so as to
promote the greatest nterests of our
community We have today acquired
command over the annual net invest:i-
ble income of the LIC to the tune of
Ry 35 crores to 40 crores The addi-
{ion to the provident fund each year
would be of the order of Rs 20 crores,
the Depomit reserves of the State
Bank, though they fluctuate from year
to vear, would be on the average one-
fifth of the total resoucrces of the
scheduled banks The rupee accounts
of the foreign governments which
augment, at least temporanly, the
reserves of the State Bank would also
be substantial These extra-depart-
mental funds, if thev are utihsed with
wisdom and vision, can be shaped into
a potental instrument for promoting
economic development What is the
policy that should be pursued in
investing these life insurance funds®
In my opinion, the mterests of the
policy-holders must have the highest
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{Dr. Krirhniswami}

3 . Secondly : might unswer Poldting out thét in the

purpose of lep h"@"h@ﬁ, eerly years uptil we bave acguired

ble, rather than concentrate on in-
vestments which yield only a safe
return. Therefore, one cannot appre-
ciate the significance that is attached
to section 27A by the hon. Finance
Minister in his statement. We had
nationalised the life insurance com-
panies in order to prevent mis-use of
funds. If this was the alleged motive
of nationalisation according to Shri
C. D. Deshmukh the then Finance
Minister, it stands to reason that we
should not necessarily subscribe fully
to section 27A as the Minister appren-
tly is doing. For, what was the pur-
pose of having section 27A in the
original insurance Act? The purpose
was to prevent mis-use of funds by
the various private companies and to
protect the interests of the policy
holders. Now that we have got over
that, it is not necessary to fix such u
high proportion as 50 per cent for be-
ing invested in gilt-edged securities,
to impart strength and stability to
gilt edge market, a very wvaluable
objective, particularly which is a valu-
able objective which can be promoted
by the use of extra-departmental funds.
I suggest that it may not be essential
year after year to insist on the invest-
ment of 50 per cent in gilt-edged
securities. Sometimes, in one year, it
may be necessary to invest only 25
per cent. Sometimes, in another year,
it may be necessary to invest only 15
per cent in gilt-edged securities. Some-
times, in another year, it may be
necessary to invest even 75 per cent.
1 shoéuld not like a specific rule tying
down that to be placed in the staté-
ment of policy, Perhaps, the Minister

spective in spprecisting
should be invested in gilt-edged secu-
rities.

What is the position that we are
{acing today? Our long term borrow-
jng programme for the coming seven
years would be to the tune of Rs. 200
¢rores per year. According to the
present estimate, laking into account
the annual accretion to the provident
fund and also the wmount that is
going to be allotted out of the life
msurance funds, we would have subs-
cribed about one-fifth of the annual
issue. It may not be necessary, as
1 pointed out, and it is not necessary
merely to subscribe out of this fund
a specified amount. What is necessary
is to give support to the gilt-edged
market. It has also been pointed out
that 35 per cent will be invested in
approved investments. Here, 1
should like to suggest that when we
suggest that these funds should be in-
vested in approved investments, con-
centrafion or the accent should be on
those approved investments which
yield as high a profitable return as
possible I am  suggesting this
caution at this stage because, there is
a certain tendeney in certain circles,
particularly among the hot-gospellers
of the public sector to suggest that
all this 35 per cent should be concen-
trated only in safe investments and
not in those which are as profitable
as possible in the approved invest-
ments. The remaining 15 per cent
is to be invested in other investments.

One would like to ask certain ques-
tions. Year after year, the life in-
surance funds will be increased.
There is 8 snow-fall effect, as it were
in the case of most of our life insu-
rence companies, But, let us realise
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that the increase in the life §
funds will come from the pockets
those who, in nine out of ten cases,
would have invested in equities. I
is proper that we should invest in
equities and the invedtments should
be distributed as widely as possible,
and there should be concentration on
potential value. For instance, the
annual demand of the public sector
18 of the order of about Rs. 200 crores
for lending and other needs. There
1s no reason to expect that the private
sector demand would be any less.
It would also be about Rs. 250 crores.
What is sucked out of private indi-
viduals should also be allowed to
flow in some measure into those in-
dustries which would be vital for
promoting our development. The
L1C., in my opinion, should certain-
ly play a very vital part in the ab-
sence of an organised capital market
There is no reason why the Life In-
surance Corporation should not play
a positive role not only in buying
debentures and shares but also In
sponsoring and starting new ventures.
and maintaining the strength and
stability of the stock markets.

2

From this it follows that certan
codes of conduct will have to be
observed by the Life Insurance Cor-
poration. The Life Insurance Corpo-
ration must pass a self-denying ordin-
ance not to use its holdings of shares
in compantes in order to acquire con-
irol over them. After all, the logic of
the existence of the Life Insurance
Corporation 1s one of imparting
strength and siability to the equity
market. It cannot be an agency for
acquiring control and if it atternpts to
acquire control over, for example, the
ACC. it would have 1its hands full
with management and even cease to
maintain strategic control over the
economic sector. In short, the Life
Insurance Corporation cannot be used
for acquiring control by backdoor
nationalisation In fact, it is a salu-
tary rule to propound at this stage
that & fnancial institution should not
be used for acquiring control over
other companies for the purpose of
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managing them. Indeed, i ought to
be clear that at times, there would be
a |hu'p conflict between mam‘in; a
compiny and promoting the basie in-
terests of the economy. At this stage,
the Life Insurance Corporation should
not placed in the unenviable posi-
tion of having to reconcile what may
be the two irreconcilables.

1 should like to take up another
point which is of very great mmport-
ance. That point has been referred
to by the hoh. Finahce Minister in &
rather cursory manner. For the pur-
pose of giving Strength to this argu-
ment, may I have your leave to quote
from the statement which  has
been presented by the Finance Minis-
ter? The statement remarks:

“It will, therefore, invest in
ventures which further the social
advancement of the country. It
will take no parochial view. Its
funds are drawn from 4ll over
India and they will—as far as
practicable considerations allow—
be invested for the good of the
entire country. Thus, there shall
be a studied diversification of its
investible funds which is an es-
sential requirement of any insurer,
particularly the sole insurer of a
country.”

These are excellent sentiments, But
the question arises, is the Life Insu-
rance Corporation going to be in a
position to promote these ideals, I
want to ask the Finance Minister this
straight question. What has been
done during the past two years?
During the past two years, the Life
Insurance Corporation has been in
existence. How far has it promoted
diversification of investments? There
is a feeling in many circles in this
country that this large monolithic Cor-
poration, by the very fact of its large-
ness, by the fact of its operating from
centres like Bombay and Calcutta, will
not be interested in other centres or
other areas of this country. It is &
point of view which has to be taken
into account by those who &re res-
ponsible for the financial management
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of our country. A large corparation,
by the wvery fact of its largeness,
necessarily has a bias for concentrat-
ing on large invesments in certain
areas, and we who are aware of how
economic development takes place,
realise that large funds will flow only
into those areas which are very large-
ly developed.

Besides, when we talk of parochial-
1sm, let us bear in mind that before
nationalisation we had 240 odd insu-
rance companies which were investing
in some small measure in different
parts of India. Having nationalised
these companies overnight, it may be
that those centres which had these
funds might be starved for want of
funds. So, parochialism is not an
unambiguous concept and it has to be
investigated more closely. 1 would
ask the Finance Minister in particular
to lay on the Table of the House
on another occasion, or towards the
end of this debate, a statement show-
ing how the Corporation, during the
past two years, has distributed it
funds and in what proportion 1t 1s
done, It is an important issue on
which we should like to make up our
minds, and I am only placing this as
a positive suggestion for him to con-
sider.

1 have always held the view that
a monolithic corporation will not
operate very efficiently. The only two
controls that we have over the Cor-
poration are the Minister's supervi-
sion and Parliament's exercise of the
power of questioning and having de-
bates on the Corporation. 1 do not
refer to what happened in the past,
but I do realise that a Corporation
which is very large and which has
no competitor at all might really
suffer from the very fact of not having
competition. Even when we have
nationalised life 1nsurance business
there is scope for permitting competi-
tion provided we splits the Corpora-
tion into five corporations and allow
them, nationalised though they are, to
compete with each other. It is not
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a prospect from which we need quail,
and it is a point which we ought to
consider definitely, because I feel
unless there is competition, it may
be possible for us to realise wheth
the business is run very efficiently.
It is only when something goes very
wrong, or something goes away with
the Corporation, that Parliament will
be seized of the matter. After all,
we realise that Parliament cannot
jnterfere in the day-to-day adminis-
tration of the Corporation. That
would be disastrous. Therefore, from
the point of view of our knowing
what is happening, it would be better
to consider seriously the advisability
of splitting the Corporation into five
corporations competing with each
other, thus being able to bring about
a greater amount of efficiency among
the different corporations. It is only
a suggestion that I am throwing for-
ward. [ believe in that case some of
the objectives and sentiments that the
Minister has given expression to in
this statement of policy would be
translated into practice more easily
than would happen otherwise.

3E

1

There 1s one particular paragiaph
which heartened me in the statement
The Minister points out that the Con-
troller of Insurance would have de-
tails regarding the Corporation's in-
vestments, but what would be the
purpose of the Controller of Insurance
having this information? That in-
formation should be readily available
to Parliament, and it would be an
advantage for us to have such infoi-
mation because we would be in a posi-
tion to throw light on the Corpora-
tion and 1its activities. I do want te
point out that after all that has occu.-
red, this Parliament cannot afford to
dissociate itself from displaying an
active interest in the affairs of the
Corporation.

As I pointed out, we have taken a
very big step in nationalising life in-
surgnce business; but  Parliament
would continue to take a very ener-
getic interest in how the Corporation
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distributes its investments, how far it
really supports the equity markets,
and how far it is able to promote not
only the interests of the policyholder
but also the interests of the commu-
nity as a whole

1 am wvery thankful to the hon
Mumister for having placed-before us
a substantial document, and some of
the criticisms that I have made will,
I hope, receive his earnest considera-
tion, and there might be some modi-
Acations made 1 do realise that in
the case of this Corporation which .»
a financial institution, we would have
to take a great deal of care when we
attempt to criticise 1its activities It
does not mean that on that account
we should not have an opportunity of
reviewing its policies continuousls
Indeed, I should hke to make the sug
gestion to the Minister that once in
six months a statement on the Cot
poration’s activities should be placed
on the Table of the House so that we
might have an opportunity to suggest
amendments of policies to promote
greater diversifications of investmentis
which he suggests, should be one of
the key features of the policy of in-
vestment of the Corporation

Shri Bimal Ghose (Barrackpore)
It appears to me that two tonsidera
tions are invelved in an examination
of the problem before us One 15 the
question of th¢ investment policy
the other 1s that of the machinen
for making nvestments in pursuance
of such a policy

With regard to the investment
polhicy, I mught cursorily refer to the
pomnt of view expressed m certain cir
cles as to whether there was amy
necessity fo1  enunciating an invest
ment policy Their point of view 1
that since the life insurance business
was nationalised for making resources
available for the Plan, the best course
would have been to leave all the
funds 1n the custody of the Govern
ment at a guaranteed rate of interest,
allowing the Government to invest the
funds 1n such ways as they felt neces
sary in pursuance of the Plan I do

28 NOVEMBER 1968

Investment Policy  18p2
of Life Insyrance

not think that i3 a view thaat shoula
be acceptable It is necessary that the
Corporation should have an indepen-
dent policy of 1ts own

Mr Speaker: Why were these com-
pantes nationalised®” What was the
primary object of nationahising the
Iife insurance companies?

Shri Bimal Ghose: The primaiy
object was that thewr funds should not
be misused, and since the Governmeni
has control over the whole economy,
wherever the Corporation may invest
its funds, 1t must be in pursuance of
that policy that 1s embodied in the
Plan, whether the funds are given to
the Government or even left with the
Corporation, because if you invest in
the private sector, that also will be
i pursuance of the Plan

This policy which has been
enunciated and laid before us more
or less follows section 27A of the
Insurance Act, and 1t has come, 1
believe, after the report of the Chagla
Commission because of the recom
mendations made 1n that Commi.-
sion’s report There have been some
modifications and I first want to
¢xamine the modifications made in
the old section 27A

On¢ 1~ 1n regard to section 27TA(4),
piz that now the Corporation is per
mitted to invest up to 30 pe:r cent of
the equitv share capital whereas
unde1 the old Act thc percentage was
10 not 1n the equity share capital
only but of the subscribed share cap:
tal and debentures of any one com-
pany The reason given now 1is this
that so many Insurance companics
have becn nationalised that the figuic
of 10 per cent 15 not relevant now
I~ that a fair consideration, because I
believe the principle behind the
original section 27A was that no insu-
rance company should be in a position
to have too much influence in regard
to any one particular company in the
private sector and control too much
of 1ts shares’ It 15 not that so manvy
insurance comoanies have been
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nationulised and therséfore the figure
should be increased from 10 to 30 per
<cent. If we accept the principle that
no private company should be con-
trolled top much by apy insurance
concern, whether st.i."; of theméovem
ment or under private auspices, then
the figure of 30 per cent is high. I
should suggest that the figure may be
lower at 15 per cent with the proviso
th'nt it Qovemmnt so decide, they
may invest as much as they want in
any company, because I am not against
the Corporation securing even a
major share in any one company pro-
vided the Government think it neces
sary and decide that it is in the
national interest, but otherwise I
should think that the percentage of 30
should be brought down.

In this connection I may ask the
Government: when they have modi-
fied section 27A(4) why is it that sec-
tion 27A(3) has not been modified
since that 1s also based on the same
policy, namely, that no insurance com-
pany should invest more than 2 per
cent in any banking company or in-
vestment company? That has not
beén modified now to say that the
Corporation may invest up to, say, 10
or 15 per cent of the shares of a bank-
ing or investment company. Section
27A(3) has not been modified, and.
therefore, I think that it is not right
to have modified section 27A(4)

The second modification 1s in regard
to Investments in private companies
I should like to know whether it is
Government’s intention that private
companies in the private sector would
also be considered good enough for
investment by the Life Insurance Cor-
poration or whether this amendment
has been made merely to enable the
Life Insurance Corporation to invest
in the private companies in the public
sector only.

There are two other aspects of in-
vestment policy which deserve notice
One is what the Finance Minister has
referred to here, namely, hat whereas

] . -
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it was made clear that the Life Insu-
rance Corporation will always keep
in mind its primary obligation to its
policyholders and work as far as pos-
sible on business principles, it has
to keep before itself the interests of
the community as & whole. 1 contede
that so long as the two do not confiict
there is no trouble. But if the two
should ever conflict, I want a clear
statement from the Finance Minister
as to whether the interests of the
community or the interests of the
policyholders will be held supreme:
if the two should conflict, as they may
conflict in certain cases, there should
be a clear statement as to which
should be considered supreme, the in-
terests of the community or the in-
terests of the policyholders,

The second is in regard to inves-
ment operation vis-o-vis the stock ex-
changes. It has been said that the
Life Insurance Corporation should not
indulge in speculation, but at the same
time, 1t has been saad that there is
no harm in buying in periods of de-
pression and selling in periods of
boom. But that brings in a specula-
tive element in the transaction. If the
House will remember, the former
Finance Minister stated here that it
was not the purpose of the Life Insu-
rance Corporation, once it has bought
any shares, to sell the shares or to sell
the debentures; once the corporation
has bought, then it tries to maintain
those shares 1n 1its vaults and not to
sell them. If we accept the principle
that there 15 no harm in buying
during periods of depression and sell-
ing during periods of boom, we really
are trying to stabilise the stock ex-
changes I have no objection to
what the Finance Minister has stated,
although I would not like to do that,
and we should decide whether it is the
policy of the Life Insurance Corpora-
tion to function, as the Reserve Bank
does in gilt-edged securities, and
carry on open market operations in
equities with a view to stabilise the
stock exchanges. If we do not intend
to do that, as 1 think we should not
do if we have the policyholders' inte-
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rests supreme, then this kind of policy
should not be favoured, and v
should not try to buy and sels
securitres

It we look at the investments of the
Corporation, we find that actually,
since the business was nationalised,
compared to the time before nation-
alisation, investment in the private
sector has 1increased, while invest-
ments in gilt-edged and other secun
ties and other investments have de-
creased If we take the appointed day
i 1956, we find that the investment
in debentures, preference and ordi-
nary shares was 16 8 per cent on that
day while at the end of July, 1858, it
was 19 per cent, in gt edged and
approved securities it was T3 1 per
cent on the appointed day, and at the
end of July, 1958, 1t was 71 9 per cent
while 1n the case of other investments
the figure has declined from 101 to
91 per cent

In this connection, I should hke to
draw the Fmance Minuster's attention
particularly to mortgages Why 1s it
that mortgage loans are not allowed
now? Under section 27A mortgages
are not debarred from consideration
for investment It 1s in this context
very surprising that the corporation
wrote to a certain party who had
applied for a mortgage loan on the
srd of September, that 15 after 23rd
August, 1958 when this policy stale
ment was made—I have got a true
copy herc—to the effect that

+The Coiporation has decided as
a malter of policy not to grant
new loans on mortgaged pro
wrty ”n

I can understand not granbing new
Joans at a particular moment of time
but how can the Corporation say that
1t will not grant new loans as a mat
ter of policy m Vview of the policy
statement laid on the Table of the
House by the Finance Minister 1T
should like to have a clarification of
thatpmntutowhatherntn the
pohn'afthacn:wlnonnottogram
mortgage loans
250 (A1) LSD—4
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This point was rmsed by us durnng
the discussion on the interim report
of the Lafe Insurance Corporation, and
the then Finance Minister had assured
us that mortgage loans would be al-
lowed and that they would be revived
It 18 very necessary that they should
be revived, because this kind of loan
15 required particularly by a number
of middle class people to build houses,
50 there 1s no reason why mortgage
loans should not be allowed, because
they are quite safe In all countne-,
they are allowed In America, for
mnstance

Mr Speaker Does this ban apply {o
policyholders also, that 1s, this pirohi-
bition on borrowing?

Shrl Bimal Ghose Yes all mortage
loans are banned

Mr Speaker Whether by policy
holders or by others?

Shrn Bimal Ghose Whether by
policyholders or by others -

Mr Speaker Are not policy holders
allowed to borrow on the security of
their insurance policy?

Shri Bimal Ghose Yes that 15 there
But I am talking independently of
that

This form of mvestment has always
been favoured I was saymng that
even mm America about 20 to 25 per
cunt of the funds are invested in mort-
gage loans So 1t 15 not that it 15 an
unsafe investment  and 1t 1~ an n-
vestmoent which 15 necessary m our
country Theicfore 1 do not under-
«tand why mortgage loans have been
~topped at the moment and particu-
larly how the Corporation can write
that they have been stopped as @
matter of policy because the policy
doe~ not debar mortgage loans

Before I go on to the question of
the machinery, there 13 one question
that I should Llke to ask of the
Fmance Mimster, and that is whether
under section B8(2)(b) of the Act,
Government want to frame rules for
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guiding investments to be made by
the Life Insurance Corporation. There
are certain in the Life In-
surance Corporation Act, such as sec-
tion 6 (2) (b), section 19 for the setting
up of an investment committee, and
section 48 (2) under which this policy
statement has been made and section
27A of the Insurance Act made effec-
tive. There is also, in relation to
section 6 (2) (b), the relevant provi-
sion in section 48 (2) (g) for making
rules for guiding the Corporation in
regard to investments. I should like
to know whether Government want to
take advantage of this provision and
make any further rules for the
guidance of the Corporation in the
matter of investments,

Coming to the machinery, I want to
say two things. The first is that
although we may enunciate principles,
they are not enough. We have found
that even before section 27A was made
effective, during the few months
during which the Corporation was
functioning, the old investment com-
mittee had adopted a policy of invest-
ment more or less on the basis of
section 27A of the old Insurance Act.
But, nevertheless, the Mundhra deal
was possible. It was not that they
had not adopted a formula, but they
did not observe the formula. So, we
have to be very careful here that the
machinery that we set up is such that
this formula that we have now evolved
will be complied with.

The second point is with regard to
the tendency to which my hon. friend
Dr. Krishnaswami had referred,
namely. of concentration of activities
in particular localities; it appears that
all financial activities are gomng to be
concentrated in Bombay. I have often
spoken about that; and that is not a
very healthy phenomenon.

I find that the reconstituted invest-
ment committee that has been set up
this time does nat contain anybody
who has intimate knowledge of the

such person. 1 do not know it theve is
anybody who has information about
the Madras market, but the reewn-
stituted investment ocommittee does
not contain anybody who has any inti-
mate knowledge of the capital market
in Calcutta.

You may remember that the former
Finance Minister had introduced a Bili
which he had to withdrawn, namely,
the Life Insurance
(Second Amendment) Bill of 1957,

That Bill convisaged a provision for
setting up advisory committees in
Bombay, Calcutta and Madras. I
believe that is a salutary provisionm,
that there should be advisory
committees in Bombay, Calcutta and
Madras, that a proportion of funds
should be allocated for investment in
such markets. Otherwise there is ten-
dency for all the investments to be
done in Bombay or through the Bom-
bay market. If the hon. Minister likes,
he may also include Delhi and Kanpur
in this list, but there should be dis-
persal of funds for investment in dif-
ferent regions and localities. For that
purpose, it is desirable that there
should be advisory committees or even
the present advisory committee, which
should, however, consist of people who
have knowledge of loeal conditions and
local markets, should at least meet in
these different regions so that there
may be dispersal of investments so
that each region may get a fair pro-
portion of the investments made by
the L.IC.

I hope the Finance Minister will
take note of the suggestions I have
made and give satisfactory answers.
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Shri Achar (Mangalore): The policy
laid down has been considered and
there is almost unanimous agreement,
as is clear from the attitude taken
up by Members Opposite also. So I
do not wish to say anything about the
policy.

I only want to make one or two
suggestions. The income of the LIC is
incrcasing. They will be able to in-
vest large amounts year after year
and probably more hereafter. In fact,
the Deputy Minister stated during
Question Hour that they had a record
business last ycar, though there has
been a certain amount of criticism
that though the business has been a
record one, the LIC has not made as
much progress as the insurance com-
panies used to do when they were
under private management. Anyhow,
this is not the occasion to discuss that
aspect of the question. T am only try-
ing to make one or two suggestions
which I would request Government te
consider,
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The income of the LIC comes from
2l parts of the country, from towns,
from villages where the insurance
habit is developing very much. When
that is so, we have no doubt to consi-
der the interests of the policyholders
uppermost. In fact, it is their money
which is almost a trust money in the
hands of L.I.C. From that point of view
we should consider this aspect of the
question also whether the capital
available cannot be made available to
the smaller people also who live in the
villages and the mofussil. Instead of
investing in the cities and big towns
and industries and equities and gilt-
edged securities, should not the in-
vestment be made in that area also?
I am suggesting whether the Govern-
ment cannot think of investing these
funds in loans etc. that may be floated
by the local boards, the district boards
and municipalities. We know that
gseveral municipalities are lacking in
funds and the State Governments are
not able to supply them with the
necessary funds. They are floating
loans which are not sufficiently sub-
scribed sometimes.

13 hrs.

The improvement of the municipali-
ties and the improvement of the mo-
fussil areas under the district boards
have very often to face difficulties.
These governmental and semi-govern-
mental bodies like the local boards,
district boards and the municipalities
are not able to find sufficient funds. I
am only requesting government +to
consider this aspect of the question
whether this large amount coming to
this organisation from all parts of the
country—to a considerable extent from
the villages also—in the interests of
the country—and I am sure it is not
going against the interests of the
policyholders—should not be invested
in the loans that are floated by the
Jocal bodies like the district boards,
the municipalities and the like.

I{ there is any statutory difficulty—I
do not think there iz any—the In-
surance Act should be amended to
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that effect. I would request Govu'n-
ment to consider that aspect of the
question.

The other suggestion that I would
hke to make is with regard to the
smaller industries and the smaller con-
cerns that are coming up in the district
and taluk headquarters. Of course,
so far as the small industries are con-
cerned, we have got the Small Indus-
tries Corporation also to give them
loans. But, we also know how to a
considerable extent, when these
applications are made, funds are not
available,

1 am making this request also whe-
ther the LIC funds should not be made
available for the purpose of helping
these institutions by granting them
loans. I do not mean that any risk
should be taken or that the policy-
holders’ interests should not be looked
into. So far as that is concerned,
safety has to be considered. But, while
considering that, I think, it should be
possible to invest a considerable por-
tion of the amount in these smaller
concerns. Probably, some organisation
is necessary to find out how it can be
invested. I would request the Gov-
ernment to consider this aspect of the
question also and see whether the
funds could not be made available for
the smaller concerns in the mofussil

Shri Morarka (Jhunjhunu): Mr.
Speaker, Sir, we are thafikful to the
Finance Minister for placing before
this House a statement of policy con-
cerning the investment of the LIC
funds. The statement says, in para-
graph 3, that ‘while ensuring the
safety of the policy holder’s money the
possibilitv of augmenting the profits
has also been afforded’. I think, Sir,
this is the main guiding principle for
the investment of these funds.

The first principle which must apply
to the investment is safety and the
second is profitability. May I say with
great respect that there cannot be any
third consideration for the investment
of these funds, howsoever noble and
laudable that other objective may be?



On an average, it comes to about
Rs. 800/- per policyholder. One cannot
say, erefore, that these savings or
funds belong to a clasy which is very
rich and can afford to lose these funds,
Therefore, my humble submission is
that there cannot be any third consi-
deration to guide the investment of
these funds except the two which are
enumerated in the statement and
which I have also mentioned. Among
these two, the first is the safety and
the second is profitability.

Now, because safety comes first, a
Ilarge portion of these funds has to
be invested necessarily in those securi-
ties where the fluctuations are less,
where the risk of losing the capital is
the least; that is, in gilt-edged and
government securities.

Section 27A prescribes a definite and
rigid limit, that is a certain percentage
that must be invested in these gilt-
edged securities. At the same time, in
order that the investment may also
earn profit which is more than usually
realisable on government securities,
certain latitudes are given. And, those
are in the form of investment in
approved securities and in other
securities.

There is one statement in this policy
statement which I cannot understand.
Though the Finance Minister tried to
explain it, still it is slightly ambiguous
and that is in paragraph 7. It says:

“It will"—it “means the LIC—
therefore, invest in ventures which
further the social advancement of
the country.”

What is social advancement of the
country? Any activity connected witk
the social welfare or social advance-
ment of the country may be a venture

funds of this
provide a cushion. You remambes that
when the Government floated the

and

Similarly, if I remember correctly,
when the Warehousing Corporation
was floated, again, similar guarantees
were given.

If the funds of the Life Insurance
Corporation are to be invested in any
social advancement venture which
does not satisfy the guiding principles,
namely, safety and profitability, then,
I think, in fairness to the policy-
holders the Government must provide
a cushion and must give a guarantese
about the safety of the funds and a
minimum return.

In this connection one of the
speakers, Shri Ghose, said that all
the funds of the Corporation muat
be taken over by Government, a mini-
mum guarantee of returns should be
afforded and these funds should be
utilised for the purpose of the Plan.

Shri Bimal Ghose: I did not say so.

Shri Morarka: I stand corrected. I
do not alm agree with this view. This
will victuslly mean investing' cent per
cent of the funds of the Chrporstion
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in the gilt-edged securities. While it
wolld ensure a definite minimum
retum, it would at the same time
endinger the safety of the funds.

Dr, Krishnaswami, on the other

hand, was even objecting to the rigid
limit of 30 per cent. He thought that
no limit should be prescribed for
investment in gilt-edged securities.
His contention was—if 1 understood
him correctly—that this matter should
be Jeft free and the Corporation
should be allowed to invest more and
more funds in the equity capital of
the ventures, both old and new.
Thete are different views expressed
about investment in the equity share
oapital and there is a view expressed
here by an American author which
goes so far as to say—

“Investment in common stock is
not investment at all, but specula-
tion and morally wrong for life
insurance companies. ‘I am
against it’, says one leading life
insurance official. 1 think it
would be a sin to utilise policy
holders funds to speculate in com-
mon stock.”

The second objection which people
took in other countries also against
the investment of these funds in the
common stock was that unless there
are definite and rigid limits, life in-
surance companies, particularly when
they happen to be one single monopoly
corporation, would have a tendency
to invest more in one company in order
to capture control and management
and thereby build an economic em-
pire around itself. Apart from the
managerial difficulties which the Life
Insurance Corporation would create
by such activities, in principle it
would be wrong because it is none of
the functions of the Life Insurance
Corperation to take over the manage-
ment of other companies. We know
unfortunately at present the Corpora-
tion har been saddled indirectly
though with the mansgement of cer-
tain concerns. The Corporation has teo
put its officlals through the High
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Courts and have a voice in the
management of big companies and
corporations where the Corporation has
a big stake.

There is also & strong argument
why investment in these common
stocks should be allowed and that is
that when the country prospers and
when there are very companies
which have a good record of divi-
dends, goed record of stability without
any risk of investment in those shares,
there is no reason why one of the
biggest investing bodies should neot
benefit by investing its funds in thode
shares also. Therefore, I think this
policy statement has rightly allowed
the Life Ingurance Corporation to
invest its funds in common stocks &lso,
but has laid down a limit of 30 pet
cent. of its ordinary shares in any
single company.

Objection has been raised that this
30 per cent. is too high. I also feel
that 30 per cent. is too high. But then
there is another consideration to this.
Before these companies were nationa-
lised there were about 240 different
companies and each company was
allowed to invest up to 10 per cent. of
the subscribed capital. When these
companies were nationalised, it is quite
possible that when all their invest-
ments were put together, the Corpora-

disinvest its funds from the shares.
Those shares might be quite good,
might be lucrative and a sound invest-
ment.
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The reasons ensy be it may be a Gov-
ermment corporation with a definite
future with Government guarantees
and things like that. In those circums-
thnces, I do not think that there should
be any objection in this Corporation
investing its amounts.

There is another point which I want
to say and that again is in the state-
ment, The modification of section 27,
sub-section (a) permits the Corpora-
tien to invest in private limited com-
panies. This is a new thing. Shri
Ghose said if this is only for the pur-
pose of enabling the Corporation to in-
vest in Government companies which
are technically private companies the
objection would be less. But if under
this section you are permitting the Cor-
poration to invest funds even in pri-
vate companies of private individuals,
I think the objection is very strong,
because under the Companies Law pri-
vate companies are not subjected to
the same scrutiny, to the same vigil-
ance as the public companies are. The
affairs of these companies are not
known to the public; the public is not
entitled to know them; their accounts
are not audited in the same way and
these companies are not subjected to
the same regulations as the public
companies. Therefore I think that
there is a lot of force in this argument
that the investible funds of the Cor-
poration should not be allowed to be
invested in the private companies in
the private sector.

There is one thing more. I do not
think that all the private companies
which are in the public sector should
be permitted to be invested in Unless
a company owns an industrial
undertaking, no investment should be
made in that by the Corporation. We
should not make any invesiments in a
company whose business by its very
nature is of a speculative character.
For that purpose the statement of the
hon. the Finance Minister requires cer-
tain clarification and the Corporation
must be given some directivve in that
behalf. One great merit which invest-
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ment in the common stock or equity
capital, as it is called, has, is that 1
diversifies risk. Safety of the funds
also includes diversifigation of risks
and to the exent to which the risk is
diversified the funds are safe and to
that extent the #frst condition is
satisfied.

Therefore, I feel that by and large
the whole policy enunciated by the
Finance Minister is acceptable and is
very satisfactory subject to the few
things which I have said.

-

Lo ]

units. That would make the mana-
gement more efficient and create com-
petition and further the interests of
the policy-holders betterr May 1
say with great respect that I do not
agree with this view? It would have
been one thing to create flve or six
corporations to begin with, but it
is another to split them now and
again create troubles which are
hardly over. When these 214 com-
paines were merged into one single
Corporation, it lead to a lot of prob-
lems—teething problems if you may
call so—and even today, I do not
think the Corporation has got them
over. When these problems are hard-
ly over, you decide to create again six
bodies and again create those problems
of disintegration.

13-22 hrs

[Serr C. R PatrasHr RaMaN in the
Chair.]

In that case, when would this Cor-
poration pay attention to the real busi.
ness for which it was created? They
would always be busy in integrating
and disintegrating offices and corpora-
tions, divide the assets and liabilities
and policies and so forth. I, therefore,
feel that we should not think in terms
of dividing this Corporation into amall
units at this stage. We must give it a
fair chance and allow it to stabilise and'



’ 1?;‘.:_ Mation re:

then see whether it functions properly
or not and whether in spite of all these
the need to split it into smaller units
still exists. Therefore, I oppose this
view and I thank you very much for
this opportunity.

Shri Dasappa (Bangalore): Mr.
Chairman, I am very happy that the
investment policy of L. I C. has been
<learly laid down by the Government.
I wish very much that it had been done
even carlier. In fact, under section
43 of the Life Insurance Corporation
Act they did contemplate the applica-
tion of section 27 (a) of the Insurance
Act to the Life Insurance Corporation
with suitable modifications. But some-
how that idea never matured till the
25th of September last. Possibly, if
the Government had been vigilant and
also mindful of their own assurances,
the mishap or misadventure Wwhich
happened during the period could well
have been obviated and so this has
come none too soon.

With regard to the particular points
referred to in this policy statement, I
am almost in entire agreement though
might have a few general observations
to make not necessarily arising out
of the statement. At the time of the
enactment of this Act I was one of
those who definitely held the view that
it is not wise or good to have a mono-
lithic structure and that it would be
better if every State of this Union
would he permitted to have its own
Life Insurance Corporation or com-
pany and that in any case such of those
who had their own life insurance sche-
mes should be permitted to continue
them. I tried to reason out to the best
or my humble capacity but it carried
no conviction to the hon. Finance Mi-
nister then. Even now, I feel it is
wrong from every point of view to
have monopoly in life insurance in the
country. That is my definite view.
While T entirely agree that there s
merit in nationalisation, I do not sub-
scribe to the view that it must be ome
big, huge, colossal Corporation in India
all centralised I would say that
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wh l¢ w. subscribe to the of na-

tionalisation, we must p every

State to have its own life insurance

scheme. The reasons are very gbvious.

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddl):
Come to the investment policy.

Shri Dasappa: My hon. friend says
that I must confine myself to the in-
vestment policy. If only he had alert-
ed the first speaker, the second
speaker, the third and the fourth....

Shri Bimal Ghose: The second
speaker spoke on the investment

policy. I did not speak on anything
but investment policy.

Shri Dasappa: The first speaker at
any rate. Why should he have his

daggers drawn at me alone? (Inter-
ruptions.)

Mr. Chairman: He meant to say
that he was in good company.

Shri Bimal Ghose: The first speaker
was the Minister.

Shri Dasappa: I am speaking about
Dr. Krishnaswami and Shri Morarka.

Shri Morarka: What did I say?

Shri Dasappa: You opposed it; my
friend forgets what he has spoken.

Shri Morarka: The hon. Member
was not in the House. He went out
and when he came back he could not
gather the thread of the debate......
(Interruptions.)

Shri Dasappa: 1 do not know whe-
ther I have got to disbclicve my eyes
or my ears or both. He seemed
sugpest that it was not a wise policy
to break up this organisation into
five or six,

Shri Morarka: That was only in
answer.

Shri Dasappa: I am saying he
referred to the subject. That is all
that T have said.



of the country should have its due
share of the advantages of the in-
vestments, If that is a thing which is
irrelevant. ... .. (An Hon. Member:
No, no)...... then I really cannot
understand what is relevant....

Shrl D. C. Sharma (Gurdaspur): It
is very relevant.

Shri Dasappa: It can only be
achieved, T believe, not by having
this huge, monolithic structure, mnor
only by diversifying the investments
but also by diversifying the manage-
ment of the Corporation.

I am saying this not without some
experience of the working of State
life insurance schemes. I happened
to be in charge of the Btate life in-
surance when I was, in a small Btate

Insurance
1 entirely agres with my hon, friend
Shri Morarks, whed he sald that if
theie investments are to

i
J
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yemilt of investment, how will it be
made good?

Shri Dasspps: 1 am afraid, ™Yy
hon. friend not followed my

ly,wlanmostof!tllzoimw be
invested in gilt-edged securities.
Therefore, I would not in the least
be worried if that policy is to  be
sccepted, unless you find that th‘e
Government goes bankrupt. That 18
a different thing; I do not think even
in their wildest imagination they
will ever suggest an occurrence of
that sort.

Sir, I was referring to the question
of the States having their own life
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Therefore, I say it wouldbe 2  vary
great national service which we caa
do it we allow every State to have its-
own life insurance corporation.

Then, in the alternative, I plead,.
if you are so averse to trusting your
own State Governments and encour-
aging them to find funds to meet their
State demands, you could at lasst

split the L.I.C. up into five insurance
corporations.

Shri Merarka: Not now.

Shri Dasappa: That is your view.
My hon. friend thinks that wisdom
does not lie apart from himself.

Shri Morarka: And you agree.

Shrl Dassppa: I cannot so readily
agree to that.

Sir, I do not know whether Shri
Morarka remembers that the hon.
Prime Minister while speaking on:
this subject here or in Rajya Sabha—
at any rate, I listened to him——re-
ferred to this monolithic structure of
the Life Insurance Corporation and
also referred that it mey be desirable
to consider whether anything could
be done to change that character.
This is what the hon. Prime Minister
said in Parliament. Therefore, the
idea 18 not so very strange. If Shri
Morarka thinks that it can never be
done no® YT do not really know why
the hon, Prime Minister should have
referred to it. I do not think he would
have referred to something which

would become impossible of achieve-
ment.

Bhri Movarka: T never said that it
can never be done. All that I  said

was that at the prasent moment It
was not desirable to do it

Mr. Chairman: It is & matter of



Shri Morarka: Give a fair cl?ance to
this Corporation. Let it stabilise,

Shri Dasappa: He does not indigate
the time; he leaves it to the glorious
future and makes it as indefinite as
possible. I have a different notion of
my responsibility. If I say ﬂ':e time
today is not propitious, I think of
tomorrow or the day after.

Mr. Chairman: The hon. Member
must try to conclude his speech now.

Shrl Dasappa: Is there a time-
limit, Sir?

Mr. Chairman: Yes. I have got a
number of speakers on the list.

Shri Dasappa: I have hardly got
into the subject. There were so many

interruptions.

Mr. Chairman: The hon. Member
mygnoumdtrytoﬂnishnsquick:
1y as possible. I am calling Shri
Asoka Mehta after this.

Shri Dasappa: I am equally an-
xious to listen to my hon. friend.

My next point i1s about the develop-
ment of the work of the Corporation.
1 feel, apart from this question of
zones which I will now leave to it-
self, that certain arrangements in
regard to agencies would greatly help
in spreading the net wide, and
securing more policy holders and
funds at our disposal. I have been
at this point for a fairly long time.
1 have mooted this point here also.
Today the Life Insurance Corpora-
tion thinks of, what is known as ‘per-
sonalised service’. I have been unable
Ao understand this expression used
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by the Life Insurnce Corporation. The
idea is that the field agent could only
be an individual and not a partner-
ship or a co-operative venture. 1
thought that instead of an individual

render much better service to the
Life Insurance Corporation than they
could do as isolated individuals. I
do not know why the Insurance Cor-
poration has not chosen to welcome
this co-operative effort on the part
agents, where they could pool their
resources, have common offices and
all that and work more vigorously. I
really have been unable to understand
it even in spite of my best efforts.

a

Bo, there are these ways of getting
more funds. After all, what are we
getting now? No doubt the teething
troubles are over and we are doing
much better than at the
But the people are becoming insur-
ance-minded, and we ought to be
able to mop up very much more than
what we are doing today. Therefore,
I suggested that point. I just leave
that suggestion for the consideration
of Government, for this notion of
personalised service makes no sense
to me. There can be no institution
without persons. They ehould wel-
come the idea of co-operative efforts
for the kind of agency work that the
Corporation has.

With regard to investments, as I
said, so far as the question of gilt-
edged securities and approved securi-
ties goes, there is no change. 50 per
cent is the limit. Certainly the Life
Insurance Corporation is at liberty to
invest anything more than that in the
gilt-edged and approved securities,
and that is how we find today that as
much as 71 per cent, of the funds
has been invested in these gilt-edged
and approved securities.

As regards the other approved in-
vestments, such as the debenture, pre-
‘ference and ordinary shares, and so
on, my submission is, as Shri Bimal
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Ghose said, they ure increasing. They
csn very well increase even up to 30
per eent. What is wrong with it? In
faet, the idea of the hon. Minister in
mying that the interest of the com-
munity as a whole has to be maintain-
ed and safeguarded can only be carried
out through the investments which
they have enlarged from ten per cent
to 30" per cent. I welcome this
arrangement.

Shri Morarka was saying that it is
possible that the Life Insurance Cor-
poration finds itself, with regard to
certain private companies, that it has
an extent of more than 30 per cent
Eﬂ their equity capital. He asked what
is to be done or something like that.

S8hri Morarka:
panies.

Not private com-

Shri Dasappa: I am talking of
these,—what you call,—public com-
panies. The public companies and
the public sector make different
meanings altogether. What I say is,
f.he Life Insurance Corporation may
invest more than 30 per cent. in these
public companies, because there are
240 insurance companies which they
have taken over. The provision is
there in the investment policy. It
more than 30 per cent has got to be
invested the Life Insurance Cor-
poration Investment Committee can-
not do it ‘They must come with a
recommendation to the Government
and the Government can have 30
Per cent or 60 per cent or 80 per
cent; may be 80 per cent or cven 100
per cent. Therefore, there is nothing
to prevent the L.IC. from investing
more than 30 per cent if it becomes
necessary.

One plea has been made right from
the beginning, namely, that this idea
of diversification, being an excellent
idea, must bear fruit. The natural
fear is this, in this connection, and
the hon. Minister, will kindly forgive
me and forgive the othere who have
wentured to refer to this point. It is
this, namely, the structure being
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what it is—a huge monalithie struc-
ture—their vision will be more confin-
ed to the bigger concerns and not on
the poorer, smaller concerns, in the-
various regions of the country. Sup-
posing there is a 20-lakh project in my
State, it is very difficult for that en-
terprise to go as far as Bombay and
make itself felt and be able to secure
some aid. Therefore, the Life In-
surance Corporation must have some
idea of this diversification being
State-wise so that every State may
have its share of the advantages of
this diversification. I do not think
that is too unreasonable or extrava-
gant a plea. I am afraid it is not
possible now. If there are State
Insurance Schemes, it could have
been easily possible. What I would
suggest is that in its investment
policy, whether it is by way of a dir-
ection issued by the Central Govern-
ment or by any other way, the peraons
charged with the investment must be
specifically directed or asked to see
that these smaller companies are
helped by these funds.

1930-

I can give instance after instance
where such help has gone to help the
industries. I need not mention the
one which I have already referred to,
but I now mention another. There
is a textile company whose Rs. B0
share came down to as low as
Rs. 2-8-0 a share. It was almost
sinking. The Government went to its
rescue because they had this fund at
their disposal, and today, that en-
terprise is paying 16 per cent. dividend
regularly. Therefore, it is possible
to build up the national economy on
a wider basis if the Corporation funds
are invested in the manner which
I have been pleading.

I have said most of what I wanted
to say. I am inclined to agree with
Shri Morarka that these private com-
panies, if they mean non-Govern-
ment private companies, should not be
very much thought of in regard to
investments and for very good
reasons. They have got very many
other institutions from which they
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can get aid if they deserve it, but 1T
think it will lead to complications if
the Life Insurance Corporation’s
funds are thought of for the benefit
of these private limited companies.

With regard to the other invest-
ments, I think the Life Insurance
Corporation have got to be con-
gratulated on the fact that they have
kept their investments, other than
those to which I referred, very much
below the limit. I hope that the fact
that they have been permitted to have
‘as far as 15 per cent should not mean
that they should necessarily resort to
-other investments up to 15 per cent
limit.

I have really great pleasure in wel-
-coming this policy. In the end I re-
quest the hon, Minister to give wus
half-yearly reports, as suggested by
'some hon. friends, so that we 'may
throw such light on the transactions
as we think is desirable, in the in-
terests of the country as well as in
the interests of the Corporation, and
contribute what little we can to the
-successful working of the Corpora-
tion.

Shri Asoka Mehta (Muzaffarpur):
Mr. Chairman, Sir, as we look at this
investment policy, we can look at it
from two possible angles: either we
want an investment policy which is
known as a sound policy or we have

:an investment policy which is dove-

tailed into a socialist policy. This
whole question of nationalisation of
life insurance was dealt with partly
as a reaction and a revulsion to the
mismanagement that was taking place
in some of the life insurance com-
panies, and partly because the country
at that time was profoundly interest-
‘ed in a search forward towards
socialism.

Recently, certain incidents that we
all know of, have given a jolt to this
process of nationalisation, and I do
not know if perhaps the climate in
“the country as a whole has somewhat
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cooled off as far as socalism is eon-
cerned. I would, therefore, like to
place before you two approaches, and
suggest why I feel that the second
would be better than the first. This
particular policy statement has been
placed before us on the plea that it
adopts or it sanctifies the main pro-
visions of section 27-A of the old
Insurance Act, and it is said that these
provisions have stood the test of
time. Firstly, these particular pro-
visions were introduced into the Act
only at the end of 1950. I believe by
that time the insurance companies
were nationalised. I do not think the
competent authorities had more than
five years’ information at their dis-
posal to study and scrutinise and reach
any conclusions. Secondly, the life
insurance companies were nationalis-
ed because it was felt that in spite of
the provisions of this Act, things
were not as they should have been.

It would, therefore, be better if
we do not fall back upon the pro-
visions of this Act and the way those
provisions were acted upon in order
to strengthen our case now. After
all, only on merits these provisions
can be considered and perhaps these
provisions make out a case for a
sound investment policy. I would like
to remind the House that national-
isation of life insurance followed in
the wake of the nationalisation of the
Imperial Bank of India. We were
told by the then Finance Minister that
this was done because it was essen-
tial for the implementation of our
Plan. I am not going to suggest that
all the monies of insurance should
be invested in the Plan; I am not
making any such juvenile suggestion.
When the then Finance Minister, who
is one of the acutest minds in our
country, said that this was essential
for the implementation of our Plan,
he had two things in view: (i)
mobilisation of savings in the country,
and (ii) an investment policy which
would be in conformity with the
Plan. Is this investment policy in
conformity with the Plan? Is this
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the best investment policy that we
can have?

defore I go into all those de-
tails, I would like to analyse it on
ils own merits. As I said, it is
conesivable that we are not interest-
od in socialism just now; we are
just interested in having a sound in-
vestment policy. Even from that
point of view, it must be realised that
by the time the third Five Year Plan
is over, the LIC. funds will be
Rs. 8,000 crores or Rs. 10,000 crores.
Can you conceive of these funds in
isolation? What is the Plan after
all? As the Finance Minister knows
very well, the Plan is nothing more,
nothing less, than an investment
policy for all the internal and ex-
ternal resources both in the public
sector and in the private sector. Such
large funds—Rs. 10,000 crores—
would mean almost one year's
national income at the beginning of
our planning period. This huge
smount that would be available has
to be fitted in adequately and prop-
erly into an over-all investment
policy which we must evolve.

1 have supported that policy and 1
am sure we are committed to what is
loosely called a policy of mixed
economy. We do not want that our
entire economy should become one
undifferentiated public sector. hi 4
the private sector is to continue to
grow and blossom in the manner in
which we would like it to, what should
we do? We have been told last year
with the blessings of the Government
a very influential delegation was sent
out—maybe year before last—and this
Birla delegation came back and said
that the difficulties are not about
getting foreign capital, but about
internal resources. Have we made
adequate provisions to meet that
difficulty also?

1# the traditional pattern is tp be

followed, I Snd in forelgn coun-
tries, the life funds are invested in 11
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avenues which have besn oprowided
for investment; Government secyrit-
jes, corporate bonds, preferred stocks,
common stocks, policy loans, mort-
gages, real estate, private business
loans, purchase of commercial and
industrial properties with the pur-
pose of leasing them back to the
sellers, promotion of new enterprises
and foreign investment. It would
have been useful to know how many
of these 11 avenues are going to be
explored or whether some of these
avenues are definitely closed. But
a general statement has been made
that more or less the provisions of
section 28A are going to be continued.
I would like to know, if a broad
pattern has to be followed, out of the
11 avenues—possibly there may ke
more; I am not claiming that my list
is exhaustive—how many are ruled
out and why.

My friend Shri Bimal Ghose raised
the question of mortgages.
the question of housing is becoming
a problem in India. I am not making
any plea for Bombay city, as 1 never
make any plea for any one part of
the country, but as an illustration, in
Bombay city, an enquiry was made bv
a competent official body and it said
we would require Rs. 20,000 crores
to solve the housing problem in
Bombay. Should the Life Insurance
Corporation think in terms of build-
ing up certain real estate arens?
Mortgage is one way of doing it. You
permit people to construct on their
own and give them certain facilities.
The other way is, you take certain
areas and build houses. It is a kind
of planning, of perspective con-
struction, Is it possible or should the
whole housing be left to somebody
else? Our departments and agenciea
proliferate. ‘The large investment
that the Life Insurance Corporation is
in a pbsition to make can provide a
basis or focus where some of these
dispersed activities can be brought
tagether. Is any effort made in that
direction?
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dustrial properties with the purpose
of leasing them back to the seller is
being carried out extensively, the pur-
pose being that you release part of their
own funds for working capital for
these concerns. I do not know whether
it would be wise or whether the pri-
vate enterprises in India are worthy
of such support. If you want to have
a broad type of policy, there also my
suggestion is there is room for further
thinking.

Then again, constantly we are told
that any investment policy must be
such that there will be no kind of
risk involved in it, and that these are
sacred or trust funds, I grant that
any public corporation must be wvery
vigilant and careful about the way it
uses the funds. But nowhere in the
world has anyone been able to exer-
cise or organise an investment policy
with 100 per cent security guarantee. !
have some figures about the United
States of America. A study of 26
largest life insurance companies by the
Securities and Exchange Commission,
which is & government body, for the
decade preceding World War II show-
ed that they had to write off a loss
of 269 million dollars in the real estate
loans and 624 million dollars in the
stock and bond accounts. The lifc
insurance companies in the U.S.A. are
in the private sector. 26 biggest life
insurance companies lost a billion dol-
lars in a decade, it is truly a turbelent
decade.

14. hrs.

[PANDIT THAKAR DAS BHAR-

BAVA in the Chair)

I am not saying that our in-
vestment policy should be such that
it should involve any loss and the
worthwhileness of the policies should
be judged by the losses they make.
All 1 am saying is that in all these
matters we must not lose our pers-
pective or balance. Maybe something
happened during the Mundhra episode,
which was very unfortunate; but that
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Then, even in the United States of
America this question has been very
squarely posed. The Harvard Bus-
ness Review, one of the most sober
journals of commercial opinion, as
early as 19046 posed this question. It
said:

“Policyholders will have to
choose one day not too dist-
ant, between continued secu-
rity for their policies and
more security against cyclical
unemployment.”

This is the choice which the policy-
holders have to make, Do you want
the kind of security, 1 would say
wooden security, for your policies or
arc you willing to invest against cer-
tain social disabilities and disadvant-
ages that should be warded off to cer-
tain advantages that should come? Are
the investment funds going to be used
for the purpose of fostering and devel-
oping the co-ordinated sector in our
cconomy or are they going to be used
all the time as a widow clings to her
mite? I would say that a country
hke ours, with all its faith, with all
its confidence, should see to it that the
fullest provisions are made against any
kind of maladministration, against all
mismanagement and should always
function with hope, with confidence,
with faith and in a manner whereby
the resources that we have will be
utilized, not for the purpose of assur-
ing a widow's security but for the pur-
pose of having the passibilities and
perspectives that a pioneer sees or the
voyager sees when he moves forward
on & voyage.
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Here again the best authorities on
the subject say that boiled down
stripped of qualifications, the real
basic investment policies are two—
investment for income and investment
for appreciation. Do you invest only
for the income or do you invest also
for appreciation? That is a matter to
be decided, and I hope that is one of
the crucial things that the Finance
Minister would allow us to decide. Are
we interested purely in accepting the
theory of investment for income or
are we interested also in the theory of
investment for apreciation? As has
been stated, probably he will come
forward, and very rightly, and very
wisely he would recommend, as he
recommended in his policy statement,
what we might call the theory of
“balanced Fund”. But the moment
you accept the theory of balanced
fund, you have accepted the theory
of investment for appreciation, and
any theory of investment for appre-
ciation cannot be hundred per cent
guaranteed in favour of security. -

g

I welcome the proposal that has
been made that the funds of the Life
Insurance Corporation will be used
with discrimination and great care
under requisite caution as a counter-
speculator in the stock exchange. Re-
peatedly, even at the cost of being
misunderstood, I have argued and
have pleaded for such a policy. And
there are various reasons for it, the
most important being that since, I
think, increasingly the L.I.C. is going to
be the single biggest shareholder in
the country, it has got to see that its
own investments are properly safe-
guarded and, secondly, if you are
interested in the theory of investment
for appreciation, obviously then you
are tremendously interested, the Cor-
poration should be profoundly in-
terested, in the prospects and the fluc-
tuations in the stock market. Ob-
viously, it will not function as a bull
in the China shop. We want it to act
as & counter-speculator, as a stabilising
force. Therefore, I feel that even if
we want to follow the traditional
policy, even if we want to accept and

250 (Ai) LSD.—3.
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develop in terms of the traditional
policy to which we are accutomed to,
as we move forward with growing
resources, we will find that the pres-
suregs of socialistic policies are going
to become more and more significant
and, therefore, 1 shall turn to what
1 mean by the socialist implications of
the investment policy.

The first thing is that if we mobilise
these savings for our Plan, then all
savings must be treated alike. I have
a feeling that we are treating the
contributions of the poor people, the
provident fund and the small sav-
ings, not on the same basis, not om
par with the savings that are covered
by the LIC. I do not know if my
findings are correct, but if they are,
I find that the average value of life
policy has gone up after nationalisa-
tion from Rs, 3,100 to Rs. 3,500. If
that is so, in spite of the Janata poli-
cies that we have launched—and at
the launching of it I had the privi-
lege of being associated with our
Finance Minister in Bombay—it is
found that the average size of the
policies are becoming larger, compar-
ed to the conditions of our people in
the country. Now the provident funds
and the small savings, to the best of
my knowledge, do not share in the
profits, while the life insurance poli-
cies, many of them, enable them to
share the profits. Now this is a mat-
ter to be considered. These two.tynes
of savings, when both of them are
being mobilised for the purpose of our
Plan—1I- include both in the Plan, the
private sector or the public sector—
why should there be this discrimina-
tion? Because, the Government, have
already guaranteed the life funds; the
principle of g'uurlu!eed yleld is im-
plicit in the Government's guaranteg,
the yield being assumed in the cons-
truction of the premium. Over and
above that, they share the profits and
so various difficulties arise.

Now this is a question which shoyld
be considered: I am not saying today
or tomorrow, if we want to create,ip
this country & uniform impulse . for



matters which have to be gone into.

Then, whether you have an invest-
ment board or an investment com-

mittee should be a competent body.
Whether, it is inside the L1.C. itself or
separately from it is again a matter of
detail. But we should have at its dis-

done in the c¢ase of any lender, parti-
cularly foreign lenders. Even so great
or proud a nation like ours has to
place all these things before the World
Bank i we want anvthing. We have
the Company Law Administration, the
Life Insurance Corporation, and a

only the private sector is enabled to
function freely and effectively. but at
the same time, it functions within the
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you with a tremendous opportu-
to see that the social discipline
social objectives are carried out.
not know what the Policy state-
t wunder discussion precisely
eans, there are general statements
here. They might mean anything or
they might mean nothing. I would
have liked this Life Insurance Corpora-
tion investment policy to have been
so worded, or at least, I hope it will be
so worked out that the social discipline
and social objectives are really made
effective, It is possible, for instance,
to invest up to 30 per cent in an indi-
vidual concern. In this also, there is
no idea of increasing mnationalisation
in this. Those of us who accept an
economy wherein there is scope both
for the private sector and the public
sector, and both are considered rele-
vant and necessary for the full flower-
ing of the economuc destiny of our
country, are not interested in introduec-
ing anything by the backdoor. What
is important is that the private sector
in this country has not functioned in
a manner as would leave it beyond
reproach. If it had functioned in that
manner, there would not have been
this Income-tax Investigation Com-
mission and there would not have been
this new Life Insurance Corporation.
People ke me would have pleaded
for them. A large majority of the
people, sober and practical in their
outlook, would never have supported
that kind of a step. We have moved
in thisg direction not only for purely
ideological reasons, but mainly be-
cause of the actual difficulties and
mischief that we have encountered.
That is why I say that this can be a
kind of instrument for seeing that the
social discipline and social objectives
are carried out,

3siaf

It is rather interesting to find that
the British Labour Party, after travel-
ling in various directions, has come to
the conclusion that nationalisation is
no longer necessary. As against that,
the British Labour Party’s new policy
which it hopes to implement if it
comes into power is that, the Govern-



mer Motion re

ment will invest in different com-
panies, the idea being that you share in
the rising prosperity of those concerns.
Particularly such investments are very
necessary and very useful in what may
be called the growth sector of our
economy where conspicuous benefits
are likely to follow as a result of the
development that we are carrying on
today, and secondly because it pro-
vides you with sensitive instruments,
instruments which are built—in, into
those undertakings themselveg through
which you can prevent wrong things
being done and see the right kind of
social discipline all round. This can
be just a stray investment or all
these investments are co-ordinated
There is a purpose behind it, a pat-
tern behind it. There is a well arti-
culated policy behind it, It is not
clear whether these scattered invest-
ments are going to be made by just
looking up the prices of shares, guota-
tions on the stock market and then
deciding what you buy or sell in order
that you may have a little more income
or it is going to be worked out as a
result of a detailed study of the eco-
nomy, of the direction in which you
want to go, of certain people who
need to be pulled up, of certain peo-
ple who need to be encouraged, of cer-
tain industries which are located in
the growth sector where we should
have a fairly large share in the grow-
ing prosperity of these industries.
These things mav be there, I do not
know. because it iz & rather eryptic
statement, I would like the Finance
Minicter, if it is possible, to take us
further into confidence. I say, if it
is possible. because these details are
not worked out. If they have not
worked out, on a later occasion we
might be told how his mind is work-
Ing.

1 was in Egypt and I found that the
nationalisation of the French and Bri-
tish Banks and the French and British
Insurance companjes, which was car-
ried out immediately after the invasion
of Suez and which was carried out
entirely for other reasons, as you
know. has led to remarkable economic
consequences. The leaders of the
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Egyptian Government told® me that
they are not interested in nationalisa-
tion any more. I asked them, why.
They said, in 30 per cent of the com-
panies—they are all important com-
panies in Egypt—with the nationalisa-
tion of these important banks and in-
surance companies, we have enough
participation and we are able to in-
fluence and control things. In India,
not only have the Life Insurance Cor-
poration with large funds, but the
banks are today bursting with funds
which are not being fully utilised. On
the one hand, there is this ery that
there are not enough internal resour-
ces. I am not talking about the diffi-
culties of the Government. But, busi-
nessmen are saying that they are in
a position to do many more things,
but the tight internal resources posi-
tion creates serious difficultiess, We
shall soon be engaged in drawing up of
our Third Plan. I perzonally would like
the Third Plan to be proportionately
as ambitious as the Second Plan was
with reference to the First Plan. If
it ix to be done, the resources of our
banks have to be fully utilised. They
cannot all be utilised piecemeal. How
to utilise the resources that are with
the banks today for the furtherance
of the Plan, how to utilise the resour-
ces that are with the Life Insurance
Corooration for the furtherance of the
Plan. all these things have ultimately
to be co-ordinated. I am not suggest-
ing that we have a further prolifera-
tion of more Boards and more
Bureaus. May be that in a developing
economy that we envisage, some pro-
liferation is inevitable. Whatever is
done, I would not like all these invest-
ments to be carried out in a kind of
side way, un-related, un-co-ordinated
or at least not adequately relat-
ed and adegquately co-ordinated for the
overall purposes and policies of the
Plan. I have, therefore, on more than
one occasion in the past, argued and
pleaded for a National Investment
Board, and that we have to move In
that direction. In the last analysis. the
Plan is effective only to the exent
vou are able, on the one hand, to
mobilise the fullest possible resources
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of the country and on the other hand,
to work out and implement the most
effective, the most efficlent and
most productive investment policy that
you can concieve. It is wrong to
speak of the private sector and the
public sector. To my mind, that is a
controversy that need not cloud all
our discussions. If a National In-
vestment Board is to be created, the
nucleus is already provided by the
Life Insurance Corporation funds, Any
authority that is clothed with the
power and responsibility of utilising
these funds should realise, should be
made to realise that it is either the
nucleus of a larger body or that it will
be integrated into such a larger body.
If the Finance Minister agrees with
me and if we are really serious about
socialism, we have to move towards
some such overall investment policy
which can only be implemented by a
National Investment Board.

In conclusion, I would like to say
that even if this policy is viewed as the
traditional policy, a policy which was
pursued between 1950 and 1856, a cer-
tain amount of further thinking needs
to be done. We are in 1958. Things
have changed. Whether the avenues
for investment that we decided upon
in those days are still the avenues or
they can be widened or narrowed
needs to be considered. Secondly,
even if we accept the old poliey, the
mere fact that the size of the funds is
going to be disproportionately large
compared to 1950—by 1960, the funds
would be two-fold or threefold or four-
fold than we were in 1950—by itself
should compel us to think out this
policy more fully than seems to be
done in the paper that has been given
to us. Thirdly, I have been contend-
ing that if we want to move towards
socialism, the whole investment policy
should be dovetailed into an overall
investment policy, an overall invest-
ment Plan. We have already started
having annual plans. The annual
plans will move forward to a national
economic and investment policy, All
these tools and techniques are being
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reviewed. I am just pleading that
we move a little faster and make it
possible for us to forge the tools and
techniques earlier than we are com-
pelled to do with the development and
pressure of circumstances. These, in
brief, are the comments that I have to
offer.

ft woow Ty (fedamaw) :
gt Agw, ¥ ag W wriw e
forw aeg ¥ aw e A for ot
w1 WA & are F Afy ogt dw w
wr &, o sy, o d oy &
HEA WY 2O g, T UTH HTET W7
ag ¥ AT wifgy fir oy Afe ez
verrfacr s ¥ @ w1

aor o fife x = T @nm
Yoy firar T § SO SH W AR
ot &%t &1 F wigm fis wfrsr &
a7 f @ q@ W ANy 1 o I
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el g T & ¥
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fr frrwr & o ¥ o € 37 Wik
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Mr. Chairman: It is now 2-30. We
have to take up Private Members'
Busjpess. The hon. Member may con-
tinue the next day.

1429 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TiORTIETH REPORT

Sardar A. 8. Saigal (Janjgir): I beg
to move:

“That this House agrees with
the Thirtieth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
Houre on the 25th November,
1958."

Mr. Chairman: The question is:

“That this House agrees with
the Thirtieth Report of the Com-
mittee on Private Members' Billy
and Resolutions presented to the
House on the 25th November,
1858."

The motion was adopted.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL*

(Amendment of Section 100)

Shri Naldurgker (Osmanabad): I
beg to move for leave to introduce a
Bill further to amend the Code aof
Civil Procedure, 1808.

*Published in the Gazette of India

dated 28-11-1938.

Extraordinary, Part II—Section 3,
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f8 o©f Price Labels) Bill
Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill turther to amend the
Code of Civil Procedure, 1908.”.

The motion was adopted.

Shri Naldurgker: I introduce the
Bill.

14°30 hrs.

HINDU ADOPTIONS AND MAIN-
TENANCE BILL®

(Amendment of Section 18)

Shri Wadiwa (Chhindwara—Reserv-
ed—Sch. Tribes): I beg to move for
leave to introduce a Bill to amend the
Hindu Adoptions and Maintenance
Act, 1856.

Mr, Chairman: The question is:

“That leave be granted to intro-
duce a Bill to amend the Hindu
Adoptions and Maintenance Act,
1956.".

The motion was adopted.
Shri Wadlwa: I introduce the Bill.

Mr. Chalrman: The next Bill is in
the name of Shr1 Mahanty. The hon.
Member is absent.

SHOPKEEPERS (FIXATION OF
PRICE LABELS) BILL®*

Shri A. M. Tarly (Jammu and
Kashmir): [ beg to move for leave to
introduce a Bill to provide for fixa-
tion of price labels on commodities by
shopkeepurs.

Mr, Chairman: The question is:

“That leave be granted to intro-
duce 8 Bill to provide for fixation
of price labels on commodities by

shopkeepers.”.
The motion was adopted.

Shri A. M, Tarlg: I introduce the
BilL

IO
FACTORIES (AMENDMENT) BILL®

»

(Amendment of sections 40 and 47 and

insertion of mnew sections 47A,
47B and 47C)

Shri Ram Krishan (Mahendergarh):
1 beg to move for leave to introduoe
a Bill turther to amend the Factories
Act, 1948.

Mr. Chairman: The question is:

“That leave be granted to intro-
duce & Bill further to amend the
Factories Act.”.

The motion was adopted.
Shri Ram Krishan: I introduce the
BillL

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL*

(Amendment of sections 30, 78, 85 etc.)
Shri Ram Krishan: I beg to move
for leave to introduce a Bill further to
amend the Representation of the
People Act, 1051.
Mr. Chalrman: The question is:
“That leave be granted to intro-
duce a Bill further to amend the
Representation of the People Act,
1951.".
The motion was adopted.

Shri Ram Krishan: I introduce the
Bill.

INDIAN TRADE UNIONS (AMEND-
MENT) BILL*
{Amendment of section 8)

Shri Ram Krishan: I beg to move for
leave to introduce a Bill further to
amend the Indian Trade Unions Act,

1928.

Mr. Chairman: The question is:

“That leave be granted to intro-

duce a Bill further to amend the
Indian Trade Unions Act, 1820>,

The motion was adopted.
Shri Ram Krishan: I intreduce the
BilL

ePublished in the Gazette of Indis Extrsordinary, Part Il—Section 2,

dated 28-11-1858.



(Amendment of section 8)

Shri Eam Krishan: I beg to move
for leave to introduce a Bill further
to amend the Salaries and Allowances
of Members of Parliament Act, 1054.

Mr. Chairman: The question is:
“That leave be granted to intro-
duce a Bill further to amend the

Salaries and Allowances of Mem-
bers of Parliament Act, 1954.”

The motion was adopted.

i?lm Ram Kl'illlall 1 introduce the
B

MANAGING COUNCIL BILL*

Shri Ram Krishan: I beg to move
for leave to introduce a Bill to set up
Managing Councils in Industrial con-
cerns for participation of labour in
management.

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill to set up Managing
Councils in Industrial concerns for
participation of labour in manage-
ment.”. .

The motion was adopted.

Shri Ram Krishan: I introduce the
Bill.

COMPANIES (AMENDMENT) BILL*®

(Insertion of new sectiong 43A and
250A and amendment of sections
224, 237 etc.)

Shri Ram Ktishan: I beg to move
for jeave to introduce a Bill further
lo amend the Companies Act, 1956.

Compeniss (Amend- 1943
meni» Bill

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Companies Act, 1856.".

The motion was adopted.

Shri Ram Krishan: I introduce the
Bill.

iEPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL®

(Amendment of section 7)

Shri Mahanty (Dhenkanal): I
beg to move for leave to introduce a
Bill further to amend the Representa-
tion of the People Act, 1951.

Mr. Chairman: The queation is:

“That leave be granted to intro-
duce a Bill further to amend the
Representation of the People Act,
1951.".

The motion was adopted.
Shri Mabanty: 1 introduce the Bill.

MUSLIM WAKFS (AMENDMENT)
BILL*

(Amendment of section 3)

Shri Abdul Salam (Tiruchirappalli):
1 beg for leave to withdraw the Bill
further to amend the Muslim Wakis
Act, 1954

Mr. Chairman: Has the hon. Member
leave of the House to withdraw his
Bill?

Several Hon. Members: Yes.
The Bill was, by leave, withdrawn.

14-34 hrs

COMPANIES (AMENDMENT) BILL
—contd.

(Amendment of section 283)

Mr. Chalrman: The House will now
resume further discussion of the

*Published in the Gazette of Ind:n Extraordinary, Part II—Section 2.

dated 28-11-1958.
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motion moved by Shri Mahanty on T ¢ f5 wiliw o & W g
the 16th September, 1958, i

namely Fefrerdt F & 3w v f Yo

“That the Bill further to amend
the Companies Act, 1956, be
taken into consideration.”.

Out of 3 hours allotted for discus-
sion of this Bill, 53 minutes were
taken up on the 19th September, 1858,
and 2 hours and 7 minutes are now

available.

Ch. Ranbir Singh may now continue

his speech.

wo it fay  (VwEw)
aymfa agg, T sz wrarfeew @
oA A GoeT fear g s ga 2w &
JUTSATEY TS &1 FUTH AATAT TH |
T fo = arga 3 oy fawr o fear
t, 3% ¥ o e ¥ e & wmg 1R
FE A IT@E 7y e agr
R $1€ St v qar 4y §, 9 9w
argar &Y fF €7 §_9 F Fax G
TAY AT FT FAME § A TR AT
¥ g wem W9AT fEAT W) el
% I & g W aeyE ¢, # "
fe @ %1 2T 0% waE 9T ¥ AW
wewa ¥ 1 wA™ Ug dargrar g fa wy
ga s arfeR fear @}, TowEw
g9 B & gy #18 @Ay & o ar adi
7 vt § 5 ag waw oF fawwl
"I ¥ W wES gre w1 ¥
9T, A g9 TW A 93 g9 fw €=
wHdar e g A 1 o« fw
TR TER ¥w F, 97 fw w5 g
feeat @1, o A Yy W@y g 9T @
o s wrfa< & ¥t Fanadr a5 &1
FiAT W g T § WX et T
wraw ) 4T §, IE & qEEX § gL
W F D AT e ) 2
g A WA A st awdw
¥ o F off ST Ay At A e
e w1 fos fea, fore & IR wer

T €, I wo g wrawt w7 @
a4 | g wepw W TR I v
YR T W T 7
TF-IT TATHT WY HHITT 7 77 ATER
§? v @ g¥ ww 9x gut sfee
v wfgy o fis wdw wmafaa) Y
fwiw §F @l a™ w0
i wrfaa) w1 qurgar aar w7 g
w14 ¥ $iftrw &y v &) wivw ardf
A T 7T qrET o wrAAiaar gfee
N, 37 Forar i fsoe 3 oo
2 F gdm wF w1 W T gu
=T A 9T whw wrafaay @ € sge
I¥fgaTe TAmgr 1 & gwar ¢ fie
I e # g q@ ¥ w5 fer av
"ol §), dfeT ser % AT aTeew
2, qF @) 7§ A o A g B, w9
T THAICEEI N =™
¥ 7l wgd s RA OF T—uT
7 9™ ¥ 509 Fr—N A TR
| & Y ~AqT W I ¥ W 7
A ¥ WA R M TAF A
aga Y $9 71X LreA W, A WTT AT
WOAT LA w7 ST AT HT qHA
g/ #unwarg fFgmam & I
FIE ¥ 78 0% € efaaa &,
wifafwrdwa ¢ F SE9 2@ Wng
AT AW WAL WA § AT Tim
wred)y AT § e fear, wafe g
¥ § FwTwATY T @ F 0w
qrEdy # FART wTT FL AT ¢ WX
2y Ry ¥ uwemRm T of
aFaT &

AR e oY gt A @ Fawfawr
7 & f aveeta w1 fors fgar )
I & yarfeoe @t o @Y HeR
T € ¥ T, A @ wwwen g
i w3 #Y fog® T AT Faw@
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[ﬂo eerfie ﬁ!]

& mfr & "wrwaTe g wR ¥ fog
Fori——anfir feet Wix yent ST aw 7
T att gy & wif fer qar—a
IN T wewT oA o fr wIT i
Rurw §1 o wrd ¢ B xw Aw
7T o} o el wewr 31 W@ o
o W wg @ Fw @ € wk oo
hﬂwﬂw‘mt:ﬁw
dur st §1 W T WY ¥w A
N ¥ yEw W gU F R § fag, N
fir dw & vt g & fag g I R,
wrdr ey atrgr A feqg o &,
Y wg e Y wevay @ Foreen fis ol
fram it awgR N T wTOER
77 wfT WA & fag afdtv gx wqur O
¢

= NP R g O alft @ wT A
farm figar 1 s s Y fo AR v
Qe wY x@ A1y &7 oy § v Y fw oo
& g & feam W wage &
*E ot Bt DA wriwd § g
R & fog ot ot g ¥ Fox wf
freear 41 @ wwar & f5 e T
g et Forerar f Foord @ Fprerar
¥, framt Wi 7t aF 7 g qrar
g, ¥ 3w Y g € ifaw s
wifge | 3 &Y ag o wrET § fe we
& ¥y At g2 & i ot 2 wE, A
w=ur &, Wit wre feam o aage
gz g, &t T ed tw dw § s
¥ ¥9¢ ¥ e 7 EfY, W F ™y
®1 ®Y§ wrzr T grm

# ag wd sevargat§ fe e
® T &Y @ F |EET @I vR
wr o ww off frefr) o geow
IR ag fieat e aet 6 d sy oy
i fear §, goerc A s ¥ fag sw e
Iure Wi 1 W oW ¥ I qww

88 NOVEMBER 108  (Amendment) Bl 45,

wger § fe wr felt 3@ iy W
yarrr @ w€ §, fow Y gaok
¥ ¥37 we WY & urar or weww &)
Shri Mahasty (Dhenkanal): Pro-
bably I have not been correctly under-
stood. What I said was that here
there were two loans granted by the
World Bank to these two private con-
cerns. The Government of India have
stood guaraniee for these loans. In
that way, the Government’s resources
have been pledged for the sake of
these two business houses which have
contributed liberally to the party
funds. That was the point I made.
If he answers it, I will be very happy.

o Tofte fag : A WY wTT
T8 7 T o § | 97 O qw o
@I ¥ yrEaw ATy | I W
Taaw g8 & fr 7 weafal v ==
& ¥ wat faar mar §, 3% #
2w A T T WY 9K AW A
W 7 Jaa 6L 27 ® A9+
A7 famr | @ v aTw ¢ e ww
fradakfra froid, sy A d
%Y fafas grew gamd sETy ¥ 937 X
fadft qu? @A A& o T wwA )
I9 FTI9 ¥ FTEET T WK ARG
FWT (@ A 7 @ @O A W
e ot wgelt ok qEl &=
W & B WZA & 7@ FWO
FTCATAT §Y A7, A gW fr g9 haar
FOTT | IEHT e o 0 TR, W
wriequw  faur @y, g W @aem
oM iskgmeagd ? gw
wifec dw & qwRmEd § | S0 X gAY
T A ECANE 1 g AXF qw W q
farft ik ®Y & amer of foreram ), @
a7 AE AW F wff wrdy | Wigw d,
TEORE QAN AT § 1 I @
# ¥ wrofa fewr € oft ) ¥
Ay Rtttz agd fs
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quT A RERT T COET SAT AT o7
R ot arew wfY fi fiedt @ wive ardt
wretfr A ar Ay, dfer o=
A w1 fir o e ewar 0w 9T 7 W
sk wrer ®7aT FTEE O1dE A wiRw Ay
fear 1 7 AT & @@ qw ®Q¥ F@qT
faar war | e gaTa sqAT A WA
qq €, W fag wswlt & ok W
Tt fearar, e fad sy
e ¥ 1§ ag swd W wEEer
g f& dar W woer w1 wia faegw
&% § | W gady qrfeat &1 fgama
T ary, AT ar gy wwak @ o
7% arn 74 fF et aw aw § &few
W& qar war § fF rrave s §
o # wegfaee arEl & ¥ T & WL
V~3% OT s9TT gHgT fEar g

Shri Narayanankutty Menon
(Mukandapuram): Where is that

trom?

Yo vorfit fag : TA% A T AW
qeFT g A% § Afww a5 NI 7/ -
ki NErar @I 1 ®
Frargar WY aft g fir g rew g

Shri Narayanankutty Menon: Do not

give to any party.

ﬂomﬁ[: feT ﬁ'ﬂf
s § fs s ot oY fr g wrer
ey et £, A fis 2w o ot &, v
ff 7o to—12 ww & fag?r shwre
F xaar G %y 1 AF) fear & vy
e & & et g e oY & wife
zw oo & fie wegforee oY &Y 1N-2%
AT §IAT T FAC R IHH Fawry
® wEer wrEeT Y At ag wxw A
aemrd | TE T A feagaRfe
#rt % frgra) Y oo qwar § 1 o
T & Wz wrE g wor ¢ e el
qrf % faerdt W daT dwT w0
aew awar § oY ag N et et §

28 NOVEMBER 1088

(Amendment) Bill e

JaeT Ty g § e far srvafiedt wr
forss S graw & fiwat v € it faerid
R g wgr war § fir I o e
gw fegr § @t fie ey el 8,
T ¥ frar weafaa) w gAd qTerd
wfewre ¥ wx forar & 1 q@ aog Ay e
0 & o W v o fedt o
wwr AT it Y war qrw Y ewT
2 1 ot ey Y gad W qEroer g
Y gy A & waw o Tl wrfr

T gAY A ¥ R ot @™
¥ wifyw  gfogra ®) 29T o A @
w7 i o7 a9t F gaF W F WL
gRraTdy g i@ wR
dxat frar §, €9 a2 & faer feur
gart Wi 7 goeatg ¥t Foe st /e
fear g 13 ot <& qgAT =g | ¥
gt a% W& W & I wrw frer §
fr fergear & vt fggearr o oY
aiferariz § ag fafodads & ST agy
srat fagary At S & | Tg IT AT
ot sfgeare st & forpar wfasere
fego ¥ A fafi &1 & wwar g
s g & wareme #r wr o forw Y
siey woft gy wg d¥ ot waTe onfgw w%
qFar § | TawarE 3 WY $g T & TEd
¥ oY arg gary WL WY IHeE Wy € Ay
IR oz & AR A I qwE A
it IaF 3 87 A wEY | o ane et
# (@@ v Wt § = oy wgT TR
&7 ¥ 1 gad fody w1 s Qe AR 4
qoeraTd ¥ g AR F vy 7 §, et
oo STEw WY gAIX AR H Wt aw g,
T frgerr W andr ofzal ¥
X & wqr 0 § —AGT TVET TR
T & Ewdt ¢ W AP o I
[T Y X § —FER T ATeT A
e Y Frdewr o wrget f e el
ofrea & ar?: F o wraely T § wy sl
T At Pfafees e ¥ § §y awdt
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[Yo Ty fay]

§ D af Sk Ak & ag wfgesad
T EEATTEY WA § 1 o ATE WY w1y
T ¢ fr owfifewr  ofewt &%
wlt § | I O aft ATw g wwar
& fis ey B wrrorel & e § st e
o ¥ ¥ Wi &, v ag ¥ ¥ T
dm ¥g & wQ@ § e Tere
w17 v § warfe | afer @ awr
® #Y Tor Y § TEY I W AT
w1 qar ww woar § fy worifee afeay
N worT % adeT W ERT ¢ 1 ag A
g% wgl & 1 & oW awr F o
wgm g wife & arrn § fs 9g
¢ .2 @ e o e g
o dur QRATE  EWIY  ®TH AEET
wreht ft & wear Wi w1 g gwar
TEIA @ W Y AATT WY qd
# o =TT ArT P InfieETT At F
w7 fieg § O dwar st ofr ot arar
w¥ feqd arq arer IufiTard WY e
¥ ol varer § 1 Y W@ AR F A7 agn
aredt off Y T vare Wl YR R
gl | ATy wEwiy ofr Y e wgT Ay
ey e WTE W I ag wg &y
gawar § fie 3¢ wgdr @t wfgd o,
qg ITHT FW AT\

# o W ggat g e wogw
frg®r wareg @ & sfagre M AW g
et w2 fis 3w & wnfaw @i #Y ot
ag & fog g goerd swfar g
WA w7 e gY T § S I g
g 1o ag & 99 fawe & 9T 93 W
T g o fe gy g€ Ay af @ o
O gwar § fs <a® a X giw WX

oy W Afi g W< ag o T X
€T W[ qEaEr gEl qEt ®

28 NOVEMBER 1988 _

(Amendment) Bill 1950

oY w3 § W § Sfadforr 2w ¢F
owar Satifew | gk oy dw F oY
e v @t wra g yEl
quielt T wY ¥ o g qar Y fw
oF I g wgr T f awdww
It s # Xt o afy warelr § v vt
qriamfr o frew N mar 1 &
wgr g § 6 A Wk sl oft WY
o€ firerr Y g wnfig afer apfr gt
wifgd fir faer qx vy frer e emet &
v Wi § fE wwr e @ W
UMY WY wxw &, W oEn @
frewer & W i ac W oY gw dwr oY
TAW AT @EEE | @ a9
ag AT aATw R Y O § R
TH T TR 0 ¥ W wAT A
FARTAT | T DA AT I ¥ AR
07 | ¥ Thedw F oY X R
fawrs &F oo ¥ $g fw wT WY,
oY qF ¥ AT 7F & W oy w3
wig 1 wegd Wi framl § wod W
wr oY (AR wg@ g Ao w1
wig § | awfaer qrdf ey of
W O & | Frgfree qrdf ardy o ot
wTAE g zwftd’t&!ﬂtﬁma‘@
21 s frar rar &t wre agrg arelt
off & g F ey o o g g
T (AT A A TAAMT WIgT
ATATAFA G | YA Ag=t A FY TweTAT
argar § i orgt 93 aefiverdh & wive
qrét & ®Y€ TR I% NIW A gremd
& g T Wt W §, SO SR g
Ty W W SRR XEw W
QT & ITET qAT o P agh 9T
oy Ty & wE g fieey & faredd
¥ wroft o we wrd §, wqEw A
g & | d qeAT W § fiv ag |
g & 7 v g wgd ¢ i agt v
wrda w1 Arewrer gy 7 A oy ok
ag wigd ¢ fiw agt o Fearat s ot



‘2981 Companies

T ¥vw arer Y AY  wwwn § e ey
o 3T fewmar wr @r  TE R WY
Ty ¥ A a g

ot Wo Wo Wil (WrAyT) : w-
ot vz, A firr sl oY & ot ey
AT g, ¥ Jow gwdw v &
g g E 1

W gz 5 § o e gw agw
¥ oo o, F gy N, 9y Rt
war wgw & 3or€ W off, IAwr v
A T@AT AT E | AR AT ey
st 7o To WY 7 wgft off wTETT WA
¥ foq g9 o O €Y § Fowr & A
¥ # w frare agt T wrge § W
# 7g oifaw woT wigaT ¢ fe o fr

I WY § A€ wgl aF o § v g
% Ik AR T I g A )
TEA g —

“As I was going to submit,
contribution by public companies
in other western countries is not
condemned. I am not aware that
anybody in England or Australia
has condemned such contribu-
tions in their country. In the
United States of America, in some
cases this contribution to party
funds and other organisations
under certain circumstances
in a different background has
been made punishable But I
would submit that in our country
the trade unions by statute are
allowed to collect moncy by sub-
scription. That is allowed. If
there is no immorality there, if
there is no objection there, why
should there be any objection
here?

& ¥aw wow f e o g
fir 2w & Pt o 33 gfaw & I
grg & & A v frr WY e
7z wew wd g fie & fafees
Gvg @ g awdrd ) oA Y § e
wx ATwAT ATw oy arfy ¥ &y 9
7z 716 Ay wg faar smar @ e aee

28 NOVEMBER 1858

(Amendment) BiO 1942

Nafera gea € N e ot O
HTAT AEY & Ay ) i wveqr
o ATH X gATC ETAT wfewr et A
qrrx & faT fqmn, R sy W PR
£ fegx wraza ¢ & wevAT & i
st ® e & fad fear /i sanr
feRa 7 gt ar§ 78w 2w ghrda w1
aw & AT ag wg e g orer ¥ daray
A gt qodfew wfear ghete &
a7 & § YT T 9y AT ST
o afr sz Ay A N A&
aqq 7 ¥ f araz 3 gfrdg & Peanr-
LA FIA AT AN FYT §, IR
¥ argit A aff 2 77 30T WA
T4 fear 1

§ aunar g e oy w3 14wy
T AT 7 759 & A Iy fear &)
1% Fr w1 Y Aefrat & mogEd
T e gAderw §, 9T qF F afy
ATAT WEAT | 7 Y, AT qg weAr
wrear & fe wror war ared g9 W Ay
q1d ¥ ag sraw 0t fore & g fr o
sfogre &, frad g fs ow galdt §,
% 1 ¥ a7 _frang faw gfars g7
ARl AYaaraY ®¢ AT gy, |y arwt
q IWAT Fowd w9 oW A agr & 4 Agr
T 3 1 g fas az AT & o g9R
o grddaT T 1 gwre A Ay
aTea & g we ut 6 oferw ggawT A
7g 78 1 fiw ag T a1 g g A
T ¥ g faar ax fordt g€ $1E @
TEaR FET R R UTIT AT & O
fat g A 81 F o o ¥ aw
AT AT wrgr g fe wfac wrr
fergema & g e fror & swr oy ?
wTor & fiegear & qara fad 3% ¥ Y
AT o7 FwAr | {7 qT T Ay /Ry
3 yaTy W T | F O ey yenfor
a1, u% frwmar g gaTow 91 o)X
gezg wAAt & FwTC T | wfew @7 gw
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‘{Wiiﬂfkﬂﬂﬂ“ﬁﬁ'm%
wdwAY # ot aferh wivg &
SR A Qo gare RY ¥ g
Hfier garer v & qArw w A o
AT W7} LAY AW AT AT gFT
AT FA Frar o7 AN o AT
¥ gz &t 1 ofy N e faw
&7 Afa® |T JIT v 1 WA WY -
WY §fezrer Y awRadw iqf?
T LATX N a57 § A ¥ wAwar g
fie Ty oY vq garaifas wrEre
o oy o, forw & g o pwd wEe
«F a1 g N @ §, FIrorA e
ardnr | x& fad gw o ¥ o7 X
o Y wgr onw  fir g wATAz AW
frar ar ag St A &1 A Ak
ag it Ot wifat wad fag F @iz wrs
wriRg s du d wr A § 7 4%
ey g —

“The present Bill which is
based on these judgments of the
High Courts seeks to amend
section 283(1)(e) of the Com-
panies Act, 1956 so that no con-
tribution in excess of Rs. 5,000
may be made by the Company
without the previous sanction of
the Court.”

graife grar ag wifgd fis Tofas
qifeqt Y ofaw w@d & fag, Tafifs
qifeqt & g T &, wefaw
qifeqt M 7 FX, freR ¥ ga &1 Tod
¥ g, A% a1 & fad faasy ammar
g fis ¥ & Pfafors $Regmr g
i €t fad v gfae & fad o
o & dar ¥ §, TS ¥ 1A §, Aw-
woY & AT §, I AT FAX oA f
HT WIfgd | OF OF T, OF OF ST
MTTF CHRTIT T FTF W I7®
arRd mfei Aer o A § o dfew

(Amendment) Bill 1984

wifere vt qve § fr goamderd F w
¥R Tw Wi war & fear g 7 2
ry wg & fr 9@ ¥ qaw § it ew
FOR T foray 1 et gam wrk s
MA car fmamquaige agn
O S et war | qeEeTd fgen
¥ oift o wgt adw feaal &
afeemi Iwy U §, /Ay AT YA
§ T §, g & @ §
agl I wifa gar | qxFT ¥ fgara ¥
wat forar g 7 F wgar f e wre -
#ifaw gfeeir & 7a Wad, smfaw
gfznr ¥ Aaq a1 Afas qfena &
T A Wy gz Gawn Aifad fis s
g AR e ? g8/ s agg F AN
8 fie a1§ o o STUT ¥ W 2TIT FEHY
q g atg ¥ Trer AT F Hrg widyeA
w guwr o § 1 ofewe e
matiz Wit afeard fage Taqqe
AT @ ¥ TG 1 AYgarer qY Trer FgA)
Y o 7L 9 AVwat 96, Ay qgi
ATEY ATk AT 1 voo AN T AWAN
14 T W 7 AT EF T T B 29
T aqifs T ¥waT 4 fs ag 9 aw
Ty srar  faar w4r, IR % THA g
ATE  Bo WIH §fear wiAw FHST Y
faar arqr, 3 wTE o faETY wIGW WA
gY fear mar Wk ¢ AT® o EWTCY
I wIAT vRIY o fear agr | enfaET
g ¥ ®gA ! A quear § f& Wy
waifas faeelt & §r i arfors
faraft & ar wifew faeft &, W@
g qrdt &Y ar i€ Wi o 3, 5
TYET 3 ¥ A% A AT AT RN &
fis 371 @z forar ary ofe aon
T ITH e F R

<5 fad AT frdew § fr g i
wt o ¥ w1 w7 fagqr g | 7 At
wrge fn oo Qv Qe wTer Wy
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oY w1 AT v o ) 3k o fg
it 7 A< AT Ty awr o wirfw
wcag vt o wifw 9 s wrmge
of g e W §, TR gt F
R § 1wy W wT ) fey-
@ A wfhr ff g Qe g e @
fs agt Wiz e, v g e It
fer gt wfar ot & g o Y
ey AY iy g T o e
e § 1 ¢few o e wg gl A
Fuft ¥7 dr aw W WA @ omeit g,
M A IHF e e omx g 1 qw -
® W geaw §, wfec e
w1 ST a6 § 7 Afe 7 o ofror sy
wrear § fr wzwd 3@ wwnd ) e
Afed | tw wR v wrw TR ® R
I *er e 2 fr onrg feray war B,
ey are wqr gon ? F wa 2w W
TH ATATE | 1R FTT ¥ gy S
w7 7 fear o & 1 e swIw R
At wr @2 7 wiw dREw
#ifad | % FoT wvar, Adaehe &
sifva g, Fo ¥o sframar # gAY
s w0 WY fear @ | qE R
a&f | T Arremgor wat fsgr oy ?
wTfe< ta  graree fior Y we -
TET W1 KT 1 qg N ¥ & fog
1A% T |

Shri Raghunath Singh (Varanasi):
It is only charity; it is not immorality.

sft wowo wwelf : A% wrf Wk &
fis oz AT | e A wET R
oY orsT #%, gx firft @ aer wegars
w2 wewe gwd ¢ s shie
e ifcaw gfrezgua § oY oex
SR ¥ o | W w6 i e
ez v f.fod 1 g am Ty
orcwawr T #ifsd, fawar o o
#fod | AR wror frgel wiaw w3
#t gz e | w9 v K agw ww
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W it 2y Y derdr @, v ety
gt o omd § A 1€ ol ey v B
3 feg ), gowm ), ok g, fow
&, N1gm Y AT wraew g | wed &, W
T B e, IE H @A Tue Farely
w1 uw faurgwrd, W A e
QX §, waw qad @ | A wror w4T
&2 89 teve & ¥ wg Am H AAw R,
1 e¥e ¥ avd o A ¥ qrew 5T
WIRE teye F 2 F wwgE (g Y
T i gy g

# fod waar frdzwr WA wTger
¥ % Wt oo wwrorare e wrgd 8
Y 7 wwrorETy B T ? awrnETy
I FIOET FH AT T QAT WY
99T § A wwToATE % aday ? facer
HIET ¥ o Y w3 3 A
To & o arpe wewt X AeR wwr
A cwro Qo AFT AT A¥ wwy
AT ? g wwA § fie € 3 S vt o
|TT 3 FATT 9T ATES, AT W weA §
& #wra swe darafi g, o
st s 97 @3 &, demw gl 9%
Bidk sy ot o T 1
&9 ®a § Fr wnfa g7 #omm qT ds7
arEl WY, wrETE g7 £33 aey 6 fiy
AT, I WCAA F Q100 wTHRIT -
w1, &Yy wgd § fi g awTer
T8, averH F gt Gy e e
ag Farg qdw aw arw | Afer QeTEA
arT Ay &
15 hrs,

[Sarx BArMAN in the Chair.)

xaferd & wgmr for e e oy 2fed
# or¥ fawrs Y e e g
T seroury arw awTorTT o ATE,
erTfens o a T, agar wrgh , wre
U aret wTT w7 wIfRAT 3¢ WOy
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Wzt § Y FETOrTE ¥ FAT FETAR W, frere S At ST YWY o< R

T a1 oY S § I HTIET I WY, ¥ uw gw e & wTum Reegrer gane

TN T AwT oy werrAry da ¥
&Y ¥ wwar § 1 g e & o fig-
wrlt W ferw ¥, o =¥ amfos
Wt {fer ¥, vk M fee d e
mfe g drr s A warf v § 7
T T & fr gardr o) w € v
o wrf wr £ we & 1 gw afwA §
PR AT R g, 5T FAF 1§49 T
T A e g 1 gw W9 ¥ fAw aiw
iy wgd € | 8w ATed & Tt TRt
TF iy, gW AEX § FIE—ZE] WA,
e wiw § wegarer, A AT Ay
ot farr WY aferat aiw T | W AR
qfwr g At fad @Y wenT & ek
T er geT 7 T FH W
& | gafaa sy T, w9 ¥ afy s
2 & g mmrrem A wor€ gRi /I
W1 fT ard Yo W wTIe G
ITHT TH,FTG KT | AL W1 AT HT
ATE WTE BT T Y 1 gUT FAAT FAAY
e g Ik fgmra ¥wg @ &
fe oy 7g 3f ¥ 7@ FFT wRUW
Q2 A aret Y 72 Fi | gw g
WA SN uw o ¥ vy @ a9g ¥
fede T T, fow ald® § v gk W
off 9 & fediw frar fir g womree Y
8, O T &1 g g Fe e wwd wfvw
g wn ¥ g sfgre § O gt
frd 7§t §, g g gt o ch
7@ &, WY & g gt w7 Ty @
¢t wiad s A fegem &
& w5 %Y I FiF guT AT Ay oft A
ol & A ¢, WIw STHAR AT
W § @ WA A, g R,
N egng arwd§ s ¥
g1 ¥ WIT GET A4 T G | T

iy wed §, wQ fasmg wd o &
T W e o fafre § fiw
gfirg ¥ v wf o @ W
farvamer sford g ST e ol v
T g ¥ WY T oY ot WY
«fear gt &, W Wiy wgd § e
N ¥y wlrar o, &Y @ AT "
AT AT TR R WA e F v
T @ § IR gyt fear g R
I Pz WY 5@ ¥ 0 femy
T ot qwe wff el 1 @ T &
& wrgen § fe zrer Wl zw wOw
%o widtw W T wrfE ooraT & EnA
wRe w7 w1 17 dfew qw A 3w
AT § o F wrwar g It & wrewt
* arer ) (W 3w Wl § o @ 3w Aty
T A AT ST g

Pandit K. C. Sharma (Hapur): Join
the Congress Party.

Shri Raghunath Singh: That is
always happening in every Party.

_ oo Wo wel "N e o <
¥ g § “same fx e a1
Fgar g 6 wra wa et ®Y gerfed |
aoy & ol e wew gk &, ww-
TR F uwelter gE ) gw wg
WA wT Q@ @Y g 9 gl A
T QTR WU ST I W OATr
Ty & SR W Q| SO o AR
Ry dore F ST Avr @ & & s
Ry F IV A ] R Fgelr
9w & @rFz N dwT qEwR
w R, e [aged i aff W
fasame sifd fie sror dft feafir g oft
¢ wud sivtw o e firet & aed
w6 | widw W w fagil o oy &
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% AW g wraw g wwAr
WX THa gy eqriem g AR
I TG W 97 99 W AT GG
fogrt 1 wyar &7 @ gw  wA
QEAGTT JTAAT FT A AAT T
&1 e ar Az 771 fqar ¥ T Wi
QAT € BT TR

TT XN T Hq1g § 5977 T 4747
FEAT [ AT AT & farr oF G ot fewz
TR ST AN R g AT A R A
ST ®EFTAT &) AvE 0T AT A9
AaffaamygraTa 4o’ I
&% AT 71T §F 9 w731 F9 F AT TOAT
B3 T g7 TEM WP AT
wAT At e fream ar 3BT WA
417 § a1 faare 37

Shr1i P R Patel (Mchsana) Sir, 1
support the Bill The Bill 1 very
«cmple lat no Irmited  company  be
allowed 1o contrioutc morc  than
R+ 5000 10 1 polifical parly and that
too after the papus wn of the court
15 ought and thc amcunt hould be
given 90 davs ajter thr consent 1%
grvan Su waewnar tnie Bill 1s neces
«aryv or not  thit 1 the que Lion to be
con 1dercd  The onlv question will be
whether e wuant peaple s rule in the
country Today thi House of People
sFould .cpre «nt niturally the common
man and :hould reflect the viewpoints
of the poor people 1n this country
More than eighty per cent of the
people are agriculturists and yet we
do not find agriculturists bung repre
sented here Their viewpomnt 1s never
pressed here Even though eighty per
cent of the people of our country are
agriculturists and belong to the rural
areas I do not think we devote one-
hundredth part of the time to the pro-
blems of the agrnculturists and the
rural areas

Why 1s it 567 The only reason 1s
thas the poor people, tommeon people
cannot come to this House It has
become the privitege of the rich people
—rajas, mihariyas and nawabs and
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zamundars and the party financed by
the capitalists of the country—tio stand
agamnst the others They Jare the
ptople with money Is it possible for
the comrnon people to be successful n
any election? Thdt 15 the reason why
in this House the common viewpoint
15 not wwproesented and 1s not pressed
kven though we talk of doing so many
sood things to the common man he is
dgainst us and he has no trust 1n us
I ¢an ~av o frankly

The «oond question will be whether
there will be purity of democracy
We have got demociacy and anybody
coming hcere will claim to represent
the people Even the rajas and the
maharaja, and the mill-owners, even
if they (ome m largc numbers they
would (Jaim to be the representatives
of the people But they come becau
thcv have big hags’ and because of
thh. by paps they can collect votes
The conmon man cannot withstand
thcm Do wie de 1ire thet a common
shoul i be ablc to come to this House?
Da e dc e that mrdinicy agricul-
turists should be able to contest against
in hady and come to this House? Is
it mos ible an the present  cireum-
stimces” Tet us cnnsider

The buggest party wedded to demo
cratv 19 the Congress Pariv— at least
that 1s the claim  of the Congress
Partv I do not come i the wav

An Hon Member But a hollow one

Shri P R Patel But because the
Congress Party 1s supported by the
capitalists of the countiy because it
1s financed by the capitalists of the
couniry what 1s the result? The
result 13 that the Congress 15 gettung
itself far and far away from the
common people, far and far away
from the agrieulturists, because the
common people do know that Con-
gress 1s supported by the capitalists,
financed by the capitalists, and they
lock more to the interests of the
capitalists and the rich people than
the common people
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Sir, I would only quote one example.
We havt put & ceiling or intend to
put a ceiling on the income of agri-
culturists, on income of persons living
on agriculture in rural areas—it may
be Ra. 3,600 or Rs. 4,200 a year. That
forms the big mass of about B0 per
cent, of the population. But we dare
not put a ceiling on the income of the
rest 20 per cent. What is the reason?
We, representing 80 per cent. of the
population, want to put a ceiling on
the annual income of the agricul-
turists, but we do not want to put
any celling on the income of others.
Why? It is because we are financed
by those persons whose interests we
want to safeguard; otherwise they
would not finance us. 1 will give you
another case. We have put a ceiling
on land only. We have given by law
proprietory rights in the land to a
tenant. Do we want to give that
right to tenants living in houses in the
citiesT No. We cannot do it because
we are financed by these people.

Therefore, finance is bad from all
respects. I would submit that the
Congress may consider that instead of
getting finance from the big moneyed
persons they should rather go from
man to man and collect pies, annas or
a rupee. That way the Congress
would be more powerful and more
trusted than they are today. But they
will not do it, that is the trouble. If
they are able to get Rs. 10 lakhs from
ene man and Rs. 15 lakhs from
another man, why should they go
from place to place? And, when they
have to go from man to man, naturally
they have to bow down and under-
stand the wishes of the common
people,

Now, because of money given by
the capitalists, what is the result
today? We do say that it is the
people’s rule. But I fail to see any
people’s rule in the country. There is
the capitalists’ rule. Birlas and so
many cther ‘Birlas’ rule over the coun-
try. People may say that Pandit
Jawaharlal Nehru has full authority,
but his Government is under the
thumb of so many ‘Birlas’ in the coun-
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try. That, Sir, rather dictates
policy internally and externally.
wish that there should be a check on
political parties getting a single
farthing from the capitalists, from the
campanies or from the firms.

Some days back I read in the news-
papers that Dalmia was bold enough
to say that he contributed lakhs to the
Congress fund,. Mundhra also said
that he contributed lakhs to the Con-
gress fund. These people do con-
tribute large amounts to the Congress
fund. Are they not intelligent enough
to understand their own interests? Do
they contribute for no purpose? Why
do they not give a pie to a beggar in
the street and give lakhs to the Con-
gress Party? If the Congress Party
be not in power, would anybody think
or imagine that these people would
contribute a single farthing to the
Congress? Sir, the contribution has
two purposes. One is just to be in
favour of the ruling party. Is it not
corruption? I say, expecting favour
from the ruling party is nothing but
bribing the ruling party. And, the
charge also comes from that side that
the Communists have got contribu-
tions. I do not know why capitalists
are contributing funds to the Com-
munist Party; perhaps, it may be for
the nuisance wvalue. In our country
we do find that some people contribute
money to get favour and some people
contribute money just to see that they
are pnot harassed. These are the two
things which make people to contri-
bute, I feel that the capitalists of this
country contribute to Congress fund
only wifh one view, and that is to get
themselves acquainted with the Minis-
ters, with the Congress bosses and
thereby gain their points. And they
do gain their points. Then, Sir, they
contribute to the Communists or some
other political party. Well, there also
they gain their points. That is just to
save themselves from harassment, any
trouble or any strike. Therefore, con-
tribution is bad for all purposes,

1 would say that no political party
should be allowed to get any money
from any firm registered under the
Partnership Act or a limited company

-
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either small or big. 1 think that would
make our democracy pure democracy
and make this House a really repre-
sentative House of the common masses.
Otherwise, Sir, we might claim that
we represent the people, but the people
do believe that we speak out some-
thing, we do not express their view
points, we express our own view
points and serve our own purpose.

Shri D. C. Sharma (Gurdaspur):
Mr. Chairman, 8ir, I have listened
with a great deal of interest......

Mr, Chairman: 1 would like to have
some idea about the allotment of time.
The hon. Minister wants to have 20 to
25 minutes. Certainly the Mover also
will take 3 to 10 minutes for his reply.

Shri Makanty: 15 to 20 minutes.

Mr. Chairman: That leaves only 20
minutes. Therefore, hon. Members
should not take more than 10 minutes.
I shall try to accommodate two or
three hon, Members,

Shri Easwara Iyer (Trivandrum):
Nobody from our side has spoken.

Mr. Chairman: Shri 8. M. Banerjee
laas spoken.

Shri Easwara Iyer: He is not 1n our
group.

Shri Braj Raj Singh (Firozabad):
Will it not be possible to extend the
time. This 13 a very important Bill.

Mr. Chalrman: It has been fixed by
the Committee.

S8hri Braj Raj S8ingh: Of course, but
the House has got over-riding powers.

Mr. Chairman: I am afraid it is not
within my discretion.

Shri Sinkasan Singh (Gorakhpur):
This is a Bill which requires a very
shorough discussion. More time may
be allowed. You can take the view
of the House., Let somebody move
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that the time be extended and if it is
extended, I think many mord Members
may be able to take part and express
their opmion freely.

Shri D. C. Sharma: Let the hon.
Member himself move.

Shri Sinkasan Singh: I formally
move that the time allotted for this
Bill be extended.

Tne Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
This is the second time that this matter
is being discussed in this House during
the course of the year, Shri Naushir
Bharucha had once moved such a Bill
and a lot of time was taken over that
Bill. This is the second time that this
Bill comes in. I think Shri Mahanty
has said that this is a similar Bill as
Shri Naushir Bharucha's. I can guete
his words from his speech if he likes.
I can quote a sentence from his speech.

Bhri Mahanty: 1 would like you to
quote where it was said.

Mr. Chairman: All these factors
have been taken into consideration by
the Committee—the importance, etc.
After that, if every time we change the
time, it will not really be fair to the
Members who have tabled other Bills
and which have to be moved. They
will certainly object to the extension
of time. Simply by a mejority, if the
House extends the time, then the other
Bills which are to come next will just
remeain there, That is another
difficulty.

Shri Sinhasan Singh: I have moved
the motion. Let that motion be put
to the House.

Shri Sonavame (Sholapur—Reserv-
ed—Sch. Castes): We are not in favour
of extending the time.

Mr. Chairman: The hon. Members
should consider all these factors and
difficulties. I think 1 can extend the
time, say, by about 20 minutes.
I do not think I can extend it in
a way that the rights of other
bers in regard to the remaining
are taken away.

Eigy
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Shri Bra) Baj Singh:
extended by half an hour,

It may be

Pandit K. C. Sharma: Extend it by
half an hour.

Mr. Chairman: 1 extend it by
25 minutes. The only thing is that I
do not like the right of the other
Members being taken away by the
Housc.

Shri Easwara Iyer: That is not in
anyway taken away. Those Bills will
come the next day, because the ballot
has bren taken. Or, pcrhaps no ballot
is necessary.

Mr. Chairman: They come in again
for the ballot, if they are not moved.
Anyway, I have called upon Shri D. C.
Sharma. I would request the hon.
Members 1o be as brief as possible..

Shri D, . Sharma: Sir, I have
histened to the specches of the hon.
Members with a great deal of interest
and somelimes with aespect. But 1
anm afraid that instead of discusming
the merits of this Bill they have tried
1o disvuss the merits and demerits of
the Congress orgamzation. It 15 a
strange thing I feel very unhappy
about it. The Congress organization
stunds a» »0lid, as monumental and as
massivie as before. 1 can assure my
{riends that the donation of somebody
here and the donation of somecbody
there cannol affect the ideology or the
basic structure of the Congress. There-
forc, those persons who have expres-
=ed any doubts about the integrity of
the Congress because of some dona-
tion here and there are utterly mis-
taken Their approach is utterly
wrong and unwarranted by facts,
unwarranted by the kind of work that
the Congress has done and unjustified
by what national service it has render-
ed all these years.

It has been said that the socialist
pattern of society is not being imple-
mented. It is utterly wrong. 1 ask
the House to remember that we on
the floor of this House have passed
the Wealth-tax Bill, the Xxcess Profits
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Tax Bill, and the Expenditure-tax
Bill. From whom has the impulse for
these Biils come? From my friends
who talk about Maha Bharat without
knowing what Maha Bharat is? They
talk about the difficulties which the
Congress faces without knowing what
the difficulties are. Who have brought
forward those Bills? [ wish to say that
thanks to the great glory of the Con-
gress those Bills have been passed by
this House with the Congress majority,
and those Bills have done more to take
away the power from theose big busi-
ness people and from the so-called
miihonaires than anything has done.

Shri Braj Raj Singh: Can he tell
me what is the income derived from
the Wealth-tax Bill? e

Shri D. C. Sharma: Talk 15 one
thing. Aclion 15 another. My hon.
friends over there are the Rustoms of
talk, but we are the giants of action,
and those measutes are due 1o our
action, I was submitting very respect-
fully that we have done everyvthing
to take away the power of money
from those persons We are going to
have grain trade vested in the State
Trading Corporation. Who has done
1it?  Is this idea taken from somebody
other than the Congress?

Shri Braj Raj Singh: Wc have been
pleading for it till now.

Shri D. C. Sharma: You have been
pleading for the Heavens to fall, but
the Heavens have not fallen. That is
the difficulty. You go on pleading
without the power to implement any-
thing. Therefore, whenever anything
happens you say, “We have done it”
1 say you are the Rustoms of talk,
while we are the poor persons who
implement good schemes.

1 was submitting very respectfully
that by the legislation that we have
passed, we have taken away much
from the wealthy persons. By our
State Trading Corporation we are now
engaging ourselves in the trade in
grains. Again, we have done so0 many
things by means of which- we have
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tried to give the common man a new
hope, & new joy and a new vision and
a-new India in which he can live and
work freely and happily.

Now, in spite of all this, I hear these
persons talk about the Congress
ideology and other things without
knowing what all those things are
about. They talk about the prestige
of the Congress: “Oh, the prestige of
the Congress is going down”. 1 ask
one guestion. I take it for the sake
of argument that the prestige of the
Congress is going down. But then I
ask, “Whose prestige is going up™?
Point out any national party whose
prestige 1s going up. I think the pres-
tige of al) the parties is going down.
So we are all co-partners, if our pres-
tige is going down. But I can assure
You, my friends,—I submit it respect-
fully—that the prestige of the Con-
gress is going up, while the prestige
of those persons is not as it should be
in spite of the fact that they do all
kinds of things to build up ther
prestige. Prestige 1s not built up in a
day. Prestige 1s not built up by
speeches  Prestige is  built up by
good work. by good faith, by good
deeds and by good actions, and my
hon. friends over there may feel in
their heart of hearts that what I am
saying 1s correct, in spite of what they
say

I can assurc you that the prestige
of the Congress has not suffered any
diminution. Every political party has
its ups and downs in life as do human
beings. Therefore, you cannot judge
by solitary things whether the prestige
of a party is up or down. 1 think we
stand as well as before, and I would
say to my friends over there, that
they should wait and see when the
next clections come, then those friends
who think they are now faring well,
fare as well as they have been faring
in the past elections. It is not a ques-
tion of the Congress Party, but it is a
question of the merits of the Bill. If
Shri Surendra Mahanty had said “Do
not give any donations to any political
party and all donations are bad”, I
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would bave been the first man to sup-
port him. If donations are bad, they
are bad whether they are to the extent
of Rs. 5000 or Rs. 25,000. If he had said
that no donations should be given to
any political party for its funds from
any business house or other limited
concerns, I would say that he had done
some good for the country. But I
cannot understand the logic of it
Corruption is corruption, whether it is
interpreted in terms of rupee, anna or
pie or in terms of Rs. 5,000 or
Rs 25,000.

Shri Mahanty is a very good friend
of mine, but I think he has over-shot
the mark in the wrong direction. 1
would have supported him if he had
said that no donations should be given
at all, but he brings forward a half
measure and says that upto Rs. 5,000
donations can be given, so that small
parties may also get some donation.
It is mare in the interest of small
parties.

Shri Braj Raj Singh: Let the big
party come forward with the assur-
ance Lhey would not accept any
donation.

Shri D. C., Sharma: Corruption is
corruption; you cannot have it half
way. You say, Rs. 5,000 is all right.

Shri Mahanty: 1f the Congress
Party gives an assurance that they
will lose no time in bringing forward
a measure banning donations whatever
be the amount, I am prepared to with-
draw the Bijll.

Shri D. C. Sharma: Mr, Mahanty
thinks I am the Congress Party. I am
a very humble member of the Con-
gress Party. But I am saying that if
you have brought forward banning
donations to political parties altogether,
I would have supported you. So,
considering it on its merits, this Bill
is bad. It is bad in intention.

Then, we have to understand that the
content of a political party hag changed
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beyond recognition. Its scope has
widened and now a political party is
also a welfare agent. You know some
of the political organisations have so
much of work to their credit. They
look after young men and women; they
do social work and so on. .All these
things are now within the purview of
a political party. So, since a political
party has to do this social, economic
and other work, to say that you should
not give it money is the biggest wrong
that can be done, because the context
and scope of a political party have
changed entirely in free India.

There is another thing also. I think
that my friends are up-to-date in their
knowledge and they know that now in
free India we have donations in terms
of physical and manual labour, dona-
tions in terms of time and other things.
So, if you think donations in terms of
money are bad, I think you will have
to ban all other donations, because
ultimately all these donations can be
evaluated in terms of rupees, annas
and pies, If I give you free labour, is
it not a kind of money?

So, I would say that the Bill as it
has come forward shows a mentality
which is out-dated. It does not show
any awareness of what we have done
during the last 11 years. It does not
show what is happening in the matter
of social context and other things. So,
I would request Shri Mahanty, who is
-one of the most reasonable men I have
come across, to withdraw this Bill,
because I should say it is not proper in
the context of free India. I am sure
he will respond to my appeal, because
he is my sincere friend.

Shri Easwara Iyer: Mr. Chairman, I
would have certainly welcomed a Bill
which would prohibit the contribution
to political parties from company
funds, as my friend, Shri Sharma, said
he would also welcome it if it banned
donations altogether, Finding that
this Bill is not finding acceptance so
far, I would certainly say that we have
10 examine it in a more rational way.
*The question is not as to whether there
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will be corruption or the company will
be looking forward to favours from
the party in power and so on. Here
iz a question where public limited
companies’ funds are sought to be uti-
lised for political parties by way of
contribution.

The very term ‘public limited com-
pany’ means the funds belong to the
public or the shareholders. Share-
holders may have different political
convictions. It may be the case that a
vast majority of the shareholders may
have a leaning towards a particular
party and there may be a minority
who feel strongly against it. If the
directors are invested with powers
whereby they can divert a substantial
portion of the company's funds for
political ends, the voice of the minority
is drowned Why should the funds
belonging to the minority also, which
is 1n the hands of the directors of a
limited company as trustees of the
shareholders, be diverted against their
conviction? This is a matter that this
House should consider.

There is another aspect of the matter
which has been well put forward by
Shri Mahanty and I would not elabo-
rate it. What is it that impels the
directors to give contribution to poli-
tical parties? It is not certainly out of
charity or because they like the faces
of the members of that political party
and certainly not for investment. Here
13 & case that they at least expect a sort
of quid pro quo from the political
parties, which they believe will come
into power.

Shri Narayanankutty Menon: That
is also investment.

Shri Easwara Iyer: I do not want te
quote any instances. If you look at
the case that went up to the Calcutta
High Court, the case of Indian Iron
and Steel Company the words are that
“for the more economic and efficient
management of the company”, they
want to make a contribution. If you
want to amend the memorandum of
association of a public limited com-
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pany, you will have to apply for sanc-
tion of the court and sanction can be
given grounds enume-
rated in section 17 of the Companies
Act. the company which wanted
con te liberally to the Congress
funds wanted to give some ground on
which this liberal contribution could
be made, namely, more efficient and
economic management, From where
does this efficiency come if they con-

ent can be had if funds are
cgtﬂbuted to the Congress Party! It
is done because the companies believe
that if the Congress party continues to
be in power, they may get some favour
or other—I do not want to use any
adjectives here—from that party.
Instances are gquoted by my hon.
friend, Shri Mahanty, and I do not
wish to repeat them. RBut coming to
brass tacks, it is nothing but bribery.
Of course, the existing law in the
State does not define bribery, But the
concept of bribery can be extended to
the case of contribution by a company
to a political party. But certainly if
you take the moral concept of it, if the
real basis of those contributions is
analysed to the fullest extent, we find
it is nothing other than bribery. Why
do wyou say it is corruption? Why
should a company which is having
large resources and doing good
business seek to contribute funds to a
ruling party? It is nothing other than
a case of bribery in the ultimate
analysis

The question has to be examined
impartially and not from the point of
view whether the contribution is made
to the Congress party or the Commu-
nist party. I find some persons from
the other side saying that the Com-
munist party have also taken contribu-
tions in the State of Kerala The
question is whether contribution is bad
and 1llegal or not. I am not saying that
it should not be done by one party but
can be done by another party. That
is why I say: let us prohibit once and
for all contributions made to political
parties from funds belonging to public
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amited companies. It is no answer
saying: you can also take fuftds, We
will have to examine the question as
to how far it is conducive to the
standards of public morality and
administration to take contributions
from public limited companies for poli-
tical purposes and whether this prin-
ciple of democracy can be kept reason-
ably pure and unsullied if we take
funds from businessmen, industries and
companies which have always to apply
for export permits or for loans or fur-
ther favours from the Government, We
talk of equality. We say that we have
laid down equality before the law and
equal protection of the law ip our
Constitution Now suppose two or
three businessmen apply for some
favour from the Government m the
nature of a loan. If, fortunately or
unfortunately, the favour of loan
without interest falls on Indian Iron
and Steel Company or Tatas, which
have contributed liberally to the funds
of the party in power, certainly it will
not be in any way wrong for the other
businessmen who have also applied
and who are standing on equal footing
with Tatas and Indian Iron to say that
the loan has been granted to them
because they have contributed to the
party funds. So, there will be a rush
and more and more companies will
amend their memoranda of association
in order to contribute to the funds of
the political parties. So, when we talk
about this equality, is not there at least
some case for these businessmen who
have not been contributing but who
are on all fours with the other busi-
nessmen to say that they have been
discriminated against? I would say
that equality before the law should
not only be declared as we find in the
Constitution but must be there in its
practical administration also. Equality
must appear to be done by the party
In power or the Government in power.

If that has to be done, my respectful
submission before the House is that
there should not be any room for any
company or any public concern te
give money to any political party on
the pretext that they are only giving a
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mere contribution or charity. I do not
want to expatiate or deal at length
with all the possibilities of dangers,
but I would conclude by administering
a sort of warning about the dangers if
these potentialities are allowed to
develop. Today it may be that my
friends on the other side are the ruling
party. But it may quite happen that
the situation has become different.
Then they will feel that the situation
has become out of control because
companies and industrialists would be
coming forward in large numbers for
loans and favours. Then only will they
open their eyes to the situation and
then they will start a hue and ery.  So,
1 would say, let it not be too late
before we control the entire danger.
Let us see that such practices as con-
tributions, charitable contributions, by
publie limited companies to party funds
are stopped. If we allow this to con-
tinue what is it that prevents banks
from giving contributions. Public
funds cannot be allowed to be utilized
in this manner So, my respectful
submission before the House 18 that
this danger may be taken note of, and
at least Shri Mahanty's Bill, which
restricts the evil to the extent of at
least Rs. 5,000 may be accepted. I
would always welcome the entire pro-
hibition of such contributions. I have
already made it quite clear. I am not
supporting the Bill on the ground that
it is only Rs, 5,000 but I am supporting
it because there is no other possible
way, because the other scheme does not
find acceptance from the majority on
the other side.
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My, Chairman: Shri Jaganatha Rae.
He tan take ten minutes,

Shri Jaganatha Rao (Koraput): My
good friend Shri Mahanty seeks to
ban public companies from making
contributions to political parties;
secandly, he wants to put a limit on
such contmbutions up to Rs. §,000.

In his speech while introducing the
Bill, he said that he did not want to
put a complete ban on donations
becyuse political parties had to depend
on donations, but that that should not
be to such an extent as to make any
party or group of individuals returned
on a party ticket obliged to implement
a certain line of policy contrary to
popular interests. I am not able to
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appreciate principle behind this
Bill If my hon. friend wants to build
up a code of political ethics and public
morality, what is the reason or the
prnciple in saying that up to Rs. 5,000
it is quite moral and in excess of 1it,
it becomes immoral?

Bhrli Mahanty: | am prepared to
withdraw this Bill if an assurance is
given on the floor of the House....

Mr. Chairman: He has said it before.
He should not repeat it.

Bhri Jaganatha Rao: I am a Member
of this House just as you are. We are
not here to give assurances. I am only
commenting on the Bill which you
have brought forward

Even in England which 1s the home-
land of democracy, there is no such
law which prohibits contributions to
pohitical parties. In no other country
of the Commonwealth 1s there any law
which prohibits such contributions.
What 13 wrong if a contribution 1s
made by a public limited company, or
for the matter of that, by a private
limited company, a partnership, &
trade union or by individuals in sup-
port of a particular political party or a
candidate put up by a particular poli-
tical party? Simply because a contri-
bution is made, can it be said that the
policy of the Government will be
influenced by it? Are there any
strings attached to such contributions?
Has any of the hon. Members opposite
pointed out that the party in power
which received contributions from the
public companies has ever deviated
from its declared policy to any extent?
Has the industrial policy in any way
been affected? Was any undue favour
shown to any of the companies which
made contributions? How do my
friends explain the taxation policy of
the Government of India? What about
the nationalisation policy of the
Govemment?

So, to say that merely because a
contribution is made by a public com-
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or by an individual or an asso-
ciation of individuals, the policy of the
Government would be deflected and
the springs of democracy are sullied
1s something which I fail to under-
stand. On the other hand, I would go
to the length of saying that every per-
gsor who contributes voluntarily fur-
thers democracy in this country. It is
opén to a company or an individual to
support any candidate or party if the
elgction manifesto or if the principles
on which the party stands appeal to
hm I do not know how it can be
argued that the springs of democracy
would be sullied and that the people
at large would not get the benefit from
the Government.

fn Amcrica there are two Acts
which prohibit donations by public
compantes, but their scope is very
Lmuted. Ome is the Anti-lobbying
Act. It only requires that where a
donation of 500 dollars or more 1s
mode, i1t should be reported to the
Clerk of the House Failure to do so
wotld entail punizhment. The other
1s the Federal Coirupt Practices  Act
of 1928, which also serves a very
limited purpose. There 1s no other
law which prohibits donations by
companies or by any private limited
company or a partnership to make a
donation to any political party of its
chowce. So, to extend the principle
of morality to these donations which
cannot come withm the definition of
bribery or a corrupt practice or any
other offence under the Indian Penal
Code can be assailed on this ground,

1f my hon. friend wants to build up
a code of political ethics, there can-
not be half way. A man or woman
who wants to be chaste has to be
chaste throughout. Even a single
lapse from virtue is bad. How can
my hon. friend justify a donation of
up to Rs. 5,000 as being legal, but say
jt it is Rs. 5,001 it becomes immoral.
To say on this ground that the dona-
tigns of these companies should be
limited to Rs, 5,000, I am afraid, does
not stand to remson.
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This guestion came up before the
Companies Act Amendment Commit-
tee. it went fully into this question.
With your permission I shall quote
*what 1t says on page 112:

*The position as it stands today
may thus be stated. If contribu-
tions to the funds of political par--
ties are covered by the objects as
specified 1 the memorandum, or
if not so directly covered, f{all
within the category of transac-
tions cunducive or incidental to
the profitable working of the com-
pany, it would be open to the
board of directors te contribute
any amount to the fund< of polti-
cal  parties not exceeding
Re 25000 or § per cent of the
averape annual net profits of the
“mmpany  wluchever  is greater
This pecuniary I:mit of contribu- |
f.ons mav be exceeded only with
the con.ent of the general meoet-
g in the case of a public com-
pany or a private company wheeh
is a ~ubsidiarv of a public com-
pany ™

My hon friend Shrm Faswara Iver
sa.el that «ome of the sharchold s
mav npot subsetibe  to the  political
views of the duectors of the company,
Therefore it has been suggested here
that where a contribution 15 made
above the presembed himat, it should
be reforred to the general body meet-
ing. and 1t iz open to the shareholders
in approve or disapprove of the action
of the directors.

It was also said that there is a
strong motive when such contribu-
tions are made by companies. As I
stated carlier, my hon. friends have
not been able to point out that any
company which made any contribution
to the ruling party has derived any
undue advantage from Government.
‘To indulge in such, if I may say so,
loose talk, I am afraid, does not serve
any purpose.

The Companies Act Amendment
(Commitiee has suggested that in
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future where such contributions are
made, it should be immedmtely shown
in the accounts of the company, in its
balance sheet, and should be published
in some newspaper- o that the pub-
e will know about it. So, I respect-
fully wubmil that the views expressed
by the hon. Members opposite that
such contributions should be banned
or onlv allowed to a limit extent de
not stand any scrutiny. This Bill of
mv hon, [riend does not merit any
eonsideration, and 1t has to be thrown
out. -

Shri Satish Chandra: As I said a few
minutes ago, this matter has been
brought for a second ftithe in this
Hous. A few months ago, Shri
Naushir Bharucha moved another Bill
which was fully debated, which had
the same objects and reasont Though
Shri "Mashanty mav dispute it and say
that this 1 not a similar Bill, I fin
e the Statement of Objects  an
Regsens o' the  iwa Bills that even
some of the sentences  are common
Amvw iy, without taking up that ques-
tion anv further. T would like to say
that the trend of the  epoocher that
hive hewn  delimed  in this House
over this Bill or over the previou. Bill
o1 m connection with a similar Bill
in the other House of Parliament, goes
to ~how that thi. subjecct matter is
hewneg utilised 1o the fullest extent to
east all sorts of usper<ions on  the
Government  as f Governmoent has
contrived to enact a law for its own
benefit, and to give a picture to the
country which, to my mind, appears
to be 1n the spirit of unleaching a cold
war.

The facts are clear. In the Com-
panies Act of 1913 there was no clause
at all to eurb donations or contribu-
tions by companies to political par-
ties. Every company was free to do-
nate to any extent without any limit
to the funds of any political party. A
different picture is being painted
today as if some liberalisation has
been made in the present Act. That
is not so. In fact, section 298
the present Act was introduced for
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first time (p limit the contributions
which could be made by the public
companies. The proposal of Govern-
ment was, in fact, more modest, but
the Joint Committee and this House
in their wisdom thought it fit to raise
those limits. The fact, however, re-
mains that these new restrictions were
Wrought in for the first time in the
Companies Act.

In this connection, I would respect-
fully submit that a few judgments of
the High Courts of Bombay and Cal-
eutta have been quoted slightly out
of context. According to section 17
of the Companies Act, it is necessary
for & company to go to a High Court
for the amendment of its memorandum
of association, Under this section, two
companies went to the High Courts,
sne at Calcutta and the other at Bom-
bay, to include in their memoranda
«f association a provision to emable
them to make contributions to charit-
able institutions or political parties.

Shri Easwara Iyer: For the more
efficient management. That is what
they have said.

Shri Satishk Chandra: That was
what they might have said, but the
High Courts have not commented on
that. That is what I am coming to.
1 shall point out how the judgments
have been quoted.

The High Courts considered those
applications to be quite valid within
the provisions of the present law;
they allowed those applications, but
some observations were made by them
in that connection.

I would like to read one or two
sentences from what Justice Mukerjee
said in the Calcutta High Court. Some
sentences have been read by hon,
Members, but I want to read one or
two more of his sentences.

After discussing the subject, he saud:

~It is essential that there should
be the fullest publicity to the fact
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The conclusion of the High Court is,
according to me, as I read the judg-
ment of Justice Mukerjee, that all
these contributions should be made
publicly; there should be no secrecy
about them; they should be published
and shown in the accounts of the
companies. The memorandum of asso-
ciation is the creation of the share-
holders of a company. It can be
amended only after a resolution is
passed by the shareholders of the
Company in a pgeneral meeting, and
the High Court is approached to
give effect to that amendment. What
Justice Mulkerjee has said is that the
contributions made by the public
companies should not be treaited as
secret but should be published.

Similarly, though a lot has been
said about the judgments of the Bom-
bay High Court—there were two
judgments—I would like to place the
correct position before the House.
When the matter came up first before
Mr, Justice Tandulkar, he said:

I am not prepared to hold that
the mere power to give donation
or a contribution to a political
party has such a tendency to cor-
rupt political life as to be con-
sidered against public policy™.

This is, again, a judgment of an
eminent Judge of the Bombay High
Court.

Shri Mahanty: This is obiter dictum.
Skri Batish Chandra: I do nast
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w. 1 am quoting word for word
2 his judgment. =

awrl Easwara Iyer: We need not
yw that wisdom.

wri Satish Chandra: There was
ther judgment, of the Division
ch of the Bombay High Court, by
Justice Chagla and Mr. Justice
i, in which they felt rather more
ngly about this matter, But,
n, while concluding their remarks,
r said that the least that Parlia-
it could do is to require a sanction
he court before any large amount
paid by a company to the funds
| political party.

wri Mahanty: That is what I am
ng to do.

kri Satish Chandra: They say:

“It is not for us to legislate, nor
it for us to lay down the
licy”—

y themselves say that jt is not
them to lay down the policy in
matter.

“The policy must be laid down
y Parliament. We thought it our
ity to draw the attention of
arliament to the necessity of
yme remedial measures being
adertaken to control....”

; matter was again examined by
ther eminent retired Judge of the
iras High Court, Shri Viswanatha
stri.

ari Mahanty: In what context? Is
3 Judge or retired Judge?

arl Satish Chandra: Retired Judge.
t is, he has done his full term

1 Judge.

ari Tridid Kumar Chaudhuri
rhampore): How was he called
n to give his opinion on this mat-
After he retired, he is just a
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private person like any other person
but for his experience, .

Shri Satish Chandra: A Committee
presided over by Shri Viswanatha
Shastri has reviewed the entire work-
ing of the Companies Act—in order to
suggest amendments in the light of
the experience guined after the pass-
ing of the new Act. This matter was
also specifically referred to Shri
Viswanatha Shastri, after these judg-
ments were delivered. Now, his
opinion is different. He does not
agree with this opinion and he came
to a conclusion more or less on the
same lines as those of Mr. Justice
Mukerjee and Mr. Justice Tandulkar.
He says that: when such contribu-
tions are made, they should not be kept
secret. He has recommended that as
the law stands, a general resolution of’
the company authorising the board of
directors to contribute to charitable
or other funds in excess of the limit
preacribed by section 203(1) (e) would’
be sufficient and a separate resolution
is not required in respect of eaclt
such contribution; that the prohibition
of contributions to political and party
funds should not appropriately be
considered in isolation under the
Companies Act; that it is not desir-
able to impose on the courts the duty
to decide merits of contributions to-
political parties in each case;

“that full information relating:
to every contribution should, how-
ever, be incorporated in the
accounts and circulated to the
members before the next annual
general meeting so that, if they
so decide, they may give appro-
priate directions to the Board for
future guidance; and

that for this purpose the follow-
ing provision may be adided to:
section 203 of the Act”

His recommendation for amendment:
iz this. The report has been :placed
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on the Table of the House., It is that
every company shall disclose in its
profit and loss account every dona-
tion made by it during the vear of
account to any political party giving
particulars of the amounts given, the
name of the person or persons, asso-
<ciation or party to whom or to which
such donation 15 made,

Now, this recommendation of Shmn
Viswanatha Shastri is before the Gov-
ernment at present. And, we propose
to bring forward a suitable amend-
ftent when a comprehensive company
law Amendment Bill is brought be-
fore this Housc in the near future.

+ An Hon. Member: Prohibiting all
rcontributjons? .

Shri Satish Chandra: It 15 not what
I have said. Shri Mahanty has quoted
the American law on the subject.
There is some inconsistency n his
bringing in that law The American
law- is not company law.

Shri Mahanty: May [ interrupt him
for a moment for better edification?
I had referred to the American legis-
lation, the Ant-Lobbving law It is
not in connection with company law,
What I tried to submit was that there
are other legislations 10 counteract the
evil influences which might emanate
from receiving funds from companics
by political parties. Company law
is irrelevant here

Shri Satish Chandra: I am coming
to that. He has referred to the
American practice—~the American
T.obbying law.

Shri Mahanty: The American law is
not company law.

Shri Satish Chandra: But an
amendment of the Indian Company
law iz an entirely different thing from
the law of America referred to by
him,

. jll'w eleeﬁonl" of various poli-
tital” % including the Congress as
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much as every other politica] party to
which the hon. Members opposite
belong are run with funds. And, I am
quite sure that candidate for candidate
the Congress spends much less than
any other political party.

Shri Easwara Iyer: No.

Shri Awasthi: This Congress spends
a Jot.

An Hon. Member: Let us know
what the Congress spends on elections.

Shri Satish Chandra: Hon. friends
opposile might dispute fhe fact. But,
those of us who have had the experi-
ence of fighing against candidates of
other political parties do know to our
own cost as to how much Toney is
thrown into the elections. From where
il comes, how it comes and how it is
spent, we do not know that.

An Hon. Member: They arc secret.

Shri Satish Chandra: But, I am
quite sure some of that money al-o
comes from companies (Interrup-
Tiom)

It is very well that the Mover of this
Bill, my hon. friend Shri Surendra
Mahanty. who belongs to a party of
landed arnstocrats and cx-Rulers of
Ornissa should bring forward a Bill hike
thi. But I am not able to understand
1t when he calls 1in the same breath
such contributions as bribery and
illegal gratification and what not. In
his own Bill he suggests that instead
of Rs. 25,000 the limit should be reduc-
ed to Rs. 5000/-. These two things
are inconsistent. I do not wish to
retaliate in the same harsh language
which he has used. He is entitled to
call it bribery; he is entitled to call it
illegal gratification. But, I am quite
sure that if he looks into the accounts
of his own party he will find that he
is equally guilty of that bribery or
illegal gratification—whatever he may
like to call it. Now, contributions are
not made by companies only. Contri-
butions can be made by trusts created
by rajas and moharajas; contributichs
can be made by trade uniom organisa-
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tions which collect money from cap:-

talists sn the companies (Inter-
ruptions)

Shri Mahanty: Also Maharajas and
maharanis

8hrl Jaganatha *..n: Raja includes
ran: also

Shri Satish Chandra. The contribu-
tions can come out of the trade union
funds which are collected by certamn
pohitical parties for certain occasions
Contributions may be made by indi-
viduals sometimes by free will
and persuasion and sometimes by inti-
midation and agitation There arc
many ways of collecting contributions
from persons and parties, including the
companies I can quite understand the
Lobbying Act m America It prohi-
bits coniributions of every sort

16.26 hrs.
[Mr SPEAKER in the Chaiwr]

But here to suggest that only com-
panics should be piohibited from mak-
ing contributions does not stand to
reason It will not make much differ-
ence if the contribution 15 taken from
the TISCO or 1t 1v taken from
Mr J R D Tata and whoever can
perhaps manage to gct i1t does get 1t
It 1s not propel to throw stones at
others while one 18 living 1n a glass
house

So this matter has a wider angle
The House can certainly consider the
matter 1n 8 more comprehensive way
If it so likes Government will be
quite prepared to consider every
reasonable suggestion comung forwaid
from the other side

There 1s an election law 1n this
country according to which eleciions
are conducted Parlhiament has pres-
cribed certain limits to expenditure
that can be incurred There are limits
laxd down for a single member con-
stituency, for a double member con-
stituency, for each of the States Legis-
latures and for Parliament If the

250 (A1) LSD-1.

28 NOVEMBER 1858 m%«) Bl 1993

»
House likes, 1t can certainly bring mn
and decde by an amepdment to
reduce the gquantum of expenditure
for ecach candidate if all parties co-
operate in lmmiting the expenditure
within the new ceilings that may be
prescribed To say that Congress alone
15 gulty and 1t is that Party alone
whu 15 spending huge amount of
'l:ﬁy 1s not correct We may look at
ings 11 proper perspective and 1if all
parties agrece to reduce the expendi-
ture on election, and not to raise
funds from various sources it
would de all right None of the
friends oppositc I am quite sure,
would like that this Parliament should
bc made the preserve of the rnch
people and that vested intciests alome
should be able to contest the elections
If the Communist Party claims
to represent the woikers and 1if
the Socialist Party represents the
workers and peasants, as we do also
on this side, there 13 no meaning
in  keeping the lIimts which are
presctibed m  the election law If
these 1 mits are there and if Parha-
ment 1n 1te wisdom thinks that 1t 1s
reasonable then every Party will have
to collect moncy n the same manner
as we do for running the elections

It 1s a different matter that Congress
being the largest political organisa-
tion 1n the country and setting up the
largest number of candidates maght
<pend morc moncy The Congress sets
up candidates for c¢ach of the seats
while the Opposition Parties choose to
contest a few seats here or there and
some seats m some States or else-
where It i1s easy for them to do with
less money But I repeat that cand -
date for candidate our expenditure 1s
much lesq than that of any other
political party or independent candi-
date (An Hon. Member: Question).
That 1s an unchallengeable statement.

Sir, when the Company Law Bill
was before the House, an hon friend
from the opposite side, 8hm K K
Basu, who belonged& to the Comnmunist
Party then moved an amendment that
the Iimit should be Rs 300Q--it was
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very! similsr to Shri Mahanty’s -
ing that it should be Rs. 5,000,
said that it should be Rs. 3,000,

the political institutions with whi
Ministers are connected should be
prohibited from accepting any dona-
tion

Shri Mahanty: It was very wise of
him.

Shri Satish Chandra: Yes, very wise,
because Shri Mahanty will be able to
get it; perhaps, not in Orissa becaus
he may find some difficulty at some
time or the other. That was Bhri
Basu's amendment. He was not oppos-
ed to the principle of this donation.
Then, Shri Gurupadaswamy of the
Socialist Party moved another amend-
ment that the contribution should be
reported to the shareholders. Well,
the High Courts who have passed
these judgments in Bombay and Cal-
cutta have also called upon the Board
of Directors to report . . .

Shrimat! Renu Chakravarity (Basir-
hat): May I just ask the hon. Minister
to let the House know what was the
voting on that particular clause? Did
the Communist Party support that
clause about allowing companies to
donate to political parties? He is now
making a sweeping statement that we
did not oppose it in principle.

Shri Satish Chandra: I am only
saying that a member of that party
accepted it in principle. He wanted
to limit the amount, but the contribu-
tion was not sought to be banned. He
only wanted a reduction in the
amount.

Shrimati Renu Chakravartty: We
fought it tooth and nail. You may
please read the entire amendments.

Shri Satish Chandra: If my hon.
friend is not prepared to be convinced,
I cannot help it.

Shrimati Benu Chakravartly: Sir,
he is just taking out one amendment
without referring to the other amend-
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ments, That gives only a very partial
picture,

Mr. Speaker: All hon. Members who
tabled amendments were very

. & careful. . . . . . .

- dhrimati Renu Chakravarity: Sir, it

& only right that you should see that

n g is said here which is not the
entire' truth on a particular guestion.
There are various stages in respect of
amendments. One amendment may
be voted out while another may be
voted in. If you take only one
amendment and make a general state-
ment, that gives a totally wrong
picture,

Mr. Speaker: That is how any person
will argue while supporting or oppos-
ing a Bill. Hon. Member will also
have her chance. Are hon. Members
on this side expecting the hon. Min-
ister to argue on the samec lines and
defeat his own arguments?

Shri Satish Chandra: Sir, I do not
want to take more time of the House.
I only wish to say that we may think
over this matter in a more dispassion-
ate manner. I do feel that any amount
of eloquence and merely throwing
unjustifiable charges on others and
imputing motives that the acceptance
of thesc donations affect the poliey of
Government will not do. The matter
is being brought up in this House and
in the other House by Members of
different political parties. As I said,
this is the second time in this House
within six or seven months. The
Government i prepared to consider
the whole matter if a dispassionate
concideration of the problem is
demanded, or some constructive pro-
posals are put forward. As far as the
present is concerned, I can only say
that the matter has a much wider
angle than a single provision in the
Company Law can serve. In any
case, we propose to bring forward an
amendment in the Company Law that
all these things should be made public.
As far as other donations are concern-
ed we shall be glad to come to some
common arrangement if other political
parties adhere to some arrangement,
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Bhri Braj Raj Siugh: Let the funds
of political parties be published before
the public

Shri Satish Chandra: That sugges-
tion can be considered, but as I said,
that 15 a wider matter It 1s not cover-
ed by the provisions of the Company
Law The Companies Act covers
only one sector capable of donating
money or contributing funds to the
political parties Companies are not,
however, the gole contributors If
some scheme according to which
all the political funds could be
made public, all the income and ex-
penditure can be made public, I
do not think that my party will lag
belind the others The Congress,
after all, 1k an organisation which
publishes 1ty accounts regularly They
are made public, and they are placed
before the All-India Congrcss Com-
mittee and before the State Congress
Commuttees I do not know how many
other political parties publish their
accounts and place them before the
public

Shrimati Renu Chakravartty: You
can victimize them? Is that so?

Shri Satish Chandra: I do not know
But this 15 what I say I may res-
pectfully submit that we might con-
sider 1t 1n a more dispassionate man-
ner and not merely in a spint of
eloguence and mclodrama

Shri Mahanty Mr Speaker, Sir, 1
had known the inevitable Passuve
sillence coula have been golden but
would have been unconscionable
Much has been <aid as to why I have
soughl to impose a limit by imposing
a celling of Rs 5000 1If it was evil,
1t was unmatigated ewvil, if 1t was cor-
ruption, 1t was unmitigated corrup-
tion Lessening 1t does not mitigate
the fact that 1t 1s corruption I did not
know that the mcmory of the Treasury
Benches was far too short It will be
remembered that Shr1 Naushir Bha-
rucha had brought a Bill which com-
pletely banned all donations to politi-
cal party funds At that time, it was
eloquently asked from those benches,
“Are you going to dry up the sources
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of charity?” No Therefore, that Bill
was rejected, and now, when a ceiling
15 being imposed, the question asked
15, “Are you going to fix a ceiing? We
will oppose 1t” Whether 1t 1s intel-
lectual dishonesty %for not, I leave 1t
to the House to consider

Shri Satish Chandra: Celling 1s
aheady there

Shr: Mahanty. This charty 1z the
contribution to political party funds
Therefore, 1t was unfair for such of
the hon Members as had spoken from
these benches to have attributed
molives to this Bill by saymng why a
ceitbng 15 being sought to be imposed
I wish they were not like the prover-
bial Bourbons who forget nothing or
learn nothing

This chaity, unfortunately, 1s not
like the charity of Shakespeare which
blesses them those who give and
blesses them those who take It 15 the
other kind of charty which corrupts
them those who give and whach
corrupts them those who take This
Bill had no intention to make¢ a broad-
side against thc Congress Party in
which I think the people, by and
large, have had some confidence at
least t1ll now I had no intention to
make any broadsides against anybody
The only motive was to keep the
springs of political hfe reasonably
unsullied and puie

There have been three recent
judicial pronouncements 1mn this
1cgard I do not know why the hon
Depuly Minister was referring to a
retired Igh Court judge That 1s a
matter which I do not wish to touch
at the moment He should not have
referred to retired High Courf judges,
I behevye

-

Shri Satish Chandra: Retired judges
do not lose their wisdom by retiring

Shri Mahanty: Those who are active
judges are more active in their intel-
lectual functioning than the retired
judges Well, the less said about 1it,
the best Therefore, we cannot lay
much store by retired judges, ignor-
ing the functioming judges What did
Mr Justice Chagla say, whose findings
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in the LIC enquiry evcked great
interest all over the country? He
said,

‘“The least that Parliament can
do is at least to require the sanc-
tion of the court, before any large
amount is contributed by the com-
pany to the funds of political
parties.”

Mark the words “large amount”.
Therefore, I have proposed in my
amending Bill that if any private
limited company contributes more
than Rs. 5,000, then sanction of the
court should be obtained.

It has been said, “Why don't you
ban contributions by companies alto-
gether?” 1 ask those who know the
law, is there any legal provision in
this country which can ban contribu-
tions to any funds? A group of people
can join tomorrow, promote a com-
pany and say in the memorandum of
association that they will contribute
moncy, say, to thc communist party.
There is nothing which can prevent
them from doing so. It is a funda-
mental right. So, it is only on
account of ignorance that some people
may ask, “Why don't you ban contri-
butions altogether?” How can you
do it?

What is required is to impose some
reasonable restraint on this kind of
contributions which have all the
potentialitics of inciting political
corruptions. While moving this Bill
for consideration, I had cited two ins-
tances. The TISCO and the LISCO
were granted Rs. 10 crores loan each
without any interest. I expected a
reply from the hon. Commerce and
Industry Ministcr, who for reasons
best known to him, did not reply. At
least the Deputy Minister, who is no
less efficient, could have cleared it up.
Here are matters which ghould be
seriously considered. I can quite
appreciate the fact that money can
be contributed to political party
funds, but persuasion by con-
tribution to party funds or promot-
ing policies conducive to the interest
of the contributors is politically wrong,
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morally uncomscionable and adminis-
tratively reprehensible, If the Con-
gress Party with all their loud profes-
sions for high and noble principles in
administration and public life do not
realise this, it is really a misfortune
for our country.

But apart from entering into pole-
mics with the hon, Deputy Minister, I
would beg of him to consider this. On
24th May, 1857, the then Finance Min-
ister, Shri T. T. Krishnamachari, had
said in this House: )

“This question of contribution
by companies and organisations to
politica] party funds is something
probably which will have to be
gone into later on.”

That was said as late as 24th May,
1957, Since then 18 months have elap-
sed and three judicial pronouncements
have been made. I would like to ask
the hon, Deputy Minister whether the
three judicial pronouncements have
not categorically pointed out that if
these contributions go on in this man-
ner, it would have the effect of cor-
rupting and vitiating our entire admi-
nistration. In that context, I have
quoted the views of Mr. Paul Appleby,
whom the Government of India, in
their wisdom had invited to give his
opinion on the public administration
in India. Mr. Appleby has made a
remark about the Indian Parliament,
of which no Parliament can be proud.
He has said that powerful vested
interests are at work and therefore,
any policies that they want to dictate
arc easily passed in the Parliament.
Look at the enormity of the situation.
Mr. Appleby was invited by no less
persons than those who decorate the
treasury benches.

Therefore, with all humility, I wish
to plead that if the ceiling is accepted,
it would have had the effect of putting
a reasonable restraint on this kind of
contribution to political party funds,
which in effect is vitiating the admi-
nistrative purity of our country.
In that context instances were cited
where the Government of India have
issued two loans to the Indian Iron
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and Steel Company and Tatas at the
rate of Rs 10 crores each free d
interest, whereas our

pnmmtemstatﬁnntentﬁpu‘
cent on taccava loans, whereas our
peasantry 1s put to all sorts of diffi-
culties for getting Government loans
Look at the enmormity of the mitua-
tion Rs lﬁmmbunsllmu
loans to Tata and Indian Iron, free of
interest How has the hon Minister
reconciled himself to that? Why
were these loans granted without any

interest> That 1s my 1insinuation
That 1s given use they have con-
tributed to the ‘Pa¥ty funds of the

ruling par.y Therefore, you were so
charitable 1n granting them loans
without any interest

I would not labour those points
Further, I have no intention to cast
any aspersion on anybody My idea
is far from 1t I only want to bring
1t to the notice of the House, as also
of the hon Mimster, that at least
these judicial pronouncements which
have been given by the Calcutta High
Court and the Bombay High Court
are acted upon in some way It s no
good pomnting out what a retired High
Court Judge as Chairman of the Com-
pany Law Committee, has pointed
out I am aware of his recom-
mendations But those recommenda-
tions are not far enough So, 1
would once again appeal to the hon
Minister not {o stand on the pedestal
of prestige of his own and try to
oppose any measure that emanates
from this side but to consider this
matter dispassionatcly and see that
something 15 done to maintamn the
purity of our political life

Mr Speaker: The question is
“That the Bill further to amend
Division No, 2.

Awsrthy, Shn Jegdish
Barus, Shn Hem
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the Companieg Act, 1956, be taken
into consideration

]
The Lok Sabha dwnded

fome Hon Members: There 18
something wrong with the machine

Shri Tyagi (Dehra Dun) I am
sorry, I am not represented there;
thus 15 out of order

Mr Speaker: One afler another I
shall note down all hon Members
who think theirr names have not been
recorded That 1s not difficult

Shri Narayanankutty Menon
(Mukandapuram) Voting No 484: the

hon Member's vote 1s not recorded
there
Mr Speaker: Is he not present®

Shri Narayanankutty Menomn: He 1s
present Ii 15 not shown there

Shrimati Renu Chakravartty: We
arc making the representation because
he cannot express himself in Enghsh
or Hinda

Mr. Speaker: For or agminst”
Shri Narayanankutty Menon: For

Mr Speaker:
‘Ayes’

Shri Tyagi. One for ‘Noes'

Mr Speaker: The result of the
Divisiorr 1s The Board indicates 24
for ‘Ayes’ 1 have added 1 Total
25 1 have added one to ‘Noes’, 92
plus 1—93 The ‘Noes’ have 1t ‘The
motion 1s lost

The Lok Sabha d.vided
Noes 93

I shall add one for

Ayes 28,

16-53 hrs

Menon, Shr Namysnankutty
Nair, Shni Vesudevan

Beck, Shrr Ignace Goundsr, Shna Sh Mayar, Skt V P
Bewy Ry Singh, Shn

ooy, Shrmal Rey 15 S Euwar R, et
Chaudhun, Shn T K Jﬂll\. Shn .

Dasgupta, Shn B Kunhan, Shn Rejendrs Singh, Sho
Deb, Shn P G Mashanty, Shri Tangamani, Shn
hossl, Shr Maters, Shn Verma, Shri Ramli
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Achar, Shrin Kotoki, Shri Liladhsr Ratbis Singh
Anjaneppe, Shei Khban, Shri Sadsth Alj Rare, Shri o
Arumugham, Shri R. S Krithoa Charidre, Shri Rangarao, Shri
Babunsth Singh, Shri Madtusudan Rao, Shri E. Saigal, Sardar A. S.
Balakrishnan, Shri Mafida Ahmed, Shrimati Samanta, Shri S. C.
Bangshi Thakur, Shri Malviya, Shri Motilal Samantiinhar, Dr.
Barman, Shri Mandal, Shri J. Sunkarepandian, Sri
S— Mehts, Shrimati Krahns Serhadi, Shei Aiit Singh
Bidari, Shri Mishrs, Shri Bibhun Satish Chandra, Shri
Borooah, Shri P, C. Muhrs, Shri B. D. Sharma, Shri D. C
Bose, Shri Mohammad Akbar, Shaikh Sharma, Shri R. C.
Brajeshwar Prasad, Shri Mohideen, Shri Gulsm Siddian, Shri

Chrturved, Shri Morarka, Shn Singh, Shri D. N.
Chuni Lal, Shri Muthukrishnan , Shri Singh, Shri H. P.

Das, Shri Ramdhani Naldurgker, Shri Singh, Shri M. N.
Desai, Shri Morarjs Nenjapps, Shri Sinhs, Shri K. P.

Deshmukh, Dr. I'. S.
Dindod, Shri

Dube, Shri Mulchand
Owivedi, Shri M. L.
Gandhi, Shri Feroxe
Gandhi, Shn M. M.
Ghose, Shn M. K.
Hajarnavis, Shri
Hansda, Shn Subodh
Hazarka, Shri J. N.
Hem Rai, Shn

Narasimhan, Shn
Naraysnmsamy, Shu R. Snatak, Shri Nardeo
Nathwani, Shn

Negi, Shri Nek Ram
Nehru, Shri Jawaharlal
Pudam Dev, Shn
Pahadia, Shr

Panna Lail, $hn Tiwari, Shri R. S,
Prabhakar, Shri Naval Tula I'.m, Shn

Raghubir Sahm, Shn Tyag, Shn

Faghunath Singh, Shn Upadhyaya, Shn Shiva Dmt

Jain, Shey M. C. Raiiah, Shn Varme, Shti B B.
Jhulan Sinha, Shn Ruju, Shn D. & Wudiwa, Shri
Kalika  Singh,Shn Rampure, Shr Wodeyar, Shri

The motion was negoativ .

18°54 hrs. Gurdwaras Bill be increased from
2 hours to 3 hours.”
SIKH GURDWARAS BILL
The motion was adopted.
Sardar A. S. Saigal (Janjgir): I
beg to move: Sardar A. S. Saigal: Sir, I move:
“That the time allotted by the “That the Bill to provide

House on the 19th September, for the better administration
1958 (Vide Twenty-seventh of Sikh Gurdwaras situated

Report of the Committee on Pri-
vate Members' Bills and Resolu-
tions) for discussion of the Sikh

in different States of Indian Union
and for inquiries into matters
connected therewith be circulated

Gurdwaras Bill be increased from for the purpose of eliciting
2 hours to 3 hours.” opinion thereon by the 30th
March, 1858.,"

Mr. Speaker: This question is:
I shall place before the House my
“That the time allotted by the point of view on this Bill, History of
House on the 19th September, Gurdwara Legislation, Sikhs and
1958 (Vide Twenty-seventh their Gurdwaras. Gurdwaras and
Report of the Committee on Pri- Dharmasalas, popularly known as
vate Members' Bills and Resolu- Sikh religious places are the objects
tions) for discussion of the Sikh of highest -esteem and respect.
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umong the Sikh community, and have
slayed an 1mportant role in its his-
ory. These places serve the humam-
¥y without any distinetien of caste,
;reed or colour wherever they are
ituated.

Shr1 Akal Takhat, Amritsar, Shn
Kashgarh Sahib, Anandpur, Shn
Fakhat Patna S8ahib Shi1 Hazur Sahib
Nanded, Shr1 Harimandir Sahib of
Golden Temple, Amritsar are some of
the seats of the highest authority and
have throughout the Sikh  history
served as a source of inspiration, faith
and devotion Historic decisions of
far-reaching 1umportance have always
been taken by the Sikhs by the guru-
mattas and Akal Takhat and heroic
expeditions always directed and con-
trolled from such sacred shrines The
Sikh gurus and martyrs continuously
cemented their temples with blood
and bones to keep burning the high-
est and eternal torch of Sikhism for
guidance and deliverance of the
human race

About the middie of 18th century,
while the Sikhs were hiding 1n  the
deserts of Bikaner, being declared
outlaws, the then Mogul Talukdar
turned the Golden Templs mto a
“nauch house” and stable Then Bhai
Maha'ab Singh, with his only com-
panion, Sukha Singh of Man
Kambah, came for its deliverance and
they were done away with in no time
His son was also beheaded for this
Similarly, Baba Deep Singh who came
fighting, received a mortal cut on the
neck (at a short distance from Amrit-
sar), and fulfilled his vow of libera-
tion supporting his head with one
hand and fighting with the other hand
until he fell in the precincts of the
temple.

Again n 1757, when Tamur, son of
Ahmed Shah Abdali, took over charge
of Punjab, the Golden Temple was
destroyed Then the two famous
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Eenerals, Jassa Singh Ramgarhia and
Jassa Singh Ahluwaha sucteeded in
tegaming and restoring the same 1in
1758 Durraini again invaded in the
year 1762, demolished the temple and
polluted the sacred tank, and took
away Shri Gurugranth Salb to
Kabul Bul the Sikhs again rose to
the occasion and overpowered the
aggressors and  reconstructed the
temple 1n 1763 In Delhi, Shr: Baghel
Singh of Karoi Singhia-Missa erected
a guiudwara known as Hakabgan)—
1t s just near—at the place where
‘he mortal remamns of Guru Teg
Bahadur were buint after execution
by Auiangazeb He also rassed a
number of monuments and guru-
dwaras at other places of Delh: asso-
ciated with the wisits of Guru Teg
Bahadur, Guru Harkishen Sahib, Mata
Sahib Kaur and Mata Sundar:

17 hrs.

In thc davs of the Gurus, these Sikh
shtines were managed and supervised
by the local sangats through
masands  This worked 11l the time
of the t¢nth Guru These institutions
of masd .1v which worked efficrently
before gave wav to cortuption later
on The Tenth Guru, therefore,
punished thewe masands for their mis-
deeds and corruption, and  finally
removed them

Mr Speaker: 1 am sure the hon
Member would like {o say much more

Sardar A S. Saigal: Yes

Mr Speaker: He may continue on
the next day

17-01 hrs.

The Lok Subha then adjourned till
Eleven of the Clock on Saturday, the
29th November, 1958



ORAL ANSWERS TO QUES-

TIONS
s5Q Subject
No
. Techmcal man-power re-
o Tmmtu for Onl and
trural Gas Commis-
sion
292 Child hfung
293 Local Bodies Schools 1n
Punjab
294 Indian Council for Cul-
tural Relanons

2 Policy direction to Lafe
2 Insurence Corporation

206 Maenufacture of earth mo
ving equipment

297 Unlizauon of paddy husk

398 Jeep case

299 Umversity at Kanpur

300 Forcign Exchange Regu-
lations

301 Stamnless steel

WRITTEN ANSWCRS TIO
QUESTIONS
5Q
No
302 Neyvelh Thermal Power
Station

303 Payments through foreign
banks

304 Water proof Mud Plaster

305 Loan from Japan

306 Polhce foree for Rour-
kela

307 Holiday homes for child-
ren

308 Services of the Indian
Steel Works Comstruc-
uon Co

309 Setthng of death claims
by Life Insurance Cor-
poration

310 Synthetc rice
311 Central University n
South India

312 State Bills

313 Commussioner General
314 Treasury Bills

315 Border disputes

316 Central Adwr Board
for Haryan %t’lﬂ

317 Remussuon uf Sales-tax
318 ‘Bond Delvery’

319 ‘Territonal Army

3“ Jm.hp.kl
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CoLumns
1799—1833

1799—1802

1802—04

1805-06
1806—08
1808—11

1811—17

1818-19
1820—23
1823—25§

1826—131
1831—33

1833—75

1833

1833-34
1834-35
183 s

1835
1835-36

1836

1836-37
1837

1837
1838
1838-39
1839
1839-40

1840
1840
1840-41
1841
1842

WRITTEN ANSWERS TO
QUESTIONS—contd
5Q Subject
No
321 Air Cooler
322 Insutute of
323 OilSurveyinU P
324 International Finsnce
on
325 Sulphur and Magnesium
depoutsm U p
326 Scaentfic policy resolu-
tion
327 U P -Bihar boundary dis-
pute
rse -
No
480  Refinanc~ Corporation
481 Scholarshups to  other
Backward Classes stu-
dents of Orissa
482 TAS andIPY .
483 Post-Matric Scholarships
484 Mixed colomes in Union
‘Turritories
485 Educatonal D-velop-
ment Programme, Orissa
486 Commussioner for Sche-
duled Castes and Sche-
duled Trnbes
487  Technical education
488  Geological Survey  of
Bombay
489 Rc-wgumgmm of Sc-
condiry " Education 1n
Bombay
490 Social Strvict Camps in
Bombay
491 Tichimical education m
Bombay
492 Vigyan Mandirs 1n Bom-
bay State
493 Pakistamis n  Defence
Services
494 Pakistams an West Bungal
495 SUNFLED ’
496 Indo-Pakistan  financial
155ULy
497 Ol targets
498  Coal resources
499 Vigyan Mandirs
500 Minung Insutute ar Se-
cunderabad
501

Loans from foreign coun-
tries

Expenditure on Finance
Minster’s tour abroad

2006

CoLumns

1842
1843
1843-44

1844
1845-46
1846
1846-47

1847

1847
1848
1848-49

1849-50

1850
1850-51
1851-52

1852-53

1853
1853
1854
1854

1854
1855
1855

1855-56

1856
1B55-57
1857-58

1858
1858-59

1859



5e9
SI0

SII
12
513
S14
§I§
516

517
518

519
520
521
§22
524

524
525

526
527
5§28
529
531

532

250

Forelgn capital invest-
ments

Fundamentsl education
centres

Vigyan Mandurs

‘e

Settung up of sn invesr-
ment eentre

Limestone deposits 1n
Onssa

Nanonal Gallerv of Mo-
dern Arts

Enful}rlumm of Ramagir
Contract to Mrs Hotchief
Gammon

High Court Judges
Government Commurtiecs

Trnpure Terntonial Coun-

cil Budget for 1958-59
Government gquarters at
Agataln

Kaushamb: finds
Himalasyan Mountaneer-
g Imstitute

Staff 1o the Munustry of
Education

Scheduled Custes and
Scheduled Trnbes

Colomes of Scheduled
Castes and Scheduled
Trnbes 1n Onssa

Coal m Bombay

Dnglot ediion of the
Constitution of India

Monuments in Maripur

National Gallern of Mo-
dern Art, New Delln

Supply of Iron and Steel
to Bombay

Houses for “Scheduled
Castes

Com-

‘imtﬂled artcles seized
m asthan

Houscs for Scheduled
Castes

Standardisation
mittec

Houses for Scheduled
Castes and  Scheduled
Tnbes in Pumab
(A1) L8SD.—8.

[ Do Dusspr )

1859
1859-60

1860
186061

1861-62
1683463
1863
1863

1864

186465
1865
1866

1866-67

1867
1867-68

1868
1869
1865-70
1870
1870-71

87r
1871

1871-72
1872
1872

1872-73

1873-74

1874-75

1875

Corvaans

PAPERS LAID ON THE TABLE 1875-76

flommmhkl
on the Table

1) A copy of Nonficauon No,
G SR 1og7 dated the 22nd
November, 1958, under sub-
section (2) section 3 of
the All India Services Act,
1951, making certain amend-
ments to Schedule III to
the Indian Admmstranve
Service (Pay) Rules, 19%4

2) A of the of
e copy A Report
1956-57

LEAVE OF ABSENCE

Thirteen Members were granted
leave of ubme ﬁ-nm the <ft-
ungs of Lok

REFERENCE TO ALLEGED
INACCURACY IN REPLY
TO A QUESTION

Shn Narayanankutty Menon
made a smtement refernng to
an alleged lmcn:hr:cy n a
given by
Nl?lmlfer of Law o Smrrea
Questiou No 1072 on the 9th
September. 1958 ng
“Strike by the All Im Pet-
roleum Workers® Federstion”’

The D Mimster of Labow
/Shr1 Abid All) mede 2 state-
ment 1n reply thercto

MOTION RE. INVESTMENT
POLICY OF LIFE INSUR-
ANCE CORPORATION

The Minster o]l Finance (Shn
Morar Desan raised a dis-
cussion on the statemenr made
by him in Lok Sabha on the
24th August, 1958 r:gud.mg
the Investment Policy
Lie Insurance Carpoutmn
ot India  The discussion was
not concluded

REPOR1 OF COMMITTEE
ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS
ADOPTED

Thirneth Report was adopted
PRIVATE MEMBERS" BILI
INTRODUCED
The following Bills were intro-
duced —
(1) Code ot Civil Procedure
(Amendment) Bill,

(Amend-
ment of sectuon 100) by Shn
Naldurgker

1876

187782

1882~~1938

1938

1938-39



Cz}nﬁ:ndu A ns and
Bill (Amendment of Sec¢-
ton 18) by Shn Wadwa

(» S (Fixatton of
m&ﬂ by Shn
A M Tang

(4) Factonics  (Amendmenty
Bill, (A t of sec

nons 45 & 47 and insertion

of new <ections fA' 1271'!

lﬁl 47C) by Shn Ram Kn-

snan

{5) R ntauon of the Peo-
ple (Amendment) Bill (Am
endment of scctions 30 ~h,
Bg.:lc) bv Shrn Ram Kri-
L]

{6) Indwan Trade Unions (Am=
endment) Bl (Amendment
of scciion Ry by Shn Rem
Knshan

(=) Salarics and Allowancus ot
Members  of  Parhament
(Amendment) Bill (Amend-
ment of «cction 81 by Shn
Ramn Knshan

(%) Managing Council Bill in
Shti Ram Krnshan

fg) ( vmpamies (Amendment)
Bill (Insertion ol new w¢
nons 43A and 250A and
Amendment of wectionsy 224
237 cic ) by Shrn Ram Kn
shan

(10} Represenauor  of the
People (Amendment  Ball
Amendment of section =
by Shn Mahanty

{ Do sl

Corwarne

PRIVA MEMBER'S "BILL
Wi HDRAR

Shr1 Abdul Salam moved for
leave to withdraw the Mus-
Irm Wak{s ﬂAm:ndrnm) Bl
and the Bill was wathdrawn
by leeve of Lok Sabha

PRIVATF MEMBER'S BILL
NEGATIVFD 1942—2002

Turther discusmon on the mo-
non to consider the Compa-
mies fAmendment) Ball, 1957
Amendment of section 293
moved hy Shn  Mahanty con-
cluded Afier the discusuon,
Lok Sabha div ded, Ayes 25
Nous 93 2nd the monon was
negatived

MOHPION TO CIRCULATYF
B;&L U"™DFR DISCUS
S

Shrer A S Saigal moved thar the
Sikh ¢ rdwaras Bill be circu-
latcd tor the purpose of elicit
ing opmon thercon by the
3oth March 1959 The dis
cussion w s not concluded

AGFNDA 1 OR SATURDAY
29711 NOVEMRBIR 19¢R—

| urthur discussion on the mo-
ton rawsmn., discusaon re In
westment Policy oif Lafc In-
surane  Corporauon and dis
wus 1M n the 4nauul Report
n the Working, snd Admini
traton of Compamnes Act

2001—04



